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Wednesday December 11. 1968° Agrahayana
20, 1890 (SAKA)

The Lok Sabha met at Eleven of the Clock,
[MR. DEPUTY SPEAKER in the Chair]

Indian Press Comments on Soviet Interven-
tion in Czechoslovakia

*663. SHRI A. SREEDHARAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the U. S. S. R. had invited
Government’s attention to the adverse
comments that had appeared in the
Indian Press on the Soviet policies in
relation to Czechoslovakia and have
sought India's support at the U. N.
General  Assembly Session on the issue
of Russia’s military intervention in
Czechoslovakia;

(b) if so, the Sovict rcaction to the
comments in the Indian Press on the
question and what specific request had
been made about seeking India's support
on the question at the General Asscmbly;
and

() Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
No, Sir.

(b) and (c). Do not arise.

SHRI A. SREEDHARAN : When' it
comes to such important questions and
when the Government Is in a muddle,
they always give this stock reply, “No;
it does not arise”. The Soviet military
intervention in Czechoslovakia is not only
a political event but also a challenge to
the consicence of the mankind...

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : Are we discussing
foreign Affairs ?

2

SHRI A. SREEDHARAN :...and the
stand taken by the Government
of India on this issue is a dastardly
betrayal and abject surrend-
er of the policies pursued by this great
country which produced Mahatma Gandhi
and Buddha..Interruptians)

MR. DEPUTY-SPEAKER : He should
put his question. Thisis not a debate...

SHRI S. KANDAPPAN : This is an
important question.. (Interruptions)

AN HON. MEMBER : Just a preface.

MR. DEPUTY-SPEAKER : The
preface must be relevant to the question.

SHRI A. SREEDHARAN : Govern-
ment says that no pressure was brought
upon the Government by the Soviet Union,
but it is clear from the stand taken by
this Government on the Czechoslovakia
issue in the United Nations that pressure
was brought upon India because of our
long standing economic dependence on
the Soviet Union. Now I would like to ask
the Government whether economic pressure
was brought on the Government of India
to accept that abject ncutrality which we
pursued in the United Nations and if not,
what reasons persuaded India to take such
a stand which was detrimental to the
interests and prestige of this country.

SHRIMATI INDIRA GANDHI ; Sir,
the hon, Member is obviously taking this
opportunity to express his views on matters
which are not relevant to the specific
question asked. The question asked was
whether the Soviet Union had invited
Government's attention to the adverse
comments, The answer has been given
very clearly, as no. And I have nothing to
add to that.

SHRI A. SREEDHARAN : My first
question was not answered. My first ques-
tion does not confine merely to newspaper
reports. My question specifically mentions
about comments in the Indian Press on
the Soviet policies in relation to Czecho-
slovakia and asks whether USSR bave
sought India’s support at the UN General
Assembly Session on the issue of Russia’s
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military intervention in the Czechoslovakia.

Sir, that part of the question has not been
answered.

MR. DEPUTY-SPEAKER : It has
been said already.

SHRIMATI INDIRA GANDHI : Itis
in the answer which the Deputy Minister
read out.

SHRI A. SREEDHARAN: If the
Soviet Union has not sought Indian sup-
port in the UN General Assembly, I would
like to know this from her, because the
Soviet troops are in Czechoslovakia and
the suzerainty and sovereignty of that
country has been violated. (Interruption)
I would like to know whether the Govern-
ment of India could abstain from voting
on a vital issue in the UN General Assem-
bly and take a stand which is against the
prestige and honour of this country.

SHRIMATI INDIRA GANDHI: If
the hon. Member has sat through and
listened to the debates and read my
statement at the UN, and he still comes to
the conclusion to which he has come, I
can only be sorry. What he is saying is
very far from the truth. We had talks
with the Foreign Minister of Czechoslo-
vakia and he does not agree with the hon.
Member. (Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Swell.

SHRI SWELL : At the time of the
Soviet military intervention of Czechoslo-
vakia we heard reports of a serious
difference of opinion between the Prime
Minister Mr. Kosygin and the party chief
Mr. Brezhnov, and this morning the Times
of India carried the news that Mr. Kosygin
has resigned or has offered his resignation.
I would like to know whether the Govern-
ment has any information about this and
whether the rift has arisen over the
attitude of the Soviet Union towards other
communist countries, particularly Rumania
and Yugoslavia.

MR. DEPUTY-SPEAKER : The first
part does not arise out of this question.

DECEMBER 11, 1968

Oral Answers 4

SHRIMATI INDIRA GANDHI : We
have no information on this matter.

SHRI S. KANDAPPAN : Sir, while
making a statement on the situation of
Czechoslovakia some months back on the
fioor of the House, and on ,which we had
a discussion, the Prime Minister had
clearly indicated that the army that has
intervened in Czechotlovakia and located
within the territory of Czechoslovakia
should be withdrawn. 1 would like to
know, whether as a friendly nation the
Prime Minister has pursued her statement
further with Russia and if so, what is
the position now ?

SHRIMATI! INDIRA GANDHI : The
position is known to the hon. Members.
Some of the troops have been removed
and some are still there. We have made
our own view very clear to the Soviet
Government as well as to other Govern-
ments and I also spoke on this mattef
at the United Nations.

SHRI CHINTAMANI PANIGARAHI:
For Part (a), the answer was emphathe-
tically no. May I ask the hon. Prime
Minister, should they ask the Soviet
Government why they did not invite the
attention of the Government of India...
({nterruption)

MR. DEPUTY-SPEAKER
repeat your question.

Please

SHRI CHINTAMANI PANIGRAHI :
For Part (a), the answer of the Prime
Munister was emphathetically no. I ask the
hon. Prime Minister. would they ask the
Soviet Government why it is that they
have not invited the attention of the
Government of India. (Interruption)

SHR1 GEORGE FERNANDES :
Why don’t you go to Moscow and ask it
there ? ‘(Interruption)

MR. DEPUTY SPEAKER : Order,
order.
«t dw ta : A9 e A |
w9 & ®q dfsw AreT |

SHRI HEM BARUA : Sir,itis a very
important matter. May I submit, Sir...
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SHRI LOBO PRABHU : Sir, it is an
important question. The country is
anxious to know the attitude of this
democracy, when the sovereignty of another
democratic nation is being thwarted by
Soviet Russia.

MR. DEPUTY-SPEAKER : All
questions are equally important. Those who
put these questions consider their questions
equally important and they have been
placed on the Order Paper for replies. We
are now following the procedure that we
must complete ten questions. Otherwise,
we are doing injustice to others who take
the trouble of putting questions.

SHRI 10BO PRABHU : Would you
permit me to tell you.....

MR. DEPUTY-SPEAKER : There
was an opportunity ~provided here
and this question was discussed
threadbare. So, I am not prepared to
listen to anything further on this matter.

SHRI C. C. DESAI: On a point of

MR. DEPUTY-SPEAKER : There is
no point of order during Question Hour.

SHRI C. C. DESAI : Are you going to
fix a time-limit of six minutes for each
question in order that ten questions may
be covered in a day ?

SHRI HEM BARUA : A question
relating to this matter was submitted by
me but that has been disallowed. I
expected that my name would be clubbed
with the other names here. But that has
not been done. If you shut us out then
there would be no end to it.

MR. DEPUTY-SPEAKER : 1 have
provided reasonable opportunity to four
Members to ask questions. If 1 were to
continue it, it would take another fifteen
minutes. So, let us now proceed to the
question.

at feeelt & fadmmet & wwfaw
wfwfagw w1 v
oft wew fagre aroddh :
ot oo T
oft g waw

Wy gwn st swrowm S 28
wre, 1968 & wordifew s wwr

#665,
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6189 ¥ IO & grrw ¥ ag wATY ¥
sy fe:

(%) wafax sfefraw wr geeww
=¥ g3 7€ feesht Aqoofeer g
feamr-a<i & art ¥ & 0 obw ¥
w7 afeora § AT

@ W™ sy ¥ @ wgd
®ardY & af ¥ Agar WA &
frac & ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
NANDINI  SATPATHY) : (a) The
Declhi  Administration  have reported
that there was no infringement of
the provisions of the Cinematograph Act
by the cinemas in the jurisdiction of the
New Delhi Municipal Committee. Nor
was any case referred to the Central Bureau
of Investigation for investigation.

(b) Does not arise.

Y yzw fagrd W) : Wy g
g § 5 7€ feoelt & ow fedmrac ¥
farel ¥ & g=w ¥ A feeelt
wgfafaarerdt & o faam @ gu @,
IA%T ITU fear aqr @ we ¥
ww A ! wargg N aw § fr ax
amar fedt smaa H ww @ g ?

SHRIMATI NANDINI SATPATHY :
No, there is no such case.

SHRI HEM BARUA : There is one
case like that.

st wzw fgrl wdt : &9
gl ww wgr & ar Aewr arAwry Al
¢ ? feeeht xfafagw Y go oma-
s gR AL ge qr § fegw
ferarex %1 faemt feqr oqr e,
fareare & gug fagAY faonly Juwy &
mE @, ey ufew faoelt w1 Iud
I9qw fear 1 g@ A& wiw ot
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a1 @ & & w7 agie ¥ 93 AT
=g § fF aqr ag w@d H8XH Fav
T §aT W ABY F TgAr g § 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIK. K.
SHAH) : My hon. friend should bear with
me because we have to depend upon the
Delhi Administration. We referred the
case to the Delhi Administration and we
have got the correspondence with them
also, and we had sent the specific question
to the Delhi Administration. The only
point that they had referred to was that in
the case of the Plaza Cinema it was found
that the seating arrangements were not in
conformity with the Cinematotgraph
Rules, but an appeal was made to the Lt.
Governor Mr. Jha, and he has held in
favour of the Plaza Cinema. This is the
only information that we have. If the hon.
Member has some specific instances, we
shall again make inquiries and let the
House know.

Y AFTST AW o Fo Fo Mg
ggT ¥ aft gag wrr @ f& cavao
faaqr & a ¥ faawEATs  gae &0
IedAga FF wv fowma o 0 smeA
gg Mt wEr g f& wadc 7 f= #
w2 & 5 o Frgad # aAw@
a5t 2 sar foee oefafaed om 4
g miv 9t f& ag ArHATEYe Ao Ao
£ fHgr q@, FHifF @F O
a%7 fafege Ma-ara &, a1 @
fafaedy & qamg & s qfF feeelt &
X F AT AT F Wi wA-WE
@ Iud §§ T S &, 39 fqAm
# feaers w1 FEay ag ® af,
gharfe IR 177 Y JrLr 9T, AR
wfs 378 NY g5 wg @, afwr @,
@y dro o amo Y [T A FF
ATHA ®Y TH-ZHT f6q7 AT W]

SHRI K. K. SHAH : Usually, my hon.
“friend Shri Bal Raj Madhok does not see

a red rag behind every bull. The Lt.
Govemor is the appeliate authority under
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law. If intentions and motives are
attributed to the appellate authority, thea
where else can the appeal be filed ? If it
has been decided by the Lt. Governor in
favour of Plaza Cinema, then I hope the
hon, Member should not grudge it.

SHRI BALRAJ MADHOK : The
Delhi Administration wanted an impartial
inquiry; what stood in the way of holding
an investigation through the CBI ?

SHRI K. K. SHAH : If the appeal is
again preferred to the Home Minister
against an order of the Lt. Governor one
can understand, but no appeal has been
preferred. That else can be done now ?

=t AW IO Qq : FI0 FIER
F g o e A g o & f
feselt & famared & 9@ @ H
T =37 sefd AR A Tga A
oy N fAasr qaEed @ I &
g 9 & § UsT-eAW F AW
FW A1 gfw ¥ usmmA & gAF
faqar g SrewT Iy ax § 1 &
IFIT  Arqv =12ar § fF smy 9@
fraa #1 TRg s F fod Far
FEIE FT W & 3R afz sawr
qreT Ag w7 aFF a1 F@n farared
¥ oz WX UKET  FT AW
& FIA T 99 fqaR @3 § ?

Moo Mg:qz 5 2 5
£ 9N 97 AT BT FFAT & AT
g fAwa sy &0

&t go go anafyay : AT T2 F1@T
AT, Aeaw qa ofad

ot %o ¥o wiy : AfeT 77 WEA
wfafredna & gre & T 1 fax
W gw A ar wrg fe gmn T
s wfgd ak ag av gy aw
FHT ®T FEIAT T AW |
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SHRI BAL RAJ MADHOK : There are
instances like that, and I feel like beating
up those people who do not stand up.

TR WY IAT T 2@ T F, A
W AT A W AYE I
FAT s S A NEFgT 27

oft %o ¥o wig : TF W frwE
3 5 faammar § W gfew <md
% zafey qar wer awer ¢ e
TR ¥ AT Y T 7 3 AR AT
N @R AT

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : All citizens should
help in this matter.

West German News Agency

*666. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that the West
German news agency “Dienst Aus Deutsch-
land"’ with the co-operation of two Indian
news scrvices, the Universal Press Service
and Tarun Press are carrying on propa-
ganda against the integrity and sovereignty
of the country;

(b) if so, whether any investigations
have been made by Government in this
regard; and

(c) if so, the result of the investigations
made by Government and the action taken
in the matter ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
NANDINI SATPATHY) : (a) to (c)
Enquiries reveal that the Universal
Press Service of Madras is distributing
material received by it from the “Dienst
Aus Deutschland” of Hamburg, and the
Tarun Press of Calutta is distributing
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material received by it from the Tarantel.
International Press of Berlin to Indian
newspapers. No anti-Indian activity on
the part of “Dienst Aus Deutschland” has
come to the notice of Government. Further
enquiries are however being made about
both the Agencies.

o sfee oW dow:gg O
T EHIR AT @I 9N @
gt ¥ Tt g Yo & faed
et a0 aifieed 1 gwar gam iR
IqF 9E AT FT AT AT, CEA
AR yEard wT ¥ Al A ad &,
afew el @ad Yoy @, frad gArR
ARG FAMETE T &1 AT qaaw
9T g7 A% g1 & orrw Wgan g e
Ik I A a7

w3 warew st W) ¥o &o
mE: WA A ¥ AR 9w gE
ZIeg ¥ WY fasmas o fr—yafay
gufafaey 3 = at & v W
A g N femr) gad @ EY
oafraal #Y ot frar ar 3fwa IR
feart fear 31 s awT aTIR 9
1§ g7 fAfaa @, foga o am
arfaa & g&, A a9 gAR qrE AW & |
A1T €9 ATHS # AT AA AT 10

st AfeTT W ®TwT ¢ IITSQW
wern, @ q| fuwgd o ek,
eI g Nt N Afew afoomr 38
78 frwwr 1 & smAT Wg § s o
A F g faeras o€ A A
ot sraarf 1 7 ga fl ¥ g
W Wz W@ ¥ AT e
a@E & gue fod, frawt WAt 7 gant
Fararc o Ay @ af A T fafedy
s A AR IJq§ gw TWH
13 @ | wre de fawr & o A
woar §, FYE awr wranl el
wifgdy &t 1 & a7 wrgen § e s
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w1 ST ), fead R awd, W
ot o ?

ot &0 ¥o wrg: ATEw v ¢ e
AN T & A F S oA
g e &% A fwr 5 ogEd
qew &, gd gam § ogH il
AzT 7 ok @ wafag s ¥ omdeT
t 5 ok amg & arg wE FAHfaw &
Y g g T Afad

=t qurer fag : ¥ ag SrAAr SEar
tfs FRFITF SA s T@ER
N 7off & faes fre) S8 w7 TR
9 ALY AT gHA, T AAAT &, T AT
¥ AR am & TroRee AuE e
T #R G FY TEET AT @i
o AT TEr AU A @R
WER A @ §EE ger St
g @ F qmT =g g &
oY KT EEAAT A FAT BT WY,
o o Eo waT FI TN §, WX
FTH 3AT ST @ § I3 ] =eaw
FogT I ¥, W GHAY ¥ W&,
e & agt ¥ (W A @E A
s § ?

sft ®¥0 ®o 0 ] ¥ T8 &g
e g fe o @ o AN IEER
% afl ¢ AR g AR w7
&Y w17 NfaY aw a% o % v a9
& qrw % fawTe §9 sg@ A faw
g ORT R Trawest agt a3
o vw 7§ s They function
through an agency in India.
T B T w TrEe A gl
6t faeadr 21

They have to function through an agency
in India.

SHRI BEDABRATA BARUA : The
Minister's reply is rather surprising because
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he says inquiry is being held and he also
said that the Home Ministry is being
consulted. Itis veryclear thatso faras
the Tarun Press is concerned, they
circulated a map of a ‘United sovereign
state of Bengal’ including Assam and other
areas only two years back. It was headed
as a TP publication. If thisis not anti-
Indian activity against the sovereignty of
India, what else is? Government must
have had some information. Government
should inform us about what steps are
being taken to curb such agencies which
are trying to disintegrate the country.

SHRI K. K. SHAH : Again the same
question is raised. I do admit this was
raised inthe other House. We tried to
find out if such a map was available. My
hon. friend has asked the same question.

Why does he not hand over a copy of
that map ?

SHRI BEDABRATA BARUA : It was

circulated to all people; it was handed
over.

SHRI SAMAR GUHA : In reply to
one of my questions asked in this House
as to material supplied by the foreign press
as also embassies in our country, after a
year Government has supplied me an
answer in which there are certain startling
facts revealed. As regards the USA, they
publish 11 periodicals in our country having
a circulation per month of 50 lakhs; the
USSR circulate over 42 periodicals in our
country having a circulation of more than
2.25 crores. Iwant to ask Government
whether in the case of these foreign journals
and others, Government will set up a
screening system in order to inquire and
investigate the material supplied by the
foreign press as also the foreign embassies
in our country to see whether they are
against the interest, dignity and in certiin
cases, the sovereignty of our country? Some
material also contains propaganda in
favour of acertain kind of political
ideology and political activities,
the result of which we are finding
in Kerala, Nagaland and 30 on in the shape
of activities which we call Naxalite activities
and others.

SHRI K. K. SHAH : It is a fact that
all foreign embassies do publish and
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circulate periodicals and other things. It
is also true that we are going through them
to the extent it is possible-you know how
many are published. As to what is the
general line that should be taken, this will
be a suggestion for action and I will convey
it to the concerned authorities.

Meeting of Tamilnad Congress Committee
Chief with President of World Bank

*667. SHRI KAMESHWAR SINGH :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whetherit is a fact that Tamilnad
Congress Committee Chief met the World
Bank  President in Washington in
September, 1968;

(b) if so, the details of the talks
held; and

(c) the capacity in which the Tamil-
nad Congress Committee Chief had talked
with the World Bank President ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c). These talks were con-
ducted in Shri C. Subramaniam’s personal
capacity and not on  behalf of
Government.

ot wrdvae fag : IaTsaE wEew,
Agew ¥ UF %gad R ‘TUw
] T faawaeeg 1" what has a

cat to do where gold is sold ?”
feelt ® wr wgm & et
@ fasar § 1 3t ¥ F g
oA fedy ¥ ot aIT v § A WY
&g W § fw ag 0w FAriT W
& § 9Ty qgr 9 W wirw wwra
§ afuemre & T @wrdy W fear
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wrar g 1 e W sRE S
g war & @ wwwr wnn & fe ag
FTHX &7 B qurfaert § 1 & arw
AT E 99 w0 ot § fF wa awd
& & gdfi¥T ¥ ser O TEEw
A a1 A ag I w4 fA¥ F}X I
wraE &Y ? wh A § Wy I
Ffqaare & g & 9w ¥ qO
T & gr AE ?

ae™ 7o, Ay ufer W,
wat aqr dXfow wnd s (
o miat) : ;7 wEAT S
7z gure & f& o & amgR AR
¢ @ sfemal ¥ faed § Qe
IR A e ¥ gy A T A G
Zaq fad &1 faod & aff Qwr §
q RN’ wH w1 W ar
IGET AAE G | T WG A
T T g s ag §
Nt gagfw A st dsAwT
s & ? & agr fzar
Aq4Y qdaw MAfed ¥ a7

ft wrdwae fag : 9z S
A9 ¥ qg ¢ e wera N gAR wuw
|ATT w1 IATH & |

MR. DEPUTY SPEAKER : His ques-

tion was regarding Mr. Subramaniam's
meeting with the World Bank President.

ot wrRvwe fog : w1 AN WA
FABTHN 6 afgerare ®Ug & g9
AMAY A AT I AT A, I W
oot fawit a1 Wt & T 7 wav
ag 9% N qO a7 & wATAn f
3T A «F wife @ W §F T
g g we @ § fawd gR ww g
t s awa o¥ & A g

vl yhea i : feded g
firet W gk, g wrgw @ k1 N

:,:w?ﬁ 37 mﬂii

Z
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Y T AP A AT BT
& ot & ST & N, Iy saTEr
T A gwd | (SmANT) W7 OSART
e gt s K wgr, fF o= qdwe
g & A Iy § R T oI
Y SHY qIHIT T g TG AT )

SHRI TENNETI VISWANATHAM :
The question is : what was the content
of the talks, but the answer is that it
was in his personal capacity. In his
personal capacity what did he talk?
Was it anything about India, Indian
finance, Food Corporation, Steel and Iron
or about what ?

SHRIMATI INDIRA GANDHI : I
have fully understood the question, and
my reply was that we are not concerned
with private conversations.

SHRI HEM BARUA : The President
of the Tamilnad Congress did not have
any business to go to Washington to meet
the President of the World Bank. Surely
he did not go there to arrange the marriage
of his son or daughter, if he 'has any, I
do not know.

SHRI KANDAPPAN : That was
arranged here.

SHRI SHRI CHAND GOYAL: You
are not a candidate anyway.

SHRI HEM BARUA:I am too old
for that.

SHRI S. K. TAPURIAH : How do you
know? Are you not younger than
Onasis ?

SHRI HEM BARUA: May I know
whether the' President of the Tamil Nad
Congress had consultations with the
President of the World Bank for money
to subvert the Government in Tamil
Nad?

SHRIMATI INDIRA GANDHI :-No,
Sir. Certainly not.
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Dovetailing of Certain Civil and Defence
Production Schemes

*668. SHRI SHRI CHAND GOYAL :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Planning Commission
is dovetailing certain civil and defence
production schemes in ‘order to reduce
external assistance; and

(b) if so, the names of such major
schemes ?

THE DEPUTY MINISTER (DR.
SAROIJINI MAHISHI) : (a» and
(b): In order to promote the
fuller utilization of capacities which are
already created in the public and private
sectors and to reduce the pressure on
external as well as domestic resources. the
Planning Commission is exploring the
possibilities of  greater co-ordination
between civilian and defence production.

SHRI SHRT CHAND GOYAL : Consi-
dering that our Planning Delegation which
went on an aid-hunting mission to
Russia did not succeed as much as we
wanted, and considering that we are not
getting as much foreign aid for our Plan
as we expected, and also considering that
the resources mobilisation position in view
of the agricultural prices and the indus-
trial recession is not favourable, are we
going to change our outlook towards
the approach to the Fourth Five Year
Plan ? And in that change, are we going
to safeguard the interests of the poor
labourer, the landless labourer and the
poor farmer and also the unemployed
people ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI : This is a

question and not a general
discussion on planning. The hon.
Member knows that the country
is facing  certain  difficulties with

regard to resource mobilisation and also
that aid expected is much less. This question
of reduced aid bas got its good points
also, as it will urge us to redouble our
efforts to stand on our own feet. Obviously
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such a change-over that is, the resolution
does create other difficulties. But the
Planning Commission, as well as the
Government of India, constantly have in
view the needs of the poorer sections of
the people and those who are under-
privileged.

SHR1 SHRI CHAND GOYAL: An-
other question I would like to ask is as
to what steps are we going to take to
check this price rise and also what are
we going to do to 1emove the imbalance
between various States.

SHRIMATI INDIRA GANDHI: It
does not really arise from this question.

SHRIMATI SHARDA MUKERJEE :
We understand that the Defence plan for
the five years has been stepped up from
Rs. 6200 crores to Rs. 6500 crores. The
hon. Minister answered the question that
there is going ‘to be a co-ordination with
the public sector regarding defence sector
production. There is no active Defcnce
ccll as far as we know in the Planning
Commission and in the past the Planning
Commissions has never been consulted
about the Defence requirements. Now,
is there going to be this change and
may we know from the hon. Prime
Minister if a new active defence cell has
been created in the Planning Commission
and how it proposes to co-ordinate the
defence production with public sector
production.

SHRIMATI INDIRA GANDHI : There
is no scheme for the Planning Cc ission
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reserved to meet the exigencies of destruc-
tion and attribution during active operation.
The predecessor of the learned Minister,
Mr. Krishna Menon, used this capacity to
make coffee percolators. (Interruptions) In
other countries this reserve capacity is
created in the private sector without strain
on the tax-payer. I would like to ask two
questions from the Defence Minister :
Firstly, whether there is any study made
of the reserve capacity, unutiised capacity
in the defence production and whether there
is any scheme to utilise it.

Secondly, may I know whether there is
any scheme to increase the production in
the private sector, since itis only one per
cent at present ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Any surplus capacity
in defence production is utilised for produc-
ing for other organisations like the police
or the Border Security Force or sometimes
even for the railways. We are concentrating
primarily to meet the defence requirements.
There was some surplus capacity in the
clothing factories and the like, and so that
was diverted .to production of some
uniforms and the rest for non-defence users.
So far as the private sector is concerned,
as the Prime Minister has already
mentioned, it is our desire to utilise the
capacity that might be existing in the
private sector, and our intention is not to
duplicate those capacities in defence
production organisation. A great deal of
study in this respect has been made by a
committec under the chairmanship of
Memb (Industries) of the Planning

to advise on defence production. What
we want to assure is that defence needs
can be met from different areas.
We are aware of the problems. Various
studies have been undertaken and some of
these problems have been identified. We
have also located certain areas where
defence needs could be fulfilled by non-
defence producers. These items are now
being processed. There is no Defence Cell
as such in the Planning Commission.

SHRI LOBO PRABHU : I would
request the hon. Defence Minister to
collaborate in the answer. In defence
production there is always a margin

Commission In which the Secretary,
Defence, Secreiary, Defence Porduction
and the Secretary, Industries, have been
participating. Whatever capacity is
available in the private sector will be
utilised to fill the gaps that might be there
in the defence production. Several non-
ferrous metals, for instancc, the extrusion
capacity and the rolling capacity which
exist in the private sector are intended to
be utilised for defence needs.

SHRI S. M. BANERJEE : Sir, I should
first like to register my protest emphaisti-
cally against the remarks made against our
Ex-DefenceMinister, Shri Krishna Menon,
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by Shri Lobo Prabhu. Not as a Member
of Parliament but as an ex-employee of the
Defence Department, I can say that it was
he who laid sound foundations for defence
production. (Interruption)

AN HON. MEMBER
percolator,

Coffee

SHRI S.M. BANERIJEE : That was only
one of the items; many items have been
forgotten. Now, I would like to know
whether it -is the policy of the Defence
Minister and the Planning Minister to see
that those items which can be manufactured
in the ordnance factories are not given to
the private sector, and can the Defence
Minister assure the House that the ordnance
factories will not suffer because of off-
loading the ordnance factories in the name
of the private sector ?

SHRI SWARAN SINGH : I hope I
did not imply in the reply that I gave
anything to that cffect. The capacity of
the ordnance factories has to be utilised to
the maximum but there are several gaps
which can be rightfully filled and supplied
by mobilising the capacity that might exist
in the private sector. I think T made the
position quite clear.

SHRI S. M. BANERIJEE : Sir, my
question has not been answered. At
present, all the clothing factorics are
suffering because many items have been
given to the private sector because thatis
supposed to be cheap. In view of the fact
that many items were declared surplus in
the ordnance factories—it is to the tune of
40 per cent now—will the Minister assure
us that all that surplus capacity will be
utilised and only when the ordnance
factories refuse to take any work, that will
be given to the private sector ?

SHRI SWARAN SINGH : I have said
it, broadly; but I would also like to inform
the House that this matter has been under
the consideration of the Public Accounts
Committee and they have made certain
recommendations about farming out some
of the work which at present is being
undertaken in some of these factories to
the private sector. So, there can be a
difference of approach in this respect.
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SHRI S. M. BANERJEE : Only
camouflage nets,

SHRI SWARAN SINGH : AsI have
said already, it will be our endeavour to
utilise to the maximum the capacity that
already existsin the ordnance factories.
Normally, whatever we produce in the
ordnance factories cannot be farmed out
to outsiders because that will create
unemployment problem in the ordnance
factories. That is the general attitude that
we are adopting in this respect.

SHRI RANIJIT SINGH : The tragedy
of this country is that we have been
basing all our defence programmes on the
reactions to situations as they develop. In
1962, when we were attacked, we launched
an elaborate plan for seeking the co-opera-
tion of the private sector. I remember
that the Zenith Factory of Bombay and
Indian Tube Company joined together
and spent lakhs of rupees on designing for
our army a rocket tube. After the Chinese
danger died down, we gave up that
production programme completely. All
that money, cnergy, effort and knowledge
was wasted. The organisation that was
set up for it was wasted and we are still
short of these rocket tubes. We are always
thinking that adequate warning will be
given to us when an encmy attacks. We
have seen on two occasions that no such
warning is possible. Would the Govern-
ment wake up at last and start long-term
planning? For the purpose of seeking
the aid and utilising the production
capacity and reorientation of the produc-
tion capacity of the private sector for
defence production, would they setup a
committce, may be a part of the Planning
Commission or a cell as suggested by
Mrs. Mukerjce, to bring about better
dcfence preparedness in _the field of
production ?

SHRI SWARAN SINGH : Without
joining issue about the introductory part,
I would like to answer the specific question
which came at the end. It wasa rather
long question in which he wanted to give
information rather than to ask anything
from me.

SHRI RANIJIT SINGH: I have to,
because you do not have the information,
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SHRI SWARAN SINGH : Tam gene-
rally grateful, but not for elementary
things. This has always been our policy
to have long-term planning to meet our
defence requirements. There is nothing
new that is being suggested in this respect.
As I said, itis our endeavour to utilise
the capacities in the privatc sector to meet
our defence requirements. In this respect,
if any reorientation is required, that will
certainly be done.

g niwa #+7

#670, = wgrewm fag wreE
FIT AT WRY T2 FTF &7 FIT HIA
fE -

(%) 71 7z @a ¢ f& faga
Jqr qummy wiFE F far fafwa
faqmm a7 fasiardy atqy qar wsg
frga ars qv sfgm faskard e
F FARIT AU ¥ A whEd FE
% faema & arar 9z 7@ 4 AR

(®) afz gf, & sar @@ w7
fasz balY saear sroey w7 F1 8 W
gAYy ity Fw  earfoq wR qar
SAFT gAAT FIN ¥R Wy fAga
A F A faaeflt gadey i

THE DEPUTY MINISTER (DR.
SAROJINI MAHISHI) (a) and
(b). The Department of Atomic
Energy has been made responsible not only
for setting up atomic power stations, but
also for operating them through organisa-
tions established by it and for supplying
power from atomic power stations to State
Electricity Boards. The present arrange-
ment has not retarded the development of
atomic power stations.

oY Agrew fag st @ gareaw
w3eq, ag qUAT A7 AT A q% W
T ¥aq e sORAT & fag
fexsd w2 a1 Q@ ¥ ) A aAE
ffear wfeer & gifaw s
TR ar it § o qx fs wg fawr
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X W ¢ | 97 wfew Eifas faeh-
o= T A AAEN IEF g9 aga @
defegt Wt gk 10 @
feerae & s7 w1 IarEw A9 A
FEAM@E O faoret qar &
T ggwr gleTr @t sm & wog faw
AT 61 IR Faw fas  faasiag
qT FET AR WA #w g
fageh gar @ A @ whesy &
t2fas fasrst Qg a37 o7 @ § R
fawet frar dar &y atc #¥ & 17
fredzrdy gal &Y & &Y 77 FETOd
#iz feama & faqer aggar aff §
fe fraat faas frg ga & =nfgo ar
# g wrgar g e wfaer ¥ gfs
trafus faseigr & ¢a@ o Tq
T @ AT NAfAE  FYyeedww 97
A G A oaTg FF A @ sgEATer
FAA FA 91 @ § S gt w7 |@ Aty
F1 AZAT ATT FT 97 A7 fowy fo
a9 & N7 gEl F A= A SF qens
iz a% ? ga% fag o s A€
ST FITA AT @ & 7

DR. SAROJINI MAHISHI : According
to the Atomic Energy Act, 1962, the
Department of Atomic Energy has wide
powers. It has got power to chalk out a
uniform national policy for the whole
country and also to bring about coordina-
tion among all such agencies which are
working in this connection. It is within
the powers of the Department of Atomic
Energy to bring about coordination and
it will be looking after it.

As the hon. member says, there will not
be overlapping or any duplication in the
functions carried out by the State Electricity
Boards and atomic energy department.

sff syrow fag  wreeht : SaTegw
@y, A7 g g8 ¢ § fe wfawm
#few & wr afqec &1 a0 dwr
sm ag § f& Pfer @ot gara
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3q AW A7 @ g A fawsht A At
fradt § faelt faoelt Y e 2 7
FHGE FTE T AT FT a1
Na@fm Ft gae @ & s
FIFAF K JHAIF F1 AT R IFAT
FE AT E & 93 39 TN gwr0 qQA
Rfas @t N zafae garw ag

afl ¢ fr gfrma & qar afusw fay

g ag aY dfaur Yarg v A sfrsr
fear & o S@y Y wfuse ¥ <@@r
% T wfguma & fed go wfesrd &
qguad WY fear w1 gwar @, safag
qarer AfauT ¥ wfew w1 ad 2
& wfia fra W qmar =mgar g e
WA a2 GA13 oF faast N IEw
faast & S« ag < arfeas aar faX &y
TF (0 AT H) TUT W@ HIT oF et
ol F qrg ST TG 1T DAl F Ag
&1E gueag g & a1 oq fFg qwE Y
gy wqIfag I ? 9N wEew
F ar wqrg A I dfuw &
fgsaar W&

oA WA, oy afe e, dwan
et aqr adfowem AW (shwar
faa atd) : Araly gaeg @ a@
¥ gear 7 ... (saaenA)

Q% HTAATT qYET © ATH IR
& ’

simft gt @t ;. wradE
gz ®1 3 99T 48 & & 'e
fefed IR ik @fas @t
feaddie & g0 grag g1 98 I
aifeT & fis 97 N Fd®A T @,
&t 73 fasr ®TH qrada w3F  § ar
¥ @z nad iz ot e daifedw
§ 373 i ar et & A X
& g & 1 Sfew s wel wee
¥eghwr og woew § f6 mg
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gataT 2z gafacfedy s R g
ar a8 v gl E......

% HINAIA a%eq : guaq & fag
S FE )

staat g aist © shemfeim
& fag ot 37 qo1 &, ar onfge @
& qar & &Y mar § #AfF IEF TR
FT9 TET 2 gFar |

st A fag wwrd 3R g
FT wATy ALY AT & | AU HANE
fﬂ‘ﬁzﬁ?l’% ......

MR. DEPUTY SPEAKER : The hon.
Member should remember that hon.
Members sitting around him are creating
such a disturbance that perhaps he was not
followed properly. If he is not satisfied
with the reply, he can ask again. But he has
to scc that there is no disturbance on that
side.

=t wgrow fag wwat S ogh §
frdl & &T @ g |\ Y9N
qfY Y, U Adsw ag w91 f®
N faast N IE@ A @
FT qg g AT JqAY faF=r Y 9w
aaF WRAfas  Ffgaw # F3F §
r2fae qAgdT F fag ol qF a9
T FTX § ? Aar FEY N ey s
e g & ¥fFT w YT @ av A
Faarsy | AfFT T TT A Y
fex #9 @ sgqeqr &4 a1 fawew
AT FAF A AT @ § afE gai wy
faarelt & am X g & Wifaw
fasielt 1 faswrg g1 O F1 arwwA
T T g% ?

sfwet gfa @i oY feew
I wrg @ g a8 & fr fafred ok
FOAMA T¥ T, AT wHTE AR
|!e TaAiz 73 &% o faw gw w3
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faory w3 § fis faore o w1 wd
§ ok ot afar @ & ag A
gfsar sfae qv et &1

o} Sae aRf & N wERa @
ST g g R fre-fee s #
™I gk QAfRE fawdr 97§
R IAH fpat Hfadr § R R
FA-FA Y w=T § gw faoet A
a1 @ § AT Iaar wafad qar e ?

o gAFG  Afgdr ;. @S
TR APIAY, UNEATA  HEE
¥ amy ar @ §......

@ ow fagrt AU ;IR
s_W ¥ % g ?

Mo whowt wiged : fawsit &
FYIGT AZTG H ARG A 09 AT
73 faadaT A et g7 IF gE
g

Y s arent - Yy I
wew, faeet, gfearar sir waedrq ga
TR U #} gy wfe & qer
IeqFA A aTeht fawsr qerd FA R
fa IO R # FIFIT ¥ TFH gAER
agi 9T AT 91 AT Fg a1 fF ey
F q AR & Q@ AFHTT €7 7% IATAT
AT HX ag wwT g famr & aga
gag § faamerdty S@ram w@rg &
STAAT F1gaT g Far 3w 9T A afem
faotr gy war & ar 4y ! afz A @
sx g% afaq g & sror ?

oMo gOwA Afget : fasmareia 2

& 3§ 9T Y a% wrg afga faom
g\ forar mar ¢

SHRI INDER J. MALHOTRA : May

I know the basic criteria on which a
decision is taken or priority is given for
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the location of atomic power stations in
various parts of the country ?

DR. SAROJINI MAHISHI : There is
not only one thing but a number of things
on which the location is decided.

SHRI INDER J. MALHOTRA : What
are the basic factors on which priority is
given or a decision for the location of
atomic power stations is taken ?' I know
that there are many things but let us know
the very few basic things.

DR. SAROJINI MAHISHI : It is not
based on one particular thing but on a
number of considerations like the availa-
bility of raw material, that production of
electricity should be cheaper in that parti-
cular area of nuclear station is located,
distance from concentrated population and
a number of other considerations.

SHRI GIRRAJ SARAN SINGH : 1
would like to ask the hon. Prime Minister
what arrangements have been made for the
disposal of waste radioactive material
produced from atomic power stations and
how the individual in the vicinity will be
saved.

DR. SAROIJINI MAHISHI : Proper
measures have been taken. 1 do not think
the hon. Member would like us to disclose
all those things.

MR. DEPUTY-SPEAKER : Shri Sheo
Narain. Last supplem:ntary.

SHRI SAMAR GUHA : You should
allow me one question.

MR. DEPUTY-SPEAKER : This is not
proper.

ft fow awm@wm : Zard aIER
FaraTdt sraeqy § favarg Towet § 1
ImAeTEdwA & oW ¥ g 1 et
A g A qer a1 f& qeAw
) et § ag w1 qfefaw Aot
oY fararsft ¥ aqreder afY § 1 &
wizar § f6 oY faost @ xEeY aORTY
a7 s A W T st daaw
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€t W wEe W oqerd 0 @EY
GTHIT @ F41 TgF FLAT 7

MR. DEPUTY-SPEAKER : Next
question. Shri Bibhuti Mishra.

oft fira Araw ;4 weT F7 IET
AT Fifgd, SuTemer AgIET |

MR. DEPUTY-SPEAKER : Government
has taken note of your suggestion.

gt & sfivwror & fag e

#671 N gl feoy © o7 ddfare
®T WP gg a9 FY FAT FI0 0w
(%) 7 7z W & fafysq 2y &
v afsggt w1 wwga fags fea
ST § faasr g3fms qra=l 1 @@-
T TR AT ;IR

(&) afggr, @1 ®ar §IFHIT &1
fra @ wiww g dafas Qo
smagfw wfmewr 3 & fag oF

g% Sfweww  deaqr  eorfag wIF
Frg?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The vast majority of the Heads of our
Missions and Posts are Foreign Service
Officers of requisite experience and
seniority, However, a certain number of
non-Service persons drawn from other
walks of life are also appointed. Before
taking up their assignments, they are
briefed in great detail about India‘s
political, economic, commercial and
cultural policies.

(b) Presumably, the Hon’ble Member's
suggestion for a suitable training institute
is meant for the non-carecer Heads of
Missions and Posts. Government do not
consider this to be necessary.

ot fagfa fawt : fggea &1 aga
e v @ Y| ferT @ AW
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¢ foad g dar gam g e
aq g qER A fra-far wregat
FARI AT, F At qmawr g 5
S UgAl ¥ fergeara F1 qg oA
frrgramar ¥z 3w wa
Fegror fear 91 1 gwR et St
fafies 7@ & g T ¥ AN
AT T7 F I WA fagar mar &
AT Agar § 6 oawr g oafew &
UG FT FH AT TAF FH &
foe axam fadig & & 7 @ fm
A 1 FFw wAr g ghAar §
g1 EIAT ST FF1 A w@r | H Iw@Ar
argar § fF axFm g @raey # aar
FER?

st stz fagrdy amwadr : Sqree
WERA. gIAI F a1z ggAedar ot 1
AT AT

SHRI SURENDRA PAL SINGH ; As
regards the training of those persons who
have been inducted from public life, as
T have already said, there is no need for
a training institute for them. But a
number of steps are taken to brief them
properly and to have consultations with
them. The briefing is given in political,
economic and cultural activities of the
country. This action is taken. These
people are very eminent people. Itis
not necessary for them to go to an
institute 1o get training. They are already
aware of the activities going on in this
country. The briefing that we give them
is quite sufficient.

ot fagfe forst & 9T aTEAT
g wogEl i agEr 8w
ofews afag sRww g SN ?
w7 ¥ S A TORE FATET ATOT
Y G TN AT & AR &Y, I
fegamm T T e Y W fadwiy
TS qTEA EY 7 T FO JWHT  ATER
@ Tl v § o\ ofes
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afzg s & ARY TN F@Te w7
9T GIHTT w4 ?

SHRI SURENDRA PAL SINGH : As
regards the career diplomats we all know
they are taken in the service through the
Public Service Commission. In regard to
people who are taken from public life,
the criterion is that whoever in the Govern-
ment’'s opmion is considered to be
competent enough to carry out the
Government's policies is taken in.

SHRI K. LAKKAPPA : It has been
our experience that political, defeated
Congress leaders have been appointed as
Ambassadors who have no clementary
knowledge of Indian culture and Indian
life. It has also been the experience of
the Mecmbers who visit foreign Embassies
including the Congress President, Mr.
Nijalingappa, who was harassed in Japan,
that India’s image has been pulled down.
May I know whether the Government of
Indla will take a firm action and dctermine
that they will not appoint political men
and also those who are defeated Congress
candidates hereafter as Ambassadors ? |
want a categorical assurance from the
Primc Minister.

SHRI SURENDRA PAL SINGH : It
is correct that some defeated Cong-
ress candidates have been appointed as
Ambassadors. Their number is 4 out of
75. But the main question is whether a
person is compctent for the post or not.
These people fought an election for a
specific purpose. It is true they were
defeated. But it does not neccssarily
mean that the defeat in clections disquali-
fies them for holding thesc posts. They
are very competent and emiment people.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS, (SHRIMATI
iINDIRA GANDHI): The hon. Member
spoke specifically of Japan. 1 would like
the hon. members to know that we have a
career diplomat there.

SHRI KANWAR LAL GUPTA: So
what ? (Interruptions) 1Is it the proper
teply 7 Are you satisfied with the reply
of the Prime Minister, Sir?
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MR. DEPUTY-SPEAKER : He put a
certain question. The reply has come
from this side.

Mrs. Sushila Rohatgi,

SHRIMATI SUSHILA ROHATGI:
Apart from briefing the Ambassadors on
the present historygnd position of India,
I would like to ki whether the Ministry
also briefs the Ambassadors regarding our
religion, culture, past heritage and all the
things which are of intrinsic value to us.
Do they also make it incumbent on the
Ambassadors that they should lead essen-
tially an Incian life so that they become
the true emissaries of our country
there?

SHRI SURENDRA PAL SINGH ¢ The

briefings are comprehensive. All these
- things are taken care of.
SHRI TENNETI VISWANATHAM :

The question of defeated candidates being
appointed as Ambassadors has arisen.
Our contention is not that a person, once
he is defeated, is totally undeserving of
anything; he may be the most deserving
and he may have got an undeserving defeat.
But when he goes as an Ambassador of
this country to another country, what is
the flavour that he takes with him when the
people there know that he is a man who
was turned out at the polls ? What is the
image which he can build when the other
countries know that he isa man who has
becn defeated at the polls and, therefore,

. has been shunted out ?

SHRIMATI INDIRA GANDHI : 1
can assure the hon* Member that there is
no such bad image. In fact, a number of
other countriesalso do this.

MR. DEPUTY-SPEAKER : The
Question Hour is over.

SHRI HEM BARUA : 1 am not putting
a question. The ignorance of the Indian
diplomats is proverbial, There was an
incident of an Indian diplomat introducing
to his audience Shri Vatsayana our noted
poet, as the author of Kama Sutra. Mr.
Tariq is also being appointed as Ambas-
sador of Iran.
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oAt X sEEw g7 ag a9 &)
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(%) =7 g8 &= § f wreg gAT=L
afagzo Y g § gfradw Jv afaq
AT e A & afus fader gur
st g€ &, AR

(=) afz gt @t 9T @XFR Err
TEHF AtFE F AT 9T 1961 § FFT
AT IF FIXA F & § v fFR ety
SFR & fra fa2eit gIr qur s
gmrstra g & ?

gt i wavew WA (s
¥o %o lﬂ!) : (iﬁ) Ei1d (@') gy
A1q1F ArdAT oF A gfAadw dq afaw
R & Sl & agER, 9Y
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qfeeft st & faeafafes e g€ -

¥ TIT

1961 25,235.00
1962 1,48,737 .27
1963 1,76,142.60
1964 1,98,283 00
1965 1,85,776 .00
1966 2,22,741.00

1967 (2 YA, 1967 a%) 1,37,713.25

OB & I FE @I AT
fadlt qur ar oW ofedd gmo
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AT J2T § wrog o1 afedl F IR
# IrEY Iqetey A § )

Migration o f Hindus from Pakistan

*662. SHRT KANWAR LAL GUPTA :
SHRI SHARDA NAND :
SHRI J. B. SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) the total number of Hindus who
migrated from Pakistan into Indix since
Nehru-Liagat Pact of 1950;

(b) the number of muslims migrated
from India into Pakistan since 1950;

(c) whether it is a fact that non-Muslim
population in Pakistan has come down
considerably sincec 1950 and the Muslim
populatioh in India has gone up; and

(d) if so, the latest figures thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). It was only after the introduction
of the Indo-Pakistan Passport and Visa
Scheme in October, 1952, that we have
maintained the statistics of the aonual
movement of migrants between India and
Pakistan. Thus between January 1953
and August 1968, 17,07,076 non-Muslims
migrated from Pakistan to India and
2,15,470 Muslims migrated from India to
Pakistan.

(c) Between 1951 and 1961, the
percentage of the non-Muslim population
in Pakistan decreased from 14.1%, to 11.9%.
During the.same period, the ‘population
of Indian citizens of the Muslim faith rose
from 9.93%, to 10.07%.

(d) According to the census of 1961,
the population of non-Muslim population
in Pakistan was 11.16 million, and the
Muslim population in India was 46.9
million. It is estimated that the Muslim
population of India is now about 60
million.
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Land Acquisition in Cantonment
Areas and Democratisation of
Cantonment Boards

*672. SHRI MADHU LIMAYE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have received
any memo/letter about land acquisition/
utilisation/new construction etc., in the
Cantonment areas including Jabalpur;

(b) whether Government propose to
change the rules and intrcduce a new Bill
to d atise the C Local
Government ;

(¢) if so, the approximate date by
which these changes will be made/Bill
passed; and

(d) the other remedial measures to
modify the orders in regard to the Subjects
mentioned in part (a) above with a view to
remove anomalics and injustices ?
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THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH) : (a)
Representations have  been  received
regarding renewal of agricultural leases in
Jabalpur Cantonment and also regarding
constructions on lands held under ‘old
grant’ terms.

(b) 1t is proposed to make comprehen-
sive amendments to the Cantonments
Act, 1924, with a view, inter-alia, to
further democratise the Cantonment
administration.

(c) It is not possible to indicate a firm
date though the work is in hand.

(d) The agricultural leases in Jabalpur
Cantonment have been extended by a year.
As regards constructions on Old Grant
sites, there is no anomaly or injustice.

Film Finance Corporaticn of India Ltd.

*673. SHRI PREMCHAND VERMA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) when the Film Finance Corpora-
tion of India Ltd., was set up and its
aims and objects ;

(b) whether any foreign collaboration
was involved in the setting up of the Cor-
poration and if so, the names of countries
which collaborated, the terms of collabora-
tion and how much foreign exchange as
aid was received ; and

(¢) whether there are any difficulties
with which the Corporation is faced at
present and how Government propose to
remove them ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The Film Finance Corpora-
was set up in March, 1960 with the object
of promoting and assisting film industry
by providing, financial or other facilities
for the production of films of good standard
‘and quality with a view to raising- the
‘standard of films. L : :

(b) No, Sir.
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(c) The difficulties faced by the Cor-
poration are mainly financial. There was
some initial delay in the recovery of
loans due to delayed completion of films
and inadequate distribution facilities as
well as in getting sufficient funds regu-
larly. Government and the Corporation

- are seized of both these difficulties. Pace

of recoveries has been accelerated and
avenues of ensuring regular financial
support are being explored.

Congress Presiden ’s Visit to Japan

_‘674. SHRI GEORGE FERNANDES :
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have received
a, report from Shri Nijalingappa, Congress
President on his visit to Japan in August,
1968;

(b) whether any report has been

received on the visit from the Indian
Embassy in Tokyo;
(c) whether it is a fact that Shri

Nijalingappa has complained at the
the attitude of the Indian Embassy
officials in Tokyo; and

(d) whether Government had autho-
rised Shri Nijalingappa to discuss with
the Japanese Government on economic
co-operation between the two countries?

THE PRIME MINISTER
MINISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) : (a)
and (d). Shri Nijalingappa visited Japan
at the invitation of the Indo-Japanese
Association. The visit and the discussions
were not undertaken on Government's
behalf, On his return he conveyed his
impressions confidentially to the Prime
Minister,

(b) It is the normal practice for
our missions abroad to send reports
among other matters, about the visits of
important individuals or delegations from
India.

(¢) No, Sir.
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Gandhi Centenary Programme
of A.LR.

*676. SHRI S. C. SAMANTA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the reason that while various
countries of the World will be taking up
Gandhi Centenary programmes in the year
commencing from the 2nd October, 1968
the All India Radio and Television are
to intensify work only from October 1969;
and

(b) the broad outlines of the plan
already prepared in the A.I.R. and
Television for the Gandhi Centenary and
how many hours are to be devoted to the
progremme ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K-
SHAH) : (a) All India Radio is observing
the year beginning 2nd October, 1968 as
part of the International Gandhi Centenary
Year under the acgis of UNESCO. The
National Gandhi Centenary preiod will be
observed from 2nd October, 1969 to
February 22, 1970. The difference in the
dates is due to the fact that U. N.O.
observes the beginning of the year whereas
we observe at the end.

(b) The sound broadcasting plan
includes talks, both live and recorded, by
eminent personalities in India and abroad
on the life and teachings of Gandhiji;
features depicting Gandhiji as apostle of
truth and non-violence; orchestral composi-
tion in memory of Gandhiji and a miscellany
of programmes to be broadcast in English
and other regional languages from various
stations of All India Radio. The
Television plans include serial presentation
of the long film on Gandhiji, short
programmes produced locally and also
documentary material to be obtained from
different TV organisations of the world,
interviews and discussion with persons
drawn from different sections of the com-
munity and coverage of celebrations in
India and abroad. The programmes have
not been planned on the basis of any fixed
duration. :
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Manufacture of Sophisticated Equipments

*679. SHRI RABI RAY : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that Naval
authorities have a programme to manu-
fa ture indigenously all the sophisticated
equipments being imported from U. K. at
present; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The possibility of indi-
genous manufacture of sophisticated Naval
equipment is kept under continuous
review.

(b) A programme of manufacture of
indigenous equipment has been drawn up
in respect of Engines and Gearing,
Auxiliary Machinery and Electrical Switch
Boards. Navigational Aids and other
equipment for the Leander Class Frigate
being built in India. Certain other equip-
ment appertaining to other Naval vessels
are also being indigenised.



4 Written Answers  AGRAHAYANA 20, 1890 (SAKA)

Uniform Rate of Entertainment Tax

*680. SHRI HIMATSINGKA :
SHRI RAMAVATAR SHASTRI :

Will the Minister of INFORMA FION
AND BROADCASTING be pleased to
state :

(a) whether ad-hoc Committee of the
Delhi-U. P. exhibitors of motion pictures
association had approached Government
to reduce the entertainment tax at least to
the level of 20 per cent of the takings on a
uniform level throughout the country as a
step to end the crisis in the film industry;

b) if so, whether Government have
considered this proposal with a view to
introduce a uniform rate of entertainment
tax throughout the country;

(c) if so, Government’s decision in this
regard ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes Sir.

(b) and (c). The matter concerns the
State Governments. A uniform entertain-
ment tax of 209 throughout the country
was also recommended by the Film Enquiry
Committee, 1951. The Central Government
have been in correspondence with the State
Governments on the subject of rationalisa-
tion of Entertainment Tax but in view
of the resultant loss in revenues, the
State Governments are averse to accept
the proposal. However, efforts are
continuing.

Construction of Broad Gauge Railway
Lines in Nepal with Indian Ald

*681. SHRI DHIRESWAR KALITA:
SHRI R.K. SINHA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether there is a proposal to
coustruct a 44-mile Broad Gauge railway
lines in Nepal connecting Bayaul and
Hithuasa with Indian sid;
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(b) if so, the broad details thereof;
and

(c) the nature and extent of aid
proposed to be given to Nepal in this
respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
A proposal to examine the feasibility of
constructing a Railway line connecting
Raxual in India to Hitauda in Nepal,
a distance of about 40 miles, was
tentatively broached with the Railway
Minister by the Prime Minister of Nepal
when the Railway Minister accompained
the President to Nepal in October this
year. In keeping with the declared policy
of the Government of India to assist the
economic development of Nepal, which is
a friendly and close neighbour, the
Government of India have informed His
Majesty’s Government of Nepal that they
would consider the matter with sympathy
in the light of any firm proposal which
the Nopal Government might wish to
make in the overall context of the Indian
co-operation programme in Nepal. No
formal proposal has been received by the
Government of India so far.

(b) and (c). Do not arise at this

stage.

Electronic Computers in Defence
Establishmeats

*682. SHRI S. M. BANERJEE : Will
the MINISTER OF DEFENCE be pleased
to state :

(@) whether there is any proposal to
use Electronic Comp s in the Defe
Establishments;

(b) whether this will result in mass
retreachment; and

(c) if not, the steps taken to
safeguard the interest of the workers ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) A few
Electronic Computers have already been
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installed in certain Defence Establishments
and installation of a few more Computers
in these Organisations is in progress. A
pilot study of Electronic Data Processing
System on Inventory Control in the
Central Ordnance Depot, Delhi Cantt.
has also been sanctioned. Further
extension of the system in the Defence
Services will depend upon the results
obtained by this study.

(b) No, Sir.

(c) Does not arise.

Design and Blue Print of Vijayanta Tank

*683. DR. SUSHILA NAYAR : Will
the MINISTER OF DEFENCE be pleased
to state :

(a) whether Government have seen the
press reports that the Design and Blue

Print of Vijayanta Tanks have been sent to
Pakistan;

(b) whether Government have enquired
into the circumstances as to how it has
happened; and

(c) the action taken or proposed to be
taken by Government in this regard ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes, Sir.

(b) and (c). The enquiries made by
Government do not substantiate the Press
reports.

Assam-West Bengal Water Transport
through East Pakistan

*684. SHRI SITARAM KESRI: Will

the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have taken
up with the Government of Pakistan the
question of resuming the Assam-West
Bengal Water Transport Service through
East Pakistan; and

(b) if so, Pakistan's response thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes Sir, ever since the signing of
the Tashkent Declaration, we have been
repeatedly requesting the Government of
Pakistan to discuss the resumption of air,
land, and river communications, alongwith
other matters, in order to normalise
relations between the two countries.
Pakistan has not responded positively.

Diplomatic Relations with Countries

*685. SHRIGADILINGANA GOWD:
Will the¢ Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the new countries with which
Government have established diplomatic
relations during 1967-68; and

(b) whether proposals for establishing
diplomatic missions in some of the Latin
American Countries after her visit are
under considcration of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
During 1967-68 diplomatic relations have
been established with Congo (Brazzaville)
Gabon and the People’s Republic of
Southern Yemen.

(b) It has been decided to establish
resident Missions in Venezuela and Peru.
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Indians in South Africa

*689. SHRI R. K. AMIN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is afact that Indians
in South Africa have been threatened with
commercial squeeze;

(b) if so, the details thercof; and

(c) the
thereto ?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). According to recont press reports,
the South African Community Development
Minister if stated to have threateoed
persong of Indian origin to .tum them out
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of their normal and lawful commercial
activities if they did not leave their profes-
sions willingly. He is reported to have
warned South African Indians that unless
they took to other occupations such as
those of clerks, road-workers, fitters,
turners, etc., he would reconsider the
entire matter of issuing trading licences to
them. The Minister's statement, if true,
is yet another example of the unrelenting
pursuit of the cruel and unjust policy of
apartheid against which India, along with
the vast majority of members of the U. N.,
have been fighting.

Buildings Built by Muslim Princes in
Arab for Hajees

*690. SHRI ABDUL GHANI DAR:
Will the MINISTER of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that some
previous Muslim princes built good accom-
modation for the Indian Muslim Hajees
in Arab specially at Macca-sharif and
Madina-sharif ;

(b) if so, how many such buildings
were built before 1947 and whether these
buildings are under Indian Government
control and if not, why;

(c) whether these buildings are
available for the stay of the Indian Hajees;
and

(d) if not, whether Government are
taking any steps in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(8) Yes, Sir. Some Rubats (guest
houses) were built in Macca and Medina
by the former Ruler of Hyderabad, Bhopal
and others for charitable purposes and for
the use of Indian Hajees.

(b) These Rubats are not in good
condition and Gover have no defini
information asto when they were built.
These properties are in the category of
endowments owned by the formar Rulers
and managed by Nazirs appointed by them.
Under the local Waqf Rules, only Saudi
nationals can be appointed Nazirs,
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(c) Some of the them are available
for the stay of Indian Hajees.

.(d) oDes not aries.

Meetings of the Committee on Science
and Technology

4090. SHRI R, R. SINGH DEO:
Will the PRIME MINISTER be pleased to
state :

(@) whether any meeting of the
Committee on Science and Technology
was held recently;

(b) if so, the subjects discussed and
the decision arrived at; and

(¢) Government's reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Since its forma-
tion on August 17, 1968, the Committee on
Science and Technology has held four
meetings.

(b) The main topics discussed and the
conclusions reached thereon relate to the
following :

(i) Identification of areas of science
and technology having greatest
potential for contributing towards
economic growth.

(ii) Laying down procedures and
guidelines for (1) utilisation of
research grants from foreign
organisations and (2) accepting
foreign assistance and securing
services of foreign experts.

(iii) In the light of recommendations
made by the CASTASIA, for-
mulation of measures for forging
an  effective  link  between
universities, national laboratories
and the industries, and under-
taking of studies on science
budgetary allocation mechanisms
and the structure of research and
development expenditure.
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(iv) Strengthening of the
Centres in the ficld of Type
Culture collections and Tissue
Culture instead of establishing a
separate Institute for Type Culture
Collection and Tissue Culture.

(v) Setting up of two groups of
experts, with representatives of
Ministries concerned, to examine
some of the main issues relating
to the working of the Kolar Gold
Mines and the Hindustan Zinc

- Ltd. which have been highlighted
by the Working Group set up by
the SACC on Non-ferrous Metals.

(¢) The recommendations made by the
Committee have been brought to the notice
of Ministries/Departments concerned for
appropriate action.

All India Radio

4091. SHRI ABDUL GANI DAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ¢

(a) whether it is a fact that A.IL.R.
has divided its stations in regions and
Zones;

(b) if so, the details thercof;

(¢) the number of class I, II and
III technical posts in each Zonc;
and ’

(d) the number of posts lying vacant
in each Zone and when they will be
filled ?

THE MINISTER OF INFORMATION
AND t BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). -Administratively,
AIR  stations/offices have not been
divided into regions and 2zones. But on
engineering} side, the following four
regions have been created :

(i) NORTHERN REGION com-
m ,;& K, M.b: Hll'ym.
Himachal < Pradesh, U. P,
Chandigarh, Delhi and Rajasthan;
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(ii) EASTERN REGION comprising
Assam, NEFA, Orissa, Nagaland,
Manipur, Tripura, West Bengal
and Bihar; ’

(i) WESTERN-REGION comprising
Maharashtra, Gujarat, Madhya
Pradesh, Goa, Daman and Diu;
and

(iv) SOUTHERN REGION comprising
Andhra Pradesh, Mysore, Madras,
Kerala, Laccadives, Minicoy and
Amindiv Islands, Andaman &
Nicobar Islands and Pondicherry.

Each region has been placed in
charge of a Deputy Chief Engineer.
The regional offices are responsible for
project work which was earlier looked
after by the respective Project  Circles,
and in addition some maintenance and
administrative  functions have  been
entrusted to them. ’ ’

(¢) and (d). The information is being
collected and will be laid on the Table
of the House,

Scheduled Castes and Scheduled Tribes
Draughtsmen in A. 1. R.

4092. SHRI ABDUL GANI DAR :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the total number of posts of
draughtsmcn and  tracers reserved for
Scheduled Castes and Scheduled Tribes
in A. I. R;

(b) if not, the reasons therefore;

(c) the[numberZof posts reserved for
Scheduled Castes and Scheduled Tribes
lying vacant in A. I. R. ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) to (c). The required infor-
mation is being collected and will be
laid on the Table of the House.
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Scheduled Castes and Scheduled Tribes
Draughtsmen in A. 1. R.

4093. SHRI ABDUL GANI DAR :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state :

.Drawing - Offices of All

ta) the total number of Scheduled
Castes and Scheduled Tribes persons in
India Radio

'y{ﬁo are qualified Draughtsmen;

) (b) the number

(c) the action taken thercon; and

(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Six belonging to the
Scheduled Castes and none belonging to

" the Scheduled Tribes.

~ (b) Four representations from three

‘persons since lIst January, 1967.

.\formulated for the

(c) These representations ‘were con-
sidered. In onecase the person concerned
is likely to be promoted soon. In the
remaining two cases it has not been
possible to agree to their requests.

(d) Docs not arise.
Expansion of A. I. R. Stations in
Madhya Pradesh

4094, SHRI G. C. DIXIT : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether any schemes have been
improvement and
expansion of A. I. R, stations in
Madhya Pradesh during thc Fourth
Plan; and

(b) if so, the broad details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The schemes are in the
prooeu of being formulated.

(b)_ pocs not arise,
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Films Produced in Madras

4098. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether any film produced by
Madras Film Industry has been exempted
from entertainment tax during the last five
years;

(b) whether any loan has been given
by the Film Finance Corporation to

- the Madras Producers during the above

period; and

(c) if so, the names of such films and
their producers ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). The required informa-
tion is being collected and will be laid on
the Table of the House in due course.

Films Poduced in Bombay

4099. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING be plesed to
state :

(a) whether any films produced by the
Bombay Producers have been exempted
from entertainment tax during the last
three years and if so, their names;

(b) whether any foreign exchange has
been given to these producers during the
above period;

(c) if so, the nmop;ul given to cach
producer and whether this forcign cxchange
has been fully utiliscd by them; and

(d) if not, the action taken against
each producer ?

THE MINISTER OF INFORMATION
AND  BROADCASTING (SHR}! K. K.
SHAH) : (a) to (d) . Information is being
collected and will be lsid on the Table ol‘
the House in do¢ course,

-t e
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APz § quanm fod A afa wfe
wt s

4100 =t Fwery qrfed - w1 AW
Hoft 7g FqTA FY FIT F F

(%) 1966-67 aqar 1967-68 ¥
¥ wgrusg W F gaaaw G #
afy =afex s feadt v,

(@) aarag w7 @ wfy =fe
T ¥ w9 g AT AfyF; I}

(1) sfr=afm s & afg s@
& forq #am FEAEr Fr AL g ?

wata |, a4y na Jh®, QoA
woft aqr aXfowwrd WA (e
shraatdt) : (F) 3 (@) . Faame
fax & arX ¥ wfqenfer srg F s
At IqAey A g § |

() s aIFR § wgr v R
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(wwr-ege?) ghaursit & faafo &k
HAAFRATC 7 A F forw e &N
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fasre wA & Frdwul 9y fa@w
s £ |

Lapses by Army Personnel Deployed
for Floods in West Bengal

4101. SHRI SAMAR GUHA : Will
the Minister of DEFENCE be pleasoed
to state

(a) whether the Committee set up by
the West Bengal Government under the
chairmanship of Shri S. N. Ray has pointed
out certain serious lapses of duty on the
part of the Army authorities working in
" North Bengal' during the October, 1968
floods; and
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(b) if so, the steps which have been
taken by Government to implement those
recommendations of the Committee with
respect to Army stationed in North Bengal
area ?

* THE MINISTER OF DEFENCE
(SHRI_SWARAN SINGH) : (a) and (b).
The Report of Shri S. N. Ray mentions
that there was some delay in the giving of
aid by the Army during the floods in
October, 1968. However, taking into
account the operational commitments of
the Army units located in the area and the
equipments available with them, it is
cevident that the Army rushed the maximum
possible assistance without delay. Inspite
of the fact that the troops had to move at

. night in heavy rains on uncertain roads
and on the basis of scanty information,
they managed to reach most places with
commendable speed to render assistance.

Sikh Gurdwaras in Pakistan

.4102. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware of
the statement made by Shri Gurdev Singh
Bedi, leader of the 1268 Sikh pilgrims
who recently visited the Sikh shrines at
Nankana Sahib that Pakistanis were
slowly changing the shape of minarets of
Sikh Gurdwaras to make them appear like
mosques;

(b) if so, whether any protests have
been made to the Government of Pakistan;
and

(c) if so, the reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDH]) : (a) and (b). We have
seen a press report about it, but we have
not received any official information from
the SGPC or any of its representatives who
visited Nankana Sahib recently. The
Government will decide upon action to be
-taken on receipt of full facts.

(c) Does not arise.
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Kenyans of Asian Origin

4106. SHRI SRADHAKAR
SUPAKAR : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) how many Kenyans of Asian
Qrigin having British passports are at
present in India on temporary visa pending
immigration permits to the United Kingdom
under the new Immigration Act; and

(b) how many have come to India with
indian passports for scttlement in this
country after the passing of the Kenya
Immigration Act ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) 28 persons of
Indian origin holding British passports
who arrived in India from Kenya have
applied to the U. K. High Commission in
New Delhi for immigration permits for the
U. K. 16 have already been given the
necessary permits and the cases of the
remaining 12 are under consideration.

(b) 1095 Indian passport holders have
ocome to Irdia but since no check on their
movements is required, precise information
regarding those who have settled down is
not available.
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Dismissal of Employees of
Sainik School, Tilayya

4111, SHRI BHOGENDRA JHA :
Will the Minister of DEFENCE be pleascd
to refer to the reply given to Unstarred
Question No. 1874 on the 3!st July, 1968
and statc :

(a) whether the information regarding
dismissal of empolyees of Sainik School,
Tilayya has been collected;

(b) if so, the details thereof and
Government's reaction thercto; .

(c) whether litigations are also going
on there in that connection; and

(d) if so, the steps being taken to
restore normalcy ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : () Yes, Sir.

(b) The attention of the hon. Member
is invited to the statement laid on the
Table of the' House on 12-11-1968 in
respect of Unstarred Question No. 1874
answered on 31-7-1968.

{c) and (d). One of the dismissed
employees has filed a Writ Petition in the
High Court. The Police have also filed
two cases in connection with certain
offences committed by these employees.
Normalcy has been restored in the Campus
and the school is functioning smoothly.

Recrui t to C fa) Sections
of Indian Missions Abroad

4112. SHRI KAMESHWAR SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that for
Commercial sections in our Missions
abroad, personnel are recruited from
business houscs;

(b) if so, the total number of such
recruitments during the last ten years;"
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() whether I. F. S. Officers are trained
for commercial work from early stages in
service; and

(d) if so, how many arc undergoing
training at present and the reasons for
recruiting  personnel for  commercial
sections from business houses ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Docs not arise.

(¢) Yes, Sir. Apart from ‘International
Trade’ being an item of the syllabus for
the Indian Forcign Service Officers during
their probationary period, thcy are also
attached to the Ministry of Commerce and
the Indian Institute of Foreign Tradc for
practical training. Such training is also
given to officers of the IFS (B).

(d) There are 80 Officers in the IFS
including officers of Gradc I, IFS (B) and
above 50 officers in the Scction Officers/
Private Secretaries Grade, who have
expericnce of commercial work. At present
there are 14 officers, including 9 Section
Officers, who are pusted in the Ministry of
Commerce. Ten officers of the 1967 batch
will shortly be sent for training at the
Institute of Forcign Trade.

Reduction in Staff in Indian High
Commission, London

4113. SHRI KAMESHWAR SINGH :
SHRI S. S. KOTHARI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the staff of
the High C« ission and other
Missions such as Purchase etc. in London
has not so far been reduced;

Indi

(b) if so0, the reasons therefor;

() if so, the steps which are being
taken by Government to rationalise the
allocation of work and transfer surplus
hands to other places; and
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(d) the total cxpenditure incurred on
that Mission in 1966-67 and 1967-68 ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.
Reduction of staff has becn effected in the
various wings of the High Commission in
London.

(b) and (c). Do not arisc.

(d) The total expenditure incurred on
our High Commission in London is as
shown below :

Expenditure in & Sterling

Year

1966-67
1967-68

1,544,183
1,517,248
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qGH W, 7y wie wan, e
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Hindustan Aeronautics Ltd.

4118. SHR1 PREM CHAND VERMA:
Will the ' Minister of DEFENCE be
pleased to state :
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(a) when the Hindustan Aeronautics
Ltd. was floated, who were the Members
on its Board of Directors at that time
and how long the same Board continued;
and

(by who are the members of the
Board of Directors at present and who

, is the Chairman or Managing Director

of the Corporation, when were they
appointed and what is their tenurc and
terms of cmployment ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) Hindustan Aeronautics Ltd.
camc into being on Ist October, 1964
with the amalgamation of erstwhile
Hindustan Aircraft Ltd., Bangalore,
and Acronautics India Ltd. New Delhi.
The names of the Members of the
Board of Directors as on 1-10-1964
are given bclow. The dates up to
which they have continued to hold
the officc are also given against
cach :—

Chairman

Shri S. S. Khera —
Directors

Dr. S. Bhagavantam

Dr. S. Dhawan

Air Marshal Arjan Singh —
Shri M. K. Hariharan -~
Shri H. C. Sarin —
Shri R. B. Vaghaiwalla —

up to 1-11-1967.

still continuous; appointed as Chairman
with cffect from that date,
Continuing.

up to 30-11-1966

up to 3- 4-1968

up to 30-11-1966

up to 10-11-1964

-

-

(b) The Board as at present constituted consists of :—

Chairman

Dr. S. Bhagavantam
Directors

Dr. S. Dhawan

Air Marshal R. Rajaram
Shri J. P. Kacker

Shri V. N. Sukul

Shri K. T. Satarwala

Managing Director
Air Marshal P. C. Lal

Date of appointment
10- 5.1968

1-10-1964
30-11-1966
30- 1-1968
3. 4-1968
16- 9-1967

26- 9-1966
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Under Article 97(2) of the Articles
of Association of Hindustan Aeronautics
Ltd. at every Annual Genceral Mceting
of the Company, cvery Dircctor
appointed by the President, unlcss he
has been appointed to the office of
Chairman or Managing Director under
Article 107 (1), shall retire from officc.
A Director appointed under Article
107 (1) as Chairman or Managing
Director shall retire on ccasing to
hold the officc thereof. A retiring
Dircctor shall be cligible for rcap-
pointment.

Hindustan Acronautics Ltd.

4119. SHRI PREM CHAND VERMA:
Will the Minister of DEFENCE be
pleased to state :

(@) how much loss the Hindustan
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of (i) irregularities, (ii) theft, (iii) stock
shortage, (iv) fire or any other such
causes since its inception;

(b) whether these matters  were
looked into; and

(c) if so, the result thercof and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISRA): (a)to(c). A
statement  furnishing the required infor-

mation is placed on the table of
thc House,

Statement

The losses suffered by HAL on
account of irregularities theft, stock
shortage, firc and other causes during
the threc years following the inception
of the Company on 1-10-1964 arc as

Acronautics Ltd., suffercd on account follows :—
1965-66 1966-67 1967-68

Rs. Rs. Rs.
Irregularities Nil Nil 886
Theft 23,501 15,076
Stock shortage 21,406 32,516 20,812
Fire Nil Nil
Other causcs Nil Nil 68,356
Theft cases were reported 10 the (b) Loss to the extent of

policc and thrce persons involved in
thefts were convicted by court and
a part of thec stolen property
recovered.

Stock shortages were duc to normal
store keeping discrepancics. The amounts
involved arc insignificant compared to
the total inventory.

The break-up of losses due to
other causes is as follows :—

(a) Lossto the extent of Rs. 38,368
was due to rainand storm and  this was
writtcn off with the approval of the
Board of Directors,

Rs. 30,000 was caused by damage to AC
shcets  and glass panes ‘in a heat
treatment  shop  while blasting of
foundation. This is still under investi-
gation.

The requisite information for 1964-65
is being collected.

Hindustan Aeronautics Ltd.

4120. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether the Hindustan Aeronautics
Lid. has proper rules of staff recruite
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ment for jobs carrying more than
Rs. 500/- p. m. and for purchase, contracts
and salcs;

(b) if so, what are thosc; and
(c) if not, whether there is any

proposal to draft the rules and if
so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISRA): (a)to(c). Yes, Sir.
The rules which arc called ‘*Hindustan
Acronautics Limited rccruitment and
promotion rules, 1967 arc applicable
to recruitment to all posts in Hindustan
Acronautics Limited including  those
connccted  with  Purchase Contracts and
Sales.

Hindustan Aeronautics Ltd.

4121. SHRI PREM CHAND VERMA:
Will the Minister of DEFENCE be
pleascd to state:

assessment
Hindustan

(a) whether a  general
of the working of the

Acronautics Ltd., has been made
(by if so, the result thereof; and

(¢) if not, whether  Government
have any proposal to sccurc the scrvices
of any expert in order to find out
the drawbacks and to bring about

improvements in its working?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L.N. MISRA) : (a) to (c). The working
of Hindustan Acronautics Ltd., has been
constantly under revicw. A detailed
examination of the Bangalore Division was
undertaken recently and certain measurcs
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have bcen taken to improve its perform-
ance. In particular, Production Planning
Department is being reorgnized with the
assistancc of a team from thc Adminis-
trative Staff College, Hyderabad. The
Acronautics Committce has also made
certain recommendations regarding the
organization of HAL, and based on these
rccommendations, necessary changes are
being made in the organizational structure
of the Company. The Committee is expec-
ted to make further recommendations to
improve thc working of Hindustan
Acronautics Ltd., and for this purpose the
advice of somc cxperts has been obtained.

Prosccution of Armed Forces Officers
for Selling Defence Secrets

4122. SHR1 GEORGE FERNANDES :
Will the Minister of DEFENCE be pleased
to state :

(a) thc names and ranks of the officers
and other ranks of thc Army, Navy and
Air Forcc who have been court-martialled
or prosccuted for selling or otherwise dis-
closing defence secrets to foreign powers or
to any other sources during the last ten

years;

(b) the punishment given to these
delinquents; and

(¢) the steps taken to  prevent Jcakage

of military intclligence  into  cnemy
hands?
THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH) : (a) and (b).
M1 Scrvice personel have been punished
with dismissal and rigorous imprisonment
for various tcrms up to a8 maximum of 14
years after trial by Court-Martial or
prosecution. 1 Serviccman is at present
being court-martialled.
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The names, ranks and
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punishments awarded are as follows :—

Name and Rank

Punishment

Captain Gurdial Prasad -
Sepoy Bhajan Singh —
Pilot Officer P. N. Sharma —

Hav. Bibhuti Bhusan Ghosh —
L/NK. Shivaji Sawant —
Ex-Hav. Kulwant Singh —
Nb. Sub. I. D. Saddique —
Cpl. P. K. Koshy —
Sgt. J. M. Majumdar —
Sepoy Sohan Singh —
Nk. Mange Ram —
Hav. Mangat Ram —

Dismissed from service and awarded
10 years R.I.

Dismissed from service and awarded
3 months R.I.

Cashiered from scrvice and awarded
14 years R.I.

Awarded 2 years R. 1.

Awarded 10 years R. I.

Awarded 3 months R. I.

Dismissed and awarded 3 years R. I.
Dismissed and awarded 14 years R. I.
Dismissed and awarded 14 years R. I.
Dismissed and awarded 7 years R. I.
Dismissed and awarded 10 years R. I.
Being Court martialled.

(c) Apart from deterrent punishments
awarded in cases coming to light, constant
vigilance is kept to prevent leakage of
information of security value with the help
of specific security instructions and secu-
rity units which form a part of the Armed
Forces.

Nuclear Blast Technology

4123. SHRI SAMAR GUHA: Will
the PRIME MINISTER be pleased to refer
to the reply given to Unstarred Question
No. 6256 on the 28th August, 1968 and
state :

(a) whether experimental knowledge
about mass fission for developing Nuclear
Blast Technology has becn acquired by the
Atomic Energy Commission;

(b) whether fission technology has
been mastered by the Atomic Energy
Commission to the extent of handling nuc-
lear fusion process in conducting practical
experiment with lower fusionable atoms in
requisite mass; and

(c) if s0, the details thereof and if not,
the reason for the same?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). The Atomic Energy
Commission keeps itself abreast of the
latest tehnological developments in the
entire range of the peaceful uses of atomic
energy.

WY arg 3T & fad Ayrg famm

4124, ot TgAiT fag wrea

=t o go wal:
=it vizie it

a7 wfaea w4 ag Ty A g0
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(%) AT QAR 9T AT
AR #Y @A g AT a1y ¥ W
qAgH ¥4 & faq ARy FEAEw-
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aar afagn famA o & fog W
Lk g
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“The Shicld and the Sword” by Lt. General
P. S. Bhagat, V., C.

4126. SHRI RANIJIT SINGH : Will
the Minister of DEFENCE be pleased
to statc :

(a) whether the book entitled *The
Shield and the Sword” written by Lt.
General P. S. Bhagat, V. C. has been
studied by Government; and

(b) whether Government propose to
implement the recommendations of this
senior General as given in the said
book ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir.

(b) The book contains the personal
views of the officer on the fighting in
1965 and thc changing pattern of war
through the ages. The re-organisation
and the modernisation of our armed
forces is a continuous process based on
the strategic appreciation and latest
tactical doctrincs. The views of the
senior army offlicers are taken into
account when any changes are made.

Over Flylng of Pak Planes

4127. SHRI RANJIT SINGH: Will
the Minister of DEFENCE be pleased to
state -
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. (@) since when Govcrnment are per-
mitting  overflights  through Indian
territory to Pak military planes;

(b) how many such overflights have
taken place sincc the Ist January, 1966;

(c) their number in 1966, month-wise;
and

(d) how many Indian Air Force
aircraft and of what types have been
permitted overflights in  Pakistan during
the abovc period?

THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGIl) : (a) Since
partition, Pakistani military aircraft have
been transiting through Indian territory,
with a technical landing within India.
Overflights, 1. ¢. without a technical landing
within India, were restricted to V.V.LP.
flights only.

(b) Overflights None
Flights with technical
landing in India. 57
(c) ' March, 1966 3
May, 1966 1
June, 1966 1
July, 1966 1
September, 1966 2
ToTAL ... - 8
(d) Overflights in 1966 2
Flights with technical
landing in 1966 . 21
ToraL ... __23—

All these flights were made by transport
aircraft.

New British Formula on Rhodesia

4128. SHRI HIMATSINGKA :
SHRI'S.K. TAPURIAH :
SHRI INDRAJIT GUPTA :
SHRIDHIRESWAR KALITA:
DR. RANEN SEN :
SHRI HEM BARUA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state ¢
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(a) whether Government’s attention
has been drawn to the new formula
cnunciated by the British Prime Minister
in a White Paper for resolving the
Rhodesian problem whcrcunder Rhodesian
minority Government has becn asked to
take stcps for gradual establishment of
majority rule in Rhodesia;

(b) whether Government’s  attention
has also been drawn to the sharp reaction
of the African leaders including the
Zambian Prcsident to this new plan,
who have condemned it as being in total
disrcgard of the U. N. Charter and the
Universal Declaration of Human Rights;
and
reaction

(o if so, Government's

thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) Yes, Sir.

(c) We are of the opinion that the
recent talks of the British Prime Minister,
Mr. Wilson with Mr. Ian Smith which took
place on board ‘‘FEARLESS” at Gibralter
implied the recognition of the minority
racist regime in Southern Rhodesia and were
a denial of Britain’s carlier pledge of ‘no
independence beforc majority African rule’
(NIBMAR). The Government of India
continuc to be of the firm view that the
only cffective and speedy way of putting an
cnd to the illegal regime in Rhodesia is
through the usc of force by Britain and
that Britain should not grant independence
to the colony except on the basis of majority
rule, enshrining the principle of ‘onc-man-
onc-votc’.

Dcath by Food Droppings
4129. SHRI HIMATSINGKA :
SHRI D. C. SHARMA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that a child was
killed and at least 8 other persons were
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injured when food bags, being dropped
from air, hit a group of people which had
gathered at the Makliganj Helipad, where
the Union Food Minister and the Governor
were to have landed in October 1968;

(b) whether itis also a fact that since
Makliganj Town had already become
accessible by road there was no need for
airdropping food at that place;

(c) the circumstances in which the
food bags were dropped and whether any
enquiry has been instituted in this matter;
and

(d) ifso. at what level and the terms
of reference of the enquiry ?

THE MINISTER OF DEFENCE (SHRI1
SWARAN SINGH) : (a) Yes, Sir. One
child was killed and six persons were
injured.

(b) to (d). The supply dropping was
done by the TAF at the request of the
Government of West Bengal. A Court of
Inquiry was ordered in accordance with
the Air Force Rules by the Air Force to
investigate, amongst others, the circums-
tances and the cause of the accident and
to make recommendations for avoiding
recurrence of accidents of a similar nature.

Artists of Song and Drama Dh;lslon

4130. SHRI . GADILINGANA
GOWD : Will the Minister of INFORMA-
TION AND BROADCASTING be plecased
to state :

(a) the amount incurred on the salarics
and allowances of artists maintained by
the Song and Drama Division of
A.L.R. in 1967-68; and

(b) the number of artists in that
division and how many of them belong to
Southern Region?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Rs. 8,28,157.35 (including
travelling aliowence).
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(b) 375 as on 1-4-67 of whom 22
belonged to the State of Andhra Pradesh,
Madras, Mysore and Kerala.

TV Sets for M. Ps. and Ministers

4131. SHRIGADILINGANA GOWD :
SHRI PRAKASH VIR SHASTRI:
SHRI SHIV KUMAR SHASTRI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that Government
have offered to instal television sets in the
bungalows and flats of Ministers and
Members of Parliament on a monthly rent
of Rs. 50/-;

(b) if so, how many requests for tele-
vision sets have been received so far
and how many sets have alrcady been
installed; and

(c) the probable period within which
the requests of Members of Parliament will
be complied with ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K. .
SHAH) : (a) Yes, Sir.

(b) 81 Members of Parliament have so
far requested for supply of TV sets on rent,
10 on hire-purchase and 5 on out-right
purchase basis. No sets have so far been
installed.

(c) Three months. The delay has been
due to non-realisation of cxpectations
regarding availability of TV sets.

g # sTeTwTeR X
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Appointment of Shri D. P. Dhar as India’s
Ambassador to U S. S. R.

4134. SHRI R. K. AMIN : Will the
Minister of EXTERNAL AFFAIRS
pleascd to state :

(a) whether itis a fact that Pakistan
has protested against thc appointment of
Shri D. P. Dhar as India’s Ambassador to
U.S.S.R. ;and

(b) if so, the reaction of Government
thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) According to
our information it has not done so.

(b) Does not arisc.

Indian Trainees in West Germany

4135, SHRI R.K. AMIN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether itis a fact that every one
of the 3,000 Indian trainees working in
factorics in West Germany will be invited
to stay with German families during the
ensuing Christmas;

(b) ifso, whether there is any similar
plan in India; and

(c) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir,

(b) and (). Do not arise.

Indigenous Production of Defence
Rcquirements

4136. SHRI R. K. AMIN : Wil
the Minister of DEFENCE bec pleascd
to state @

(a) whether it is a fact that there
is no close association between Indian
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industrialists and the authorities of
defence production;

(b) whether Government have any
machinery to accelerate the indigenous
production of almost all our require-
ments in defence; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) No Sir. In actual
fact close liaison is maintainéd between
the industry and the various authorities
procuring dcfence stores.

(b) and (c). A separate department
of Defence Supplies has been set up
in the Ministry of Defence, to take
steps to accelerate -the indigenous produc-
tion of all defence stores hitherto
imported. Sample Rooms in which
imported items arc displayed have been
established at Delhi, Calcutta, Bombay
and Madras to which industrialists are
invited. Procurement procedures have
been simplified and technical guidance
is provided to firms before and during
the process of manufacture.

Radio Active Mincrals in U. P.

4137. SHRI VISHWA NATH PANDEY:
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that radio
active mineral have been found in ccrtain
areas of the Chamoli District (U.P.)
bordering Tibet ; and

(b) if so, the reaction of Governmcent
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Detailed
surveys are being ‘undertaken ip this area.
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Buses for the Proof and Establishment
Employees of Chandipore (Orissa)

4138. SHRIS. KUNDU : Will the

Minister of DEFENCE be pleased to
state :

(8) whether Government have decided
to provide two buses for the benefit of
the Proof and Establishment employees
of Chandipore, Balasore in Orrissa;

) (b) if so, from which date the buses
will be available;

_(©) why the buses were not available
within August, 1968 as committed by
Government earlier; and

(d) whether Government propose to

institutc a departmental enquj
such a lapsc? quity - for

THE MINISTER OF STATE IN TH
E
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA,) : (@) Yes, Sir.

(b) The buses arc now ex :
pected “t.
be ready by March, 1969, °

(c) Ailthough the chassis were
on the 19th February 1968 ;;IGS::‘:
D. G S. & D. these were  actually
recexv;d by the Body Building Contractor
only in May-June, 1968 with the result
that the bus bodies could not be completed
by August, 1968. Some further delay was
caused duc to discrepancics in drawings.
These discrepancies have however since

been resolved by discussions wi
N | ith B
Building Contractor. ol

(d) No, Sir.
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LT-2643/68]

Recruitment and Conditions of
Service of Officers in Army

4143. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
DEFENCE be plcased to state :

(a) whether it is a fact that the source
of recruitment and terms and conditions of
service for various categorics of officers for
the Army arc the samc;

(b) whether the Officers after training
arc sent 1o various Arms and Scrvices by
the authorities on their own and not
necessarily by the choice of the trainces;

(c) the methods and criteria for the
above allotments;

(d) whether it is a fact that discri-
minatory treatment is accorded to the
services, A.S.C. Ordnance and E.M.E.
in the allotment of Officers to them from
the O. T. S. & 1. M. A. and also thercaflter
for purposes of promotions in the general
cadre i.e. Cols. and above; and

(¢) whether many capable service
officers having good expericnce have or
are bcing rctired as they could not be
promoted in the gencral cadre ?

THE MINISTER OF DLFENCE
(SHRI SWARAN SINGH) : (a) There
arc differcnt sources of  recruitment
of officers in the Army and the
age limits, educational qualifications and
selection procedures prescribed for these
are different. Thc terms and conditions
of service of officers serving in the various
Arms and Services of the Army (other than
Army Medical Corps, Army Dental Corps
and Army Veterinary Corps) are broadly
similar.

(b) and (c). Allotment to the different
Arms and Services is made by a Board of
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scnior officers with due regard to various
factors such as the choice of the cadets,
their aptitude, performance during training,
their age groups, availability of vacancies
and the special needs of the particular Arm
or Service.

(d) There is no discrimination either
in the allotment of officers to the Services
or in the matter of thcir promotions. The
officers belonging to the Services are
normally considcred for promotion in their
own Corps, but those with requisite
experience and qualifications are also
considcred for posting in Staff/Extra
Regimsntat Employment appointments in
the General Cadre.

(e) Dosc not arise.

Pay Scales of Sailors, Soldiers
and Airmen

4144, SHRI  NITIRAJ
CHAUDHARY :

SHRI LAKHAN LAL GUPTA:

SINGH

Will the  Minister of DEFENCE be
pleased to state :

(@) the reasons for the difference in
the pay scales of soldiers, sailors and
airmen;

(b) why they are not being rationalised
and

(¢) whether the present disparity in
pay scales is justificd and if not, the
reasons thercfor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). Pay scales
of soldiers, sailors and airmen are related to
the trades, educational standards, technical
knowledge, training and skill required of
them. Specific groups have been formed
in respect of such requirements and within
cach such group the pay scales are the
same for all personnel. There is therefore
no cxisting disparity or case for
renationalisation,
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Defence Production

4145. SHRI NITIRAJ
CHAUDHARY :

SHRI LAKHAN LAL GUPTA:

Will the Minister of DEFENCE be
pleased to state :

SINGH

(a) whether Government have taken
any steps tQ check waste and to streamline
defence production; and

(b) if so, the results thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) Streamlining of
production is a continuous process.
A check on expenditure, inter alia
with a view to ecliminate waste, is
exercised through a system of internal
audit in the Public Sector Under-
takings. In the Ordnance Factorics, a
Central Planning Cell in the DGOF’s
Hgqrs. watches and reviews unavoidable
percentage rejections fixed for each item
of production. This enables the rcjections
to be kept to the minimum and compatible
with the standards of production and also
remedial measures being taken. Methods
Cells have been set up at factories and
DGOF Hagrs. to study and analyse various
systems of production schedules with a
view to simplify and/or reducc the numbers
of operations in production.

(b) The cost of manufacture in
Defence Undertakings generally compares
favourably with trade cost or the FOB
price.

areqafawm & sae & forg anraTe
QWY AWATQ WX W WET A9V
famw
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g T wETw WAt @y S W
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News Broadcasts

4148. SHRI1 SHIV CHARAN LAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that the news-
items  broadcast from the All India
Radio contain morc than onc-third forcign
news;

(b) whether the important news in
the country which arc against Government
are not broadcast and if so, the reasons
therefor;

(c) whether the names of Members
of Opposition partics in Parliament are
broadcast less as compared to those
belonging to ruling party; and

(d) if so, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) There is no uniform pro-
portion. All news, domestic or foreign,
are included in the bulletins, judged by
their news value.

(b) and (c). No, Sir.

(d) Does not arise.

Meeting between Mirza Afzal Beg and
Pak. High Commissioner

4149. SHRIBENI SHANKER SHARMA :
SHRID. C. SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government's attenilon
has been drawn to the recent meeting
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between the High Commissioner for
Pakistan in India and Pro-Pakistan
Plebiscite Front leader, Mirza Afzal Beg;

(b) if so, the reaction of Government
thereto; and

(c) the action taken in the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS  (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) and (c). Mirza Afzal Beg has
not informed the Government what was
discussed. Hcis a free citizen who is
not precluded from meeting foreign
diplomats.

Declaration of Panchmahal District as
Backward District

4150. SHRI NARENDRA SINGH
MAHIDA : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that Panchmahal
District of Gujarat has been declnred as
a backward District;

(b) if so, the financial provision made
by the Central Government for the said
District during 1966-67 and 1967-68 ; and

(c) the items on which thc same.
amount was spent ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Nine out of
11 Talukas of Panchmahal District have
been declared by the state Government, as
backward for purposcs of accelerated
development.

(b) and (c). The Central assistance

 is related to the State Plan as a whole

which includes the provision for the
development of these arcas also.



95 Written Answers

Support for South African Liberation
Movement

4151. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Afro-Asian block had
moved a draft Resolution calling for more
political and material aid to the forces of
the South African libecration movement
opposing the aparthcid policy at the U. N,
Special Political Committee in the second
week of November, 1968 ;

(b) if so, the stand taken by the
Indian delegation thereat; and

(c) thc out come of the move ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes. Sir.

(byand (c). India co-sponsored the
49-nation draft resolution, and voted in
its favour. Our representative reiterated
India’s consistent stand against apartheid.
The Special Political Committee adopted
the Afro-Asian  resolution by an
overwhelming majority votc of 95 to 1,
with 15 abstentions.

“University of A. I. R.,” Talk

4152, SHRI BABURAO PATEL :
Will the Minister of INFORMATION
AND BROADCASTING be plcased to
state : !

(a) whether it is a fact that the All
India Radio broadcasts cvery week a talk
“University of A.LLR.” from Dclhi and
Madras Stations for thc benefit of students
taking correspondence courses;

(b) if so, the rcason why this talk
is not broadcast from other Stations
particularly for the benefit of Rajasthan
where there are over 600 students taking
correspondence course;
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(¢) whether itis a fact that the Delhi
University Correspondence Course
Students’ Literary Association Rajasthan,
had requested him for the broadcast of
this weekly talk in Rajasthan;

(d) if so, the reasons why the request
was turned down; and

(c) thc prospects of broadcasting this
feature in the near faturc for Rajasthan ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (@) ‘University of the AIR’
programme is broadcast from Delhi and
Madras Stations on five days in a week.

(b) Largest concentration of students
taking up the Correspondence Course is
in Dclhi, Madras and U. P. Thc number
of such students in other areas including
Rajasthan is not large cnough to warrant
broadcast of this programme from Stations
in those areas. However, for the benefit
of students in Rajasthan and other
neighbouring areas of Delhi, AIR, Delhi,
has started broadcasting this programme
on more powerful transmitters with effect
from 19-8-68. This was done at the
request of Delhi University Correspondence
Course Students’ Literary Association,
Rajasthan.

(c) Yes, Sir.

(d) The proposal was not found
fcasible on account of hcavy cxisting
programme commitments, inadequacy of
resources and the fact that the number of
students taking thesc courses in Rajasthan
was comparatively small.

(¢) Not in ncar fature.

Criteria for determining Backwardncss
of any Region

4153. SHRI R. K. SINHA : Will the
PRIME MINISTER be pleased to state :

(a) the criteria for determining the
backwardness of any region or arca;

(b) the guidelines of the plans for the
economic development of such regions. or
areas; and
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(¢) the special schemes if any, desired
for tackling the special problems of such
areas? '

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) A statement
setting out the indicators of development
evolved some time ago for identifying
markedly baceward areas within a State is
placed on the Table of the House. [Placed
in Library. See No. LT-2644/68)

(b) Attention is invited to the reply
given to part (c) of Unstarred Question
No. 485 on 13-11-1968.

(¢c) The Planning Commission have
emphasised upon State Governments, the
need for building up infra-structure faci-
lities and conserving and developing natural
resources of the areas adjudged to be
backward within a State, with the object of
reducing disparities. State Governments
are expected to evolve schemes accordingly,
which in their view are best suited to local
conditions in each case and can be expec-
ted to accelerate the development of the
markedly backward areas.

Development of Faizabad Division of U.P. |,

4154. SHRIR. K. SINHA : Will the
PRIME MINISTER be pleased to state :

(a) whether according to the criteria
fixed by Government for determining a
backward area the Faizabad Division in
Uttar Pradesh is considered a backward
area; and

(b) if so, the steps proposed to be
taken for the development of that area?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER - OF
EXTERNAL AFFAIRS, (SHRIMATI
INDIRA GANDHI) : (a) The State
Government propose to treat the Faizabad
Division (except for Barabanki Division)
as a backward area for purposes of plan-
ning & development, as a part of Eastern
U.P.
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(b) The special noeds of the area will
b kept in view by the State Government
in the allocation of the provision for
different arcas under the State’s Fourth
Five Year Plan which has yet to be
finalised.

Export of Rare Earth by Indian Rare
Earths Ltd.

4155. SHRI MAHANT DIGVIJAI
NATH : ‘Will the PRIME MINISTER be
pleased to state :

(a) the total value of rare earths
exported by the Indian Rare Earths Ltd.
during 1967-68;

(b) the amount of foreign exchange
carned thereby;

(c) the names af the countries to which
the rare carths have been exported; and

(d) the steps being taken by Govern-
ment for increasing the export of rare earths

during the next three years?

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER OF

PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (c). Foreign
exchange to the extent of Rs. 94.04 lakhs
was earmned by the Indian Rare Earths
Limited from export of rare earths chlo-
rides to countries in Europe, USA and
Japan during 1967-68.

(d) The following .steps are under
consideration :—

(i) reduction in the cost of
production,

(ii) separation of individual rare
carths to the extent economically
advantageous,

(iii) diversification,
(iv) modifying the quality of product
to suit the consumer’s needs, and

(v) the establishment of personal
contacts with the large consumers
of rare earths products.
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Promotions in different branches of
Indian Air Force

4156. SHRI ABDUL GANI DAR:
Will the Minister of DEFENCE be
pleased to state :

(a) whether any discrimination is
made in (a) Equipment (b) Education,
(¢) Technical, and (d) Administrative
Branches of Air Force in the matter
cf promotions; )

(b) whether the persons working
in the Administrative Branch are
adversely affected due to such dis-
criminations; and

(¢) if so, the steps taken by
Government to remove discrimination?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) No.

(b) and (¢). Do not arise.
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Statement on Kashmir by North Vietnamese
Delegation in Lahore

4158. SHRI P. C. ADICHAN:

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(@) whether Government's attention
has been drawn to the statement on
Kashmir by a North Vietnamese
Delegation in Lahore on the 10th
November, 1968 supporting the so-
called ‘‘right of self-determination of
the people of Kashmir” ; and

(b) if so,
thereto?

Government’s  reaction

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Government
have seen Pakistani press reports of this
effect.

(b) We have taken up the matter with
the Government of the Democratic Repub-
lic of Vietnam through its Consulate
General here.

Staffl Artistes of A. I. R.

4159. SHRI VALMIKI CHOUDHARY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) Whether the All India Radio
Broadcasters and Tel Guild at a
recent Press Conference have made
demands for improving the lot of staff
artists of the A. I. R. ; and

A TAS AT R
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(b) if so, what are their demands and
Government's reaction thereto ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). According to a Press
report, the All India Radio Broadcasters
and Telecasters Guild held a convention
on the 16th and 17th November, 1968 at
which certain resolutions are understood
to have been adopted. Copies of
resolutions passed at the convention have
been received recently which are laid on
the Table of the House. [Placed in Library,
See No. LT—2645/66] The points made
therein will be looked into by Government.
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Goodwill Missions

4161. SHRI D. N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether with a view to keep up
momentum  of friendly contacts,
Government are proposing to send a good
number of goodwill missions to foreign
countries;

(b) if so, whether in planning these
visits of such goodwill missions, due
weightage is given to the Asian countries
near home than the far off countries; and

(c) if so, how many such missions
are proposed to be sent in the near future
and how many to Asian countries ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) Due  weightage is given to all
countries friendly to India.

(c) About seven, out of which five
will be to the countries in the Asian region.

Pay Scales of A. 1. R. Artistes

4162. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the
scales of pay of All India Radio actistes
have not been revised for the last 28
years ;
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(b) if so, the reasons therefor; and

(¢) the steps which Government
propose to take for the revision of scales
of pay of the artistes ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (2) No, Sir.

(b) and (c). Do not arise.

Extension of Time Schedule in A.LR.

4163. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that the All
India Radio has extended its time schedule
from 6.30 A. M. to 6.00 A.M.

(b) if so, the reasons therefor ; .

(c) whether such a change is on a
temporary or permanent basis ;

(d) whether Government propose to
extend the time in the evening and night
also if so, when ; and

(¢) how much of the cxtended time
will be given to the songs and other
features of national bravery and heroism?

., THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). There has not
been any general extension in the trans-
mission hours of AIR stations. However,
some cut in morning transmission hours
which was imposed with effect from
17th December, 1967 by starting trans-
mission at 6.30 A.M. instead of at 6.00
A.M. as a measure of economy has been
restored, and as a result Delhi ‘A’,
Ahmedabad-Baroda, Calcutta ‘A’, Bhuj
and Rajkot have reverted to old timings
and have started their morning transmis-
sions from 6.00 A.M. instead of 6.30 A.M.

(c) Changes in the transmission hours
of AIR stations are made from time to
time, depending upon programme requir-
ments and technical éonsiderations.
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(d) No, Sir.

(¢) Thereis no hard and fast rule
about this. “Songs and other features
about national bravery and heroism find
place in the general programme pattern.

International Atomic Energy Agency

4164. SHRI HIMATSINGKA :
SHRI P. C. ADICHAN :

Will the PRIME MINISTER be pleased
to state :

(a) whether India has suggested to the
International Atomic Energy Agency to
set up a regulatory body to permit nuclear
explosions for peaceful purposes; and

(b) if so, the reaction of the Inter-
national Atomic Energy Agency thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (@) Yes, Sir.

(b) The precise reaction of the l.ntcr-

national Atomic Energy Agency is not yet
available.

Tndi in Czechoslovakia

4165. SHR1 R. BARUA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the total number of Indians who
were residing in Czechoslovakia at the
time when the forces of Warsaw Pact
countries entered that country recently;

(b) whether those Indians were affected
in any way in the event of occypation
of Czechoslovakia by the Soveit-led forces
and if so, in what way; and

(c) whether Government had taken
any steps to protect the interests of Indians
in that country and if so, the details
thereof ?



105 Written Answers

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (¢). The
information is being collected.

‘Indian Immigrants in U. K.

4166. SHR1 M. L. SONDHI : Will
the Minister of EXTERNAL AFFAIRS
be plesed to state :

(a) whether it is a fact that the
Britishers desire that immigrants in U. K.
should be sent back home;

(b) if so, the reaction of Government
so far as the Indian immigrants are
concerned; and

(¢ the number of such Indian
immigrants involved ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir. By
and large public opinion in Britain is not
in favour of the suggestion that the
immigrants in U. K. should be sent back.

(b) and (c). Does not arise.

Pak. offer for “No war pact” with India
4167. SHRI D. N. PATODIA :
SHRI R. K. SINHA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have com-
pleted examination of the speech of the
Pakistan President delivered on the 20th
October, 1968 reportedly offering to sign
a ‘No War Pact, with India; and

() if so, whether Government
have found the offer acceptable for
implementation ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). The
conditional proposal made by the President
of Pakistan on October 26, 1968 regarding
India’s offer of a ‘No War Pact’ is under
consideration.

Mobilisation of Additional Resources
for Fourth Plan

4168. SHRI D. N. PATODIA : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that serious
differences have arisen on the question of
mobilising additional resources through
taxation;

(b) whether as a result of the differences,
the decision on the size of the Fourth Plan
is being delayed;

(c) if so, whatare the precise points
of difference; and

(d) when they are likely to be
resolved ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) (a) to (d). The various
suggestions on the question of mobilisation
of resources for the Fourth Plan are being
examined by the Planning Commission,
in  consultation  with the Union
Government and the State Govern-
ments with a view to arriving at an
appropriate assesment. The question has
been discussed in the Committee of the
National Development Council. It is not
true that there has been amy delay on
account of any divergent views on the
subject. Work on the Fourth Plan is
proceeding apace and the Draft Plan is
expected to be brought out as scheduled.
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Central Assistance to States
for Fourth Plan

4169. SHRI D. N. PATODIA :
SHRI N. K. SANGHI :
SHRI R. R. SINGH DEO :

Will the PRIME MINISTER be pleased
to state :

(a) whether the quantum of assistance
to be given during the Fourth Plan period
to the different States has been determined
according to the criteria fixed for the
purpose; and

(b) if not, when a deeision in this
regard will be taken ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). The
Statewise allocation of assistance will be
worked out after relevant data in respect
of various criteria fixed for the purpose
become available.

Import of Foreign Films

4170. SHRI K. N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state
the number of foreign films imported
from abroad during the last eleven
months in respect of which the
Censoring authority refused permission
for screening together with their names
and reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K.K.

SHAH) : Eight films viz.- (1) “The
Greatest Jewel Robbery”, (2) ‘‘Death
laid an [Egg”, (3) “The Jackals”,

(4) “‘Massacre Time", (5) *Crossfire in
Caracas”, (6) ‘‘Navajo Joe", (7) ‘‘Angels
on the Move” and (8) *The Incident”
imported from abroad were refused
certificates by the Central Board
of film Censors during the the last
eleven months. Of the above, on
receipt of an appeal from the importers,
against the decision of the Board
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refusing to grant a certificate of public
exhibition, in respect of the film ‘‘The
Incident’, the Central Government
under section 5C of the Cinemato-
graph Act, 1952, have ordered the
Board to grant a certificate for public
exhibition restricted to Adults only.

The Board have refused certificates for
public exhibition in respect of the
above films as each one of them

.did not comply with or contravened

the provisions of the Cinematograph
Act and rules made thereunder.

Indo-Ceylon Talks

4171. SHRID. N. PATODIA :

SHRI CHENGALRAYA
NAIDU :

SHRI R. K. SINHA :

SHRI N. K. SANGHI :

SHRI K. P. SINGH DEO :

SHRI BEN1 SHANKER
SHARMA :

SHRI E. K. NAYANAR :

SHRI R. R. SINGH DEO :

SHRI SHIVA CHANDRA JHA:

SHR1 MUHAMMAD SHERIFF:

Will the Minister of 'EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Indo-Ceylon talks were held recently
to review the implementation of 1964
agreement concerning the Indian settlers
in Ceylon; and

(b) if so, the main decisions
taken at the meeting?

THB PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) (i) The Prime Ministers noted that
matters pertaining to the imple-
mentation of the Agreement
have been satisfactorily dealt
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(i)

(iii)

(iv)”

with by the Joint Committee
in Colombo and through
discussions among the officials
and expressed their determi-
nation to continue to implement
the Agreement in a spirit
of mutual cooperation and
goodwill as hitherto.

The Ceylon Government
agreed to expedite the grant
of Ceylon citizenship to
persons whose applications
were pending. The High
Commission of India in
Ceylon will also continue to
grant Indian citizenship in
respect of pending applications.
The Prime Minister of Ceylon
stated that the repatriates
returning to India under
the 1964 Agreement would
now be able to transfer
all their assests to the full
limit permitted under
the curreut Exchange Control
Regulations ( Rs. 75,000=
Ceylon) without purchasing
Foreign Exchange Entitlement
Certificates for the purpose.

It was also agreed that the
question of 150,000 persons
of Indian origin in Ceylon,
who were not covered by
the 1964 Agreement will be
taken up when some further
progress has been made in
the implementation of that
Agreement.

Sino-Pak Joint Defence Strategy

4172.

SHRI BENI
SHARMA :

SHRI D. N. PATODIA ;

SHANKER

Will the Minister of DEFENCE be
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pleased to state :

(a) whether Government’s attention
has been drawn to the reported agreement
between General Yahia Khan of Pakistan

and General Huan Yung Shen, the Chief
of Chinese Liberation Army that in

case of a renewed struggle between India
and Pakistan, there would be joint
defence strategy between their two
countries ;

(b) if so, whether Government have
since verified the authenticity of this
news ; and

(c) the steps, if any, which Govern-
ment are taking to meet this new menace?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) (@) to
(c). While Government are aware of the
growing military links between Pakistan
and China and the consequent threat to
our security, they have no information
of the reported agreement. Our defence
plans take into accounts the threat from
Pakistan and China.

Pension to Military Personnel

4173. SHRIMATI NIRLEP KAUR :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that pension is
granted to military personnel only after
completing a certain minimum period of
service ; and

(b) if so, after how much period of
service 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L.N. MISHRA) : (a) Yes.

(b) The following minimum period of
qualifying service is required for military
personnel to earn a pension :—

(i)
(i)
(i)
(iv)
(v)

Pérmanent Regular Commissioned 20 years.

Officers

Permanent Regular Commissioned 15 years.

late entrant

Jcos and other Ranks 15 years.

Non-Combatants (Enrolled) personnel 20 . years.

Reservists 15 to 20 yean
combined colour and
reserve qualifying
service i to

their terms of engage-
ment.




m Written Answers
fowestt ot qx sfarwew

4174 =t wniATq qe¥T w4
gt A wETOw HET 4 qam &
9T FI fF

(F) a1 7g ¥ ¢ fs 5o wsw
FHE A 799 oA ¥ go fHeH
et a3 sfawey sy faan §

(=) afz g, ot ga% aar F1w §;
AR

() < feet & am 7w R, faaw
it ax fafaw wegi # gfqass emar
war & qur fee-few e § fea-fea
forenl 3 el qx sfqary &mar aar g ?

geAr  awm SETewr  Hav
(5t ®o ®o W) : (F) ¥ () : GHAAT
TS0 T § THY & 91 W g AR
AQTEHT FZA KT AT T & & A A |

State Fllm Awards

4175. SHRI BASUMATARI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the names of the Film people
who got State Film Awards during the
last five years ;

(b) the details thereof ; and

(c) the names of the Film Stars and
Film Producers who' got cash awards and
the amount thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). A statement containing
the requisite information is placed on the
table of the House. [Placed in Library.
See No. LT—2646/68).

DECEMBER

11, 1968 Written Answers 112

Grant of Foreign Exchange to Film
. Producers

4176. SHRI BASUMATARI :
SHRI JUGAL MONDAL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether any foreign exchange has
‘been given for shooting abroad to the
film producers:

Sarvashri (i) H. S. Rawail, (ii) Devander
Goel, (iii) B. R. Chopra, (iv, Ramanand
Sagar, (v) Devanand, (vi) Raj Kapoor,
(vii) R.D. Bansal, (viii) T. C. Barjatya,
(ixy I. S. Johar, (x) K. Asif,
(xi) S. Krishnamorthy, (xiiy Bimal Roy,
(xiiiy G. P. Sippy, (xiv) N. N. Sippy,
(xv) Pacchi, (xvi) Nasir Khan, (xvii) Mohan
Sehgal, (xviii) R. K. Nayyar, (xix) Kuljit
Paul, (xx) Vasu Mecnon and (xxi) Kewal
P. Kashap ;

\b) if so, to which of these producers
and the amount of foreign exchange given
during the last five years; and

(c) whether any film produced by these
film producers has been exempted from
entertainment tax and if so, the name of the
film and name of the Producer thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K.K.
SHAH) : (a) to (c). Information is being
collected and will be laid on the Table of
the House in due course.

Article on Indian Mauslims in New
York Times

4177. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the name of the Delhi cor-
respondent of the New York Times
who wrote an article on Indian
Muslims describing them as living in
‘‘rejection and isolation™ on the 28th
October, 1968; and
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(b) Government’s reaction thereto
and the steps taken by the Govern-
ment in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF

EXTERNAL AFFAIRS (SHRIMATI
INDIRA  GANDHI) : (a) Joseph
Leyveld :

(b) The Government do not view
the article as a correct representation
of the situation. The correspondent
has been spdéken to in this matter.

Illegal Seizure of Indian Properties
in East Pakistan

4178. SHRI BENI SHANKER
SHARMA : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether the question of refer-
ring the illcgal seizurc and sale of
Indian properties in East Pakistan to
the International Court of Justice has
been considered; and

(b) if so, the decision taken in
the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
question is under consideration of the
Government.

Republic Day Parade

4179. SHRI MAHANT DIGVIJAL
NATH :

SHRI RAM
SHALWALE :

SHRI  PRAKASH VIR
SHASTRI :

SHRI OM

TYAGI :

Will the Minister of DEFENCE be
ploased to state :

(a) whether itis a fact that the Delhi

GOPAL

PRAKASH
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Administration  have  shown their
unwillingness to send a tableau on the
coming Republic Day Parade;

(b) if so, the reasons therefor ;

(c) whether such denials have also been
received from other States; and

(d) if so, the names of the States and
the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and (b).
The proposal of the Delhi Administration
for putting up a tableau in the Republic
Day Parade, 1969, was considered by the
Committee constituted for considering
proposals for tablcaux and Folk Dances.
The Committee considered that it would
be more impressive if the Delhi Adminis-
tration put up a tableau on the theme
suggested by the Committee. Delhi
Administration have not so far intimated
whether they would put up a tableau on
the theme suggested by the Committee.

(c) and (d). Certain State Govern-
ments/Union Territories viz., Andaman &
Nicqbar Islands, Dadra & Nagar Haveli,
Kerala, Orissa and Pondicherry, have
intimated that they would not be able to
put up tableaux in Republic Day Parade,
1969. They have, however, not given any
specific rcasons.

Release of Jawans in the Alr Force

4180. SHRI E. K. NAYANAR : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government proposc to
releasc the Jawans in the Air Force who
are unwilling to continuc in service after
their first engagement; and

(b) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) and (b).
Airmen who are unwilling to continue in
service on completion of their initial
engagement, are being relcased from service
progressively, subject to the requirements
of the service.
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Chitrapuri Colonies

4181. SHRI V. NARASIMHA RAO:
Will the Minister of INFORMATON AND
BROADCASTING be pleased to state :

(a) whether there is any proposal to
construct Chitrapuri colonies to encourage
film production in diffcrent States in the
Fourth Five Year Plan on thc pattern
of Bramhananda Chitrapuri in Andhra
Pradesh;

(b) if so, the dctails thcfcol‘; anld

(¢) whether the Central Government
would participate in it ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). Information is being
collected from the State Governments and
will be laid on the Table of the House.

() No, Sir as at present advised.

Atomic Plant in Bihar

4183. SHRI SHIVA CHANDRA JHA :
Will the PRIME MINISTER be pleased
to statc:

(a) whether it is a fact that the
Bihar Government have requested the
Central Government to set up an
Atomic Plant in Bihar; and

(b if so, the responce of Govern-
ment thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Does not arise.

Minorities in Sind, West Pakistan
4184. SHRI D. C. SHARMA :
Will the Minister of EXTERNAL
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APFAIRS be pleased to state :

(a) whether Hindu-Sikh minorities
in Sind District, West Pakistan are
being maltreated;

(b) whether itis a fact that
Pakistani police has becen taking money
forcibly from shopkeepers of  these
minority communitics;

(¢) if so, the reaction of Govern-
ment thercto; and

(d) the action taken or proposed
to bc taken in the matter?

THE PRIME MINISTER, MINISTER
MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Government
are aware that the minorities in Sind
arca of West Pakistan, have been suf-
fering from a scnsc of insccurity and
are subjected to all kinds of harassment.

(b) The Government have not received
any such complaint. However, reports
have been received that whenever there is
any drive for collection of funds for
Government or for non-official functions,
Hindus are forced to pay more than the
other communitics.

(c) and (d). The Government have
repeatedly taken up with the Gavernment
of Pakistan the question of the treatment
of the minorities in Pakistan. There has,
however, been no encouraging response
from the Pakistan Government.

India Settlers in Nepal Terai

4185. SHRI D. C. SHARMA : Wil
the Minister of EXTERNAL AFFAIRS

be plcased to state :

(a) whether the question of Indian
scttlers in Nepal Terai was taken up with
Nepal reccntly; and

(b) if so, the decision taken in the
matter ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The question
of Indian settlers in Nepal Terai is the
subject of a continuous exchange of views
between the two Governments, and was
most recently di d at the highest level
during the President’s State Visit to Nepal
from Oct., 12 to 16, 1968.

(b) His . Majesty’s Government of
Nepal assured the Indian side that it was
not the intention of His Majesty's Govern-
ment of Nepal to displace or to deprive
any Indian settler from property if he
was already in possession and cnjoyment
thereof .

Use of Computers for Defence
Expenditare

4186, SHRI D. C. SHARMA : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that defence
expenditure could be greatly reduced and
stocks controlled more eflectively through
the use of computers;

(b) if so, whether the desirability
of the use of computers has been
examined ; and

(¢) the steps proposed to be taken
in the matter ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (¢).
A pilot study of Electronic Data
Processing System on Inventory Control
in the Central Ordnance Dcpot, Delhi
Cantt. has been sanctioned. The extent
to which Defence expenditure can be
reduced and the stocks controlled more
effectively through the use of computers
will be known after the result of the
pilot study have been evaluated. Further
extension of the system will also be
considered decpending upon the results
obtained.
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Advertisements

4187. SHRI INDRAJIT GUPTA:
Will the Minister of INFORMATION
AND RROADCASTING be pleased to
state :

(a) the total annual value of adver-
tising business in this country;

(b) how much of this is handled by the
foreign adverlising agencies operating in
India;

(c) how many and which of these
agencies have collaboration agreements
with Indian interests;

(d) whether it is a fact that many
lecading public sector enterprises give the
bulk of their advertising business to such
agencies; and

(e) whecther Government  consider
foreign technical know-how essential in
this field also ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) (a) Government have no
information on the subject. According
to an unoflicial survey the total annual
value of all forms of advertising busincss
is cstimated at Rs. 50 crores,

(b) to (d). Information is being
collected and will be laid on the Table
of the House shortly.

(c) No, Sir.

Guidance System of Alrcraft

4188. SHRI NITIRAJ SINGH
CHAUDHARY : Will thc Minister of
DEFENCE be plcased to state :

(a) whether Gyroscopes and accelero-
metcrs  used as scnsors in  inertial
navigation guidancc system of aircraft
arc unreliable;

(b) whether they have been replaced
with promethium 147 fuclled heaters;
and
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(c) if not, the rcasons thercfor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Incrtial
navigation system is not installed in any
of the JAF Aircraft.

(b) and (c). Do not arise.

Film ‘“Kbana-E-Khuda”

4189. SHRI BASUMATARI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have exempted
from all taxes the film entitled “Khana-
e-Khuda” which is being cxhibited in
Delhi and other places; and

(b) if 80, the names of these States
where this film has been exempted from
all taxes and the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). This is a matter
which concerns the State Governments.
Information is being collected from them
and will be laid on the Table of the
House in due course.

Exhibition of Hindi Films in South

4190. SHRI BASUMATARI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the latest position rcgarding the
agitation which was launched in the
South against the exhibition of Hindi
Films and the broadcasts of Hindi songs
on the Radio; and

(b) the total loss suffered by the
Madras film industry on this account ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The situation is now
normal. No cstimatc of the loss suffered
by the Madras film industry on this
-account has been made nor it is feasible
to do so.
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Ban on Foreign Films

4191. SHRI BASUMATARI : will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the names of foreign films which
have been banned by Government
during the last five years; and

(b) the reasons for banning them ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SARI K. K.
SHAH): (a) The following films were
uncertified by the Central Government
for public exhibition under the revisional
powers vested in them under section 6
of the Cinematograph Act, 1952, though
initially certified by the Central Board
of Film Censors.

1963-64 to 1966-67  Nil.
1967-68 1. Women by Night.

2. Universe by Night.

3. Orient by Night.

4. Paris Champagnec.

5. Sweet, Swect Nights.
6. Tokyo by Night.

7. Copacabana Palace.

8. America by Night,

9. World by Night.

10. World by Night II,
11. Women of the World.
12. The Naked Prey.

(b) The above films except the film.““The
Naked Prey” were banned as thesc dis-
played night club life in the various
countries showing dances with scanty dresses
etc. The film ‘“The Naked Prey" was banned
as it wounded the susceptibilities of the
nationals of some friendly countrics.

Comp ion to & Defe P 1 killed
in a Police Firing

4192. SHRI ARJUN SINGH

BHADORIA : Will the Minister of

DEFENCE be pleased to state :

(a) whether it is a fact that oneof
the Defence personnel was killed in
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Police firing at Pathankot on the 19th
September, 1968; and

(b) if so, whether any compensation
has been given to the family of the
deceased ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) No.

(b) Docs not arise,

Electronic Equipments

4193. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
DEFENCE be plcascd to state :

(@) the details of production of
electronic cquipments in the year 1968 and
how do this production compares with
that of the previous ycar ; and

(b) the target of production of clectro-
nic cquipments during 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) During the financial year
1948-69 which is not yet over, production
is expected to be of the order of Rs. 85
crores. Production of the previous ycar
was Rs. 65 crores.

(b) The target of production has been
laid down in thc Bhabha Committee Report
as doubling of production cvery three
years and this target has been more
than fulfilled.

Per Capita Income in the Etawah
District (U. P)

SINGH
PRIME

4194, SHRI ARJUN
BHADORIA : Will the
MINISTER be pleased to state :

(a) the per capita income in the
District of Etawah of Uttar Pradesh as in
1960 and 1967 ; and

(b) how it compares with the National
Income as in 1960 to 1967 ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) (a) and (b).
Estimates of per capita income are pre-
pared by the Statistical Burcaux of the
states for the state as a whole and not
districtwise. It is, therefore, not possible
to compare the per capita income at the
national level with per capita income of
Etawah district of Uttar Pradesh.

Charges of Genocide Against India by

Pakistan
4195. SHRI ARJUN SINGH
BHADORIA : Will the¢ Minister of

EXTERNAL AFFAIRS be pleased to
states @

(a) whether President Ayub Khan of
Pakistan made a speech in Dacca on the
25th Scptember, 1968 making serious
charges of genocide against India ;-and

(b) whether any protest has been made
about this speech and if so, what ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENARGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA  GANDHI) : (a) Yes, Sir.
According to rcports in the Pakistan
press, President Ayub Khan declarcd at
Dacca on Sceptember 22 (not on September
25 as stated in the question) that India,
by resorting to genocide of Muslims, was
practising history’s worst aparthcid policy.
The President was speaking at the East
Pakistan Muslim  Lcague  Council's
Inaugural Session.

(b) A protest has been scnt to the
Government of Pakistan deeply deploring
such unfounded and inflammatory
utterances on the part of the Head of
Statc of Pakistan which are in contravention
of the Tashkent Dcclaration and are not
calculated to foster a climate of goodwill
and understanding between India and
Pakistan,
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Release of certain Films by Central Board
of Film Censors

4196. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(@) whether it is a fact that the
Central Board of Film Censors have
released the films (i) Charulata, (ii) Saat
Pake Bandha, (iii) Majhli didi, (iv) Pan-
chaswar, (v) Dever, (vi) Amane Samane,
(vii) Neel Kamal, (viii) Teen Bahuranian,
and (ix) Khandan, (x) Waqt, produced
by Indian Producers for exhibition;

(b) whether any of the abovc films
have been granted loans by the Films
Finance Corporation; and

(©) if so, the names of the films
and reasons for giving the loans?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.

SHAH) : (a) Yes, Sir.

(b) Charulata; Saat Pake Bandha;
Majhli didi and Panchaswer were granted
loans. '

(c) The above films were given loans
keeping in view the basic objective of the
Corporation to facilitate production of
films of good standard and quality with
a view to raising the standard of films
produced.
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Release of Certain Films by the Central
Board of Film Censors

4197. SHRI JUGAL MONDAL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that Central
Board of Film Censors has released the
films (i) Upkar, (ii) Merc Hamdam Mere
Dost, (iii) Bassana, (iv) Aulad, (v) Baazi,
(vi) Mere Hazur, (vii) Hasina Maan Jayagi,
(viii) Aabroo, (ix) Raja Aur Rank, (x) Hum
Saya, produced by Indian producers for
exhibition;

(b) if so,
of thesc films;

names of the producers

() whether any of the above films
have been banned by any State and if
so, the names of such films; and

(d) whether any of the above films
have been exempted from entertainment
tax in any State and if so, the names of
such films?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K.K.
SHAH) : (a) Yes, Sir. Certificates in
respect of films ‘‘Ham Saya” and **Hasina
Maan Jayagi” arc about to issuc.

(b) The Producers arc as follows :

Name of Film Name of the Producer
1. Upkar Vishal Pictures.
2. Mere Hamdam Mcre Dost Kewal Kumar, Kewaljit Production.
3. Vaasna - Kuljit Pal.
4, Aulad Kundan Kumar.
5. Baazi Kamaluddin Kazi alias Tommywal.
6. Mere Huzur Movie Mughals.
7. Aabroo B. L, Rawal.
8. Raja Aur Rank Prasad Production.
9. Hamsaya Joy Mukherjee Production.
10. Hasina Maan Jayagi. Mangatram films.
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(c) Power to ban a film under the
Cinematograph Act, 1952 does not vest
in the State Governments. Exhibition
can, however, be suspended by the
State authorities for a period not exceeding
two months as prgvided under sub-section
(1) and (3) of Scction 13 of the Act if
the film is likely to causc brecach of peace.

(d) Information is being collected
and will be laid on the Table of the
House shortly.

Doctors and Tcachers for Somalia

4198. SHRI N.R. LASKAR : Will the
Minister of EXTERNAL AFFAIRS be
plcascd to state :

(a) whether it is a fact that the Prime
Minister of Somalia while visiting Delhi
has rcquested the Prime Minister of India
to send doctors and teachers to their
country ; and

(b) if so, the rcaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERG Y, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b).
The Somali President (and not the
Prime Minister as is referred to) had,
during his recent visit to India, asked
for the scrvices of 10 additional secondary
school teachers and 5 doctors and Govern-
ment agreed to the rcquest.

C. B. 1. Enquiry Against Officers of Proof
and Establishment of Chandipore,
Balasore (Orrisa)

4199. SHRI S. KUNDU : Will the
Minister of DEFENCE be pleased to
state :

(a) whether the C. B. 1. enquiry into
certain charges of corruption against the
former officers of the Proof and Establish-
ment of Chandipore, Balasore, Orrisa,
has been completed ;
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(b) if so, the steps taken to act on
the report of the enquiry ; and

(c) the broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) C.B.Il. has completed
the enquiry in one of the two cases con-
cerning former officers of the Proof and
Experimental Establishment, Balasore. The
other case is still under investigation of
C.B. L.

(b) TheS.P.E's report on the first
case is under consideration.

(c¢) It is considered that it will not be
desirable to disclose even the broad features
of the report on the floor of the House
before the investigation is completed.

Talks With Nagas

4200. SHRI N. R. LASKAR : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that leaders
of the newly formed Revolutionary
Government of underground Nagas have
declared recently that they will not seek
Pakistan and Chinese arms ;

(b) if so, whethergthey have suggested
to Government to start the talks with
them for the solution of the Naga
problem ;

(c) if so, whether Government have
examincd their statement ; and

(d) if so, Government's reaction
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (d). Government have
secn reports in a section of the Press,
said to be based on information given
by Dr. Aram, Convencr of the Peace
Observers’ Group that the leaders of the _
new underground faction in Nagaland
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have stated that they would not seek
arms from China or Pakistan. The leaders
of the new organisation have indicated
that they would aim at a ‘peaceful solution
of the Naga problem’ and ‘resumption of
talks with the Government of India’.
The situation is being watchcd by the
Government.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ANTI-INDIAN PROTESTS IN NEPAL OVER THE
ARREST OF FOUR NEPALESE AT SUSTA
NEAR THE INDO-NEPAL BORDER

SHRI BENI SHANKEFR SHARMA
(Banka) : Sir, I call thc attention of
the Minister of Extcrnal Affairs to the
following matter of urgent public
importancc and I request that he may
make a statement thcreon :

“‘Anti-Indian protests in Nepal over
the arrest of four Nepalese at Susta
near the Indo-Nepal border”.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : On
23rd Novembcr, 1968, our Embassy in
Kathmandu noticed a ncws item on the
front page of the ncwspaper “RISING
NEPAL" reproducing a report from the
New Agency Rashtriya Sammad Samiti.
The news item read : —

“Four Nepalese abducted from Susta
by Indian officials. Indian officials
intruded into Nepalesc territory of
Susta in Naval Parasis District arrested
four persons and took them to Betiya
Jail in Bihar a few days ago, according
to a dcputation of Ex-Scrvicemen from
Susta.”

On 25th November the Nepal Govern-
ment ncwspaper “RISING NEPAL™
came out with an cditorial which was
hostile and based on a distortion of
facts. It was claimed that the Ncpalese
bad been kidnapped from Ncpalcse
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territory by Indian officials. The news-
paper also demanded an apology from
the Indian side.

Telephonic enquiry on 26th November
from the Bihar Government revealed
that on charges of trespass under
I. P. C. Section 143 and 447, rcad
together with Section 33 of the Indian
Forests Act, seven persons,—four Nepalese
nationals and three Indians—were arrested
on October 26,1968 in village Rampurva
in district Champaran, Bihar. After being
remanded to custody, the case came
for hcaring before the Sub-divisional
Officer’s Court, Bettiah, on November 14,
1968. On the same day, the Liaison
Officer of Nepal posted at VALMIKI-
NAGAR saw the District Magistrate,
CHAMPARAN, and requested him to
arrange rclease of the arrested Nepalese.
All the arrested persons were ordered to
be released on bail by the Sub-divisional
Officer, Bettiuh on November 21, 1968
and the Liaison Officer at Valmikinagar
was informed accordingly. The Nepalese ,
nationals, however, continued to remain
in custody because the bail bonds have
not been furnished to-date.

On the 26th November our Embassy
in Nepal received a formal Note Verbale
dated the 24th November, 1968 from His
Majesty's Government of Nepal. The
Notc from His Majesty’'s Government of
Nepal described the detention of the four
Nepalcse as ‘‘illegal’’ and asked for their
rclease, at the same time, requesting the
Government of India to withhold all
actions pending the demarcation of the
bordcr.

On 27 November, our Embassy informed
His Majesty’s Government in a written
Notc that there was no question of their
being in “illegal” detention as the four
Ncpalcse along with three Indian nationals,
were arrested well within Indian territory
in the normal course of law on charges
of trespass.

In the meanwhile, press comments
continued in the Nepalese Press. Several
Nepalese newspapers  castigated  the
irresponsible  attacks launched against
India and rebuked the “RISING NEPAL™
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and the News Agency Rashtriya Sammad
Samiti for their tendentious misleading
reports.

At an interview with the Honourable
the Foreign Minister of Nepal on Decem-
ber 1, when the Foreign Minister demanded
the release of the four Nepalese arrested
in Bihar, our Ambassador told him that
they had been arrested in accordance
with the law. It was also explained to
the Hon. Foreign Minister that on many
occasions Indian nationals had also been
arrested in Nepal and had to face
due process of law and the Courts.
On December 2, a protest meeting
was arranged in the bazar in Kathmandu
city. A large number of the audience
heckled the organizers of the protest
meeting, disturbed the meeting and made
speeches questioning the representative
character of the organizers of the
anti-Indian mesting. The Nepalese Police
effectively intervened and took the
unruly elements into custody.

Similar  anti-Indian  protests and
processions were also arranged on
subsequent days in Patan and Bhaktapur,
suburban towns of Kathmandu. In
onec of these the personnel and
cameramen from a certain Embassy
hostile to India were prominently
present. No popular support was
given to these anti-Indian demonstrations
by the people of Kathmandu or of
its suburbs; on the contrary popular
sentiment  against these  anti-Indian
meetings was much in evidence.

On 6th December, the Royal
Nepalese Ambassador called on the
Foreign Secrctary .to the Government

of India. He assured the Foreign
Secretary that the Government of
Nepal had no intention to disturb

the starus quo in this area and was
anxious to settle the matter amicably
and the mutual satisfaction at a joint
meeting of the officials of the-two
sides to bec held on the spot in the
first week of January. The Foreign
Secretary to the Government of India
welcomed this assurance and reciprocated
the sentiments expressed by  the Royal
Nepalese Ambassador.
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In view of the assurances given
by. the Royal Nepalese Ambassador
and to facilitate the  satisfactory

settlement of this matter at the
meeting of the officials of both sides
in ecarly January, the Government of
India in accordance with law, are
considering sending these four Nepalese
nationals back to Nepal, in the
belief that such trespasses will not

be repeated and that both Govern-
ments will maintain the srarms quo
in this area until the matter is

amicably settled between the two
countries. Over the long stretch of
the Indo-Nepal boundary which is
completely  delineated on the maps
agreed to by both sides, over the
years, some boundary pillars have,
become damaged or have been washed
away by floods or are otherwise
missing. The main task, therefore,
now is to locate all the points
where boundary pillars, for various
reasons, are not in placc and to
reinstal them on the basis of mutual
agreement  with  the help of maps
and survey officials. According to
established tradition between India and
Nepal, such work is carried out by
the District officials of the two sides
who have the authority to ecstablish
direct contact and settle the matter
of re-fixing pillars or of repairing
them. Numerous such meetings between
Border officials of the two sides have
taken place during the past decades and
the same process is to be continued
in the future. The Government of
India would like to state that
they have no boundary problem with
Nepal and there is no point of
dispute which is not susceptible to
amicable settlement by mutual discussion.

SHRI BENI SHANKER SHARMA :
From what the hon. Minister has said
it appears that these arrests were made
while pursuing Some ordinary Criminals
which had nothing to do with the people
at large as such. We find, however
that there have been anti-Indian demons-
trations in many of the places. I would
like to quote from The Statesman dated
the 9th December, 1968 which reads as
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follows :

[ Shri Beni Shanker Sharma ]

‘“‘About six policemen were injured at
Bhaktpur, a town in the Khatmandu
Valley when a small police party tried
to prevent an anti-Indian demonstration
over the arrest of four Nepalese at
Susta near the Indo-Nepal border. This
was the third such incident in the Valley
since the beginning of the month. The
other two were in Bhaktpur and Lalitpur.
According to reports here, the Bhaktpur
demonstration was organised by a dozen
students who shouted anti-Indian slogans
partly against Mrs. Gandhi, and they
burnt the pictures of Mrs. Gandhi...... »

This was not a symptom of an ordinary
crime, so far as the report goes......

MR. DEPUTY-SPEAKER : May 1
point out that after the longish statement
in which the hon. Minister has explained
everything and stated that everything
has been more or less scttled amicably,
the hon. Member should make his
question very brief.

SHRI BENI SHANKER SHARMA :
The answer was long, as such I have to
give some little back ground.

Very recently, our President had visited
Nepal and that visit was followed by
the visit of one of the Cabinet Ministers
Shri B. R. Bhagat. A joint communique was
issued using high-sounding phraseology
telling us that the relations between Nepal
and India were good and they were getting
better and they were going to be the
best. I want to ask whether it is a sign
of our good relations with the people of
Nepal that such things happened over a
trifling incident. The question is, whether
we have been able to win their hearts in
spite of our pouring crores of rupees......

MR. DEPUTY-SPEAKER : Let the
hon. Member resume his seat for a while.
Whatever incidents may have taken place
there, the hon. Minister has made it very
clear in his statement that everything has
been settled. So, the hon. Member need
not draw any conclusions from a certain
incident or demonstration which had taken
place. Our relations with Nepal are very
friendly, and .nothing should be said or
done here to disturb those good relations.
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SHRI BENI SHANKER SHARMA
Now, Sir, 1 want to ask three questions.
Just two days before these demonstrations,
the Pecking Radio had made a broadcast
in the Nepalese language. I want to know
whether it is a fact that it had incited
the Nepalese to resort to hooliganism
on this insignificant issue ? May I also
know whether our Ambassador in Nepal
brought this Chinese broadcast in Nepalese
to the notice of the Nepalese Government
and whether the Susta village in respect
of which the hon. Minister has said
that some boundary has to be adjusted
again is being claimed by Nepal as being
within the Nepal border or whether it
is on the Indian side ?

SHRI SURENDRA PAL SINGH : I
have already stated that there were a few
anti Indian demonstrations in Nepal.
But 1 want to make it clear that those
demonstrations were organised and
engineered by certain elements in Nepal
who are against Indo-Nepalese friend-

AN HON. MEMBER : Which are
those elements? Let him name them.

SHRI SURENDAR PAL SINGH : ...
and who are trying to do mischief, but
the common people of Nepal are against
these anti-Indian demonstrations. Our
relations with Nepal are very friendly
and very cordial. It is unfortunate that
this small incidents has taken place. But
about that, we are in touch with the
Nepalesc Government and I am very
hopeful that a settlement will be arrived
at very soon.

SHRI M. L. SONDHI (New Delhi) : It
does not cause much of a surprise that our
policy in Nepal is upside down. With
your indulgence, I would like to point
out that here is the photograph of the
hotel where Shrimati Indira Gandhi had
stayed where the Indian flag was flying
upside down. I do not think that any
person in charge of affairs would tolerate
this.

Coming now to Nepal, since Shri
Shastri took office in this country,
responsible people welcomed the fact that
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a realistic attitude had been developed
by this country towards its closest neigh-
bour Nepal with whom we share ties of
perennial philosophy and ancient veneration
for the Himalayas which we share in
common with them. But there are forces
at work against us. There are forces which
want to disrupt that relationship, forces
operating in China and forces opreating
in certain other countries. There was a
book published by a certain gentleman
called Mr. Mechali called Foreign Aid and
Politics in Nepal. This book tried to show
that Indians were exploiting Nepal and
that Indian policies in Nepal did not
encourage economic co-operation and
economic development. May 1 know
whether this has been considered at a
high enough level ? After all these are
symptoms of something that is wrong.
When the students and others get excited
and there is provocation, that has to
be answered by our polices being explained
there properly. May I know how much we
have spent on encouraging cultural
relationship between the two countries,
and how much we have spent in extending
our policy of economic co-operation and
finally whether there will be a change
in the attitude of some of our bureaucrats
trained in the old colonial way ? For
instance, our Ambassador lives there in
the imperia) style. Does this bring India
and Nepal closer together ? What are the
urgent projects, and are funds made
available fof those projects which would
create an impact on the youthful Nepalese
and on the young people in Nepal and
which would make them feel that the
ties between India and Nepal are
unbreakable and shall endure as long as
the sun shall shine and the water shall
flow in the rivers of India ?

SHRI SURENDRA PAL SINGH : We
are all aware of the close and friendly
ties which exist between India and Nepal.
There are no two opinions about it. What
we are doing for the development of
Nepal has already been explained on
behalf of Government on a number of
occasions. We are participating and co-
operating with Nepal in a number of
development  projects in
whatever we are called upon to do we
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technical aid. So, everything is being done
from our side to make these ties much
closer and stronger than they are even
today.

As regards this question of demonstra-
tions, certain clements are working against
the Indo-Nepalese friendship. I have
already stated that there are certain
elements which are trying their best to
bring about some kind of strained relation-
ship between India and Nepal but they are
in a minority, and 1 am sure they will not
sugceed in their nefarious designs.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : I did not stay in
any hotel there.

SHRI M. L. SONDHI : Shall I lay the
photograph on the Table ?

MR. DEPUTY SPEAKER : The Prime
Minister has said that she did not stay
in any hotel there.

SHRI M. L. SODHI : Are our flags to
fly upside down ?

The name of the Hotel is Carlyle Hotel.

AN HON. MEMBER : She lived in the
palace and not in the hotel.

SHRI A. SREEDHARAN (Badagara):
Nepal is a friendly country. In view of
that this is a very delicate situation. Also,
if anybody is to be blamed for creating
this situation and if anybody is responsible
to some extent for creating this situation,
it is the unimaginative measures taken by
the Government of India. The hon.
Minister himself has stated that boundary
demarcations are sometimes washed away;
pillars are washed away and sometimes
everything seems to be disappearing into
thin air. But I would like to tell him
that they are not washed away; Indian
capitalists have helped some of the

are doing particularly from the m Yy
and technical point of view by way of

Nepal and Nepalese to set up. mushroorh industries
on the Indo-Nepalese border-this fs
d with that, b three Indians
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MR. DEPUTY-SPEAKER : That
matter was raised and discussed separately.
I cannot allow the hon. Member to extend
the scope of this calling-attention-notice.

SHRI A. SREEDHARN : I am coming
to it. This is connected with that.

SHRI S. KUNDU (Balasore) : This
is an important matter. So, please give
him a chance.

MR. DEPUTY-SPEAKER : I shall
allow him but he should not extend
the scope of the discussion.

SHRI A. SREEDHARAN : These
smugglers are removing the demarcation
marks on the Indian frontier and these
black-marketeers go Scot-free. I would
like to know whether this Government,
which has promotly arrested these
Nepalese, has any permanent arrangement
on our Indian border. 1 am shocked
and surprised at the state of affairs.
This is how border disputes arise. Does
the Government have any permanent
organisation or arrangement on one
Indian  border to supervise the
Indian border and ensurc that the demar-
cation marks are there, and steps are
taken to put them again when they
are damaged or washed out? Or does
Government wake up to the reality only
when these marks disappear?

SHRI SURENDER PAL SINGH : The
entire border along Nepal has been
demarcated on the ground. Pillars and
boundary posts are there all along the
boundary. But sometimes due to rains
or some other causes, these pillars
get washed away or get damaged,
For their refixing and for their
repair, there is a permanent machinery
also. As I said in my statement,
district officials of both sides meet
frequently and in consultation with
each other and with the help of
maps and records refix the posts
wherever they have been removed.
This proocess is a continuous one and
goes on from year to year. Very soon
we will have another meeting of this
pature to go into and decide these
matteres.
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SHRI HEM BARUA (Mangaldai) : If
the pillars have been washed away, it
means they are not deep enough.

Ntamaw  fag gwag  (fae) :
qEqT A F ogr AT F o@wEl F AR
¥ g5 mag @ 7 -+ Wa
FIFIL AT AYMS G F a9 F 99-
AR QF 73 717 o mar ¢ f5
AT e Fafgsrd o} g faess
fox & @ smMA & & FA7
3T g A foaqmamr § ot 3ar ag faz-
TN TY AT F v gh & w&F @AT
Forai A T AT & ? AT A A
FAT ar SaeAl F A% Py
frry wrfaat & g€ & sast Fn
FITW &, L IAR B fagr a7
A Ig%T FT F1I07 § ? Y Aqrey frR-
FmI gy § % few agl Adt @
qqT ? Far At @ A oA
F UFZT ADIY AT W@ &R &
fawr afas & Q= d ==t gg—ww
39 9=t & gfag #Ageg 3 qoa &
UoEa #Y ag favamw femmn d fe ¥
I sgfes Ae A @ # qgEr
fay IEY ? FT IAR I§ qNA *
gatfa® qg=1 e mar § ? darw ¥
TREA R W AT WA TE —aT
I AR F 499 @R 7 I W
s fear ¢ fe W@ N T g
st gfer At f wae g
o aE§ ?

=t goware fag : gz A &
fs ger & q@rék # g8 IO fad
w ) I fE e & fadr
ag aq arar § e A st fggemm
& afaerd amad ¥ Ty TR ¥
fae ¥ stz ag £ fis 3T vyt wTET
o |
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=ft qvam fag gong : AT
IJqTeqE, WA AP A N R I 6T
o T fu, ¥aw on SHw W SO
fear @1 wfusim =ag@qd W SR
fearaar &, o AT IO} femman
Ll

12.24 hrs.

RE. BANARAS HINDU UNIVERSITY
AND SITUATION IN HARYANA

SHRI S. M. BANERIJEE (Kanpur) :
While a statement was allowed to be
made by the Minister of State in the
Ministry of Education, Shri Bhagwat
Jha Azad, the other day, Mr. Speaker
said that some discussion would be
allowed. Now the situation there has
further deteriorated. So many leaders
have been arrested. Police have entered
the campus and beaten up students.

1 would request you to allow a
discussion  immediately. Or let the
Minister make a statement on these
developments. The teachers, strike which
is going on in spite of the assurance
of the Prime Minister, has not been
withdrawn. In UP today 3,000 teachers
are in Jail.

SHRI RAM SEWAK YADAV: rose—

MR. DEPUTY SPEAKER : It is not
necessary to take up time now.

s IWANE qEm  (TTEE)
19 & faaz & fag ¥ frdga g
& | &% ugi 9T o foen s &
sfadew seqa foar a1, 3@ T A
S AT AHTE qBA w1 AV6T A AT
Tae fgg famfaaen @ gea
fanedt ot W@ § A qg AW wTN
faards § Wit ¢w af § 1 we s
frordts & 1 gfee @ s 3@
et WY ey < frewrre fear )
ama § grw awAfes @t F darat
N-ww it § Iox Aw & gk

TE-I9-FAT TEAW FEAIT AT gL Aaweiv
A g fear mar . SRl o
o o feredt o d-ag weR
Afafrd 7 F wew 5o @ w7 @
trzafad 3 A g fF @
TR ¥ A ¥ Y aqE AT
Tifed, B TAWIA® IJAT AMT
wfgd, aré W WfgQ, agt X agw
g arfed

it srzw fagrt Wl (awTR) ¢
SuTsaer wEew, &E fgg faem-
faaraa § N §5 Y W R, &7 I W
a9 WX § | FF ATTAT W7 ATAZ
wgieg A a=ey faur @1, W9 @ O
a9 T 79 d9 ®L q4T g Wi
I&T BT @TfEd

TF 919 AR—%® W AgeEy
F %y ar fis ghaamom & fawer g
g fea & i gord ardr wifgd
M VYT AgreT vy & 5 fawr
gaT gATE & A e T ¢
gicamom & faar @ & few T Tge
a3 ¥ ag A T w-AW T §
MY AR agaa e w e
fvig oqr Tawaa & T ar fawm
T & A1 ? TS AgRg faure
seal & srsqwdi & froig WY wraifen
sAFfr g A M AT A &
# wrgar § 6 s gfearon & feafly
qT w4f FTA FLATE |

qR qar & § 5 qg WA egd §
frfagqeai & agra & W ¥
a¥g §, 7 9w 7N fawta @A
s w0 qwar -ag A @Y fadndy ey
* Amal W oy afufy ad@y g
faoiq firqr § AT A

C L
sl A Iy
fawfon & §—g it wgrea Y aok
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[ =t szw fagrdy arordd ]
TH & qIX § FqeHI0 FT q0iEA
¥ fodr sry we w st o A

=t T qTRw : SO% q3W &Y
FANFARTF aR F gg w9
M AT 91y AR ST 9 BRA
ag® g ey |

SHRI RANGA (Srikakulam) : I support
the suggestion made by my hon.
friend Shri Vajpayee in regard to
Haryana. In the light of the obser-
vations made by the Speaker here
when this question was sought to be
raised, it is only fair to the House
that, if the Assembly in Haryana is
not going to be convened, this House
at least should be given an opportunity,
and an ecarly opportunity, to discuss
this matter.

st W @ (3d) : Suew
HEYR, I qrg A 9 gwra faar
g, & Sew @1 w397 § 1 F €F
T A aarg & @-fagmw @ F
asgedt #Y fawifonr £ e & a9
Tar qr, AfFw agr F e WA
T v &t et st § R e g
27 SEY FTE GATE Sty | Fogw
|Iga A 4t WYE A § WA Ar=-
“ﬂ;‘é\;m&g""“(m}“".“
& oy F® A1 fF w7 grgw &
oY fqwrfor 99 9T FEawEr QA
g aar 27 =y 1 faww &
AT A O 91T §, JEN g 7 fam
F 2 fauma &1 ®Y gIW ¥ X
a9 gg oA W ST )

SHRI H. N. MUKERIJEE (Calcutta
North East) : Mr. Speaker was pleased
to indicate yesterday the likelihood of
discussions both on conditions in the
Banaras Hindu University and the
Haryana matter.

In regard to Banaras, I have
received a message from so estecmed a
a personality as Shri Nabha Krishna

DECEMBER 11, 1968

Situation in Hayana 140

Choudhury who is deeply perturbed
over what is happening in Banaras
and who wants the Centre to do
something about it immediately.

In regard to Haryana, we have a feeling
that political operators are on the
rampage in a manner which this
Parliament has got to take notice of.
Quite apart from the rights and
wrongs of certain constitutional issues
which have corpped up which we are
also entitled to discuss, the Congress
Party is here, its leadership is represented
in the Government, and the Congress
Party leadership is going on making
all kinds of statements which are
giving a handle to this business of
political banditry which we have seen
in Madhya Pradesh, in Haryana and
so many other places. This whole
matter is extremely relevant to the ideca
of parliamentary democracy in this
country, and this has got to be
discussed in this House, because if we
are going to have proprieties straightencd
out, then we should have that debate.

st wemEaR wE (19%)
INETE AR, MgT ¥ T 9 J AT
g 5 amw fog fafamen ok
IAX W F 99 W} FFOAR AR
BTl & AEEw F geay, § Fifw
IAT MW § @ G9Y FE EFR A
¢, arfwanie & fawr ¥ fqa sw@r
91fgd, agi & 7g a@ W oAy &
g igaT g fr Y gfam & gy
¥ S A g U TEE TG
e F0F T8 @Ew qREU FT
R 67T | 99 FH9 & gfam &
AL HOAT qGAT qAM & fAy I@
@Y T 6T AT q99 gl &
wiedT g § | KW, 99 AT T
N & IV J e ;Y omar R
qEN AT T FR qAT AN A, S
AT QR A AT Y & | @ T HY
feafr smard 1@ AU wEgE Fe
/T witw gré waAre Wy Ag afew
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i R # fadw § @ fawg &1
TS H W@ THR w1 w5 foig
foay gfamon N seer ooww @Y
af wE gE oA F gATA QN o
WETH T AgTA g 1 5R 2w &
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MR. DEPUTY-SPEAKER : Mr. Hem
Barua.

SHRIR. D. BHANDARE : (Bombay
Central): Are we not entitled to
speak ?

MR. DEPUTY-SPEAKER : There is
no question of entitlement. Please
resume your seat.

SHRI HEM BARUA (Mangaldai) : The
political embroglio in Hariana has
become a matter of concern for us
and it is not a question of whether
the Chief Minister can advise the
Governor to dissolve the Assembly
if he wants to. But the trouble is
that there are deep fissures in the
ruling Party there. The best way to
decide is to call a meeting of .he
legislative body which the Government
there has refused to do and the
Governor has not  submitted any
report to the Central Government so
far. Attempts are now being made
(Interruptions) to make. Gayaram as
Ayaram. Tkerefore, we, being the
supreme and sovereign forum of the
nation, we should take interest in it
and see that democracy is not destroyed
there in Haryana by the selfish interests
of certain people.

N i fag (Qgw) - T®
AR R FTARAT G | a8 9T & &
LT T g A A A v
afFs o9 qU W THEET WY &3
AT ¢ A ATAA Y § TR FAT B

AW i feg i@ wrad §?
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WH AN g & g e
et gar §, oEa o af O
thﬁ..nu

=t <fa T : s wrad TaTe Wi
 qg Afay

=t o fag | 3z fedwma wt
T ARAFTA &1

SHRI R. D, BHANDARE : This
question of Haryana was raised yes-
terday. The Speaker just mentioned
the guidelines which have been decided
by the Speaker’s Conference. One of
the clements of the guidelines was
that within 7 days the Assembly
should be convened. Therefore, the
opposition has got to wait for 7 days.
(Interruptions) It is mandatory. They
are just making political capital out of
nothing. They have got to wait for
seven days.

SHRI UMANATH (Pudukkottai) :
Both the questions of Banaras Hindu
University developments and Haryana
are very very urgent because in the
Banaras Hindu University though things
are taking place for a long time,
no effective steps have been taken by
the Government.

But the latest developments indicate
that Central Government is resorting to
political conspiracy to give it a
particular political turn. So far, it was
the SSP that was there. So far, it
was the SSP that was attacked. Yes-
terday, offices of .the community party
of India and the communist party
(Marxist) were raided and all the
leaders have been arrssted. What is
happening is this. (/nterruption) While
we are not given an opportunity (o
discuss this situation which we are
entitled to, the Central Government
is creating a situation by which they
want to show that it is the leftist
parties that are responsible for all these
things, and they are taking police
action. We gave both Calling Attention
Notice and adjournment Motion Notice,
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[ Shai Umanath ]
but both have been rejected. So, we
must have a discussion on this matter.
That is the first point.

Secondly, on the question of Haryana,
apart from all that has been said
by my colleagues on this side, which
I support, the point is that we are
not given an opportunity to discuss
the situation in Haryana which is
having various phases of development.
Yesterday, over the All India Radio, a
news was suddenly put up to the
effect that the Home Ministry circles
fecl that if the Chief Minister thinks
that large scale defections have taken
place, he can advise the Governor
and the Governor must accept his
advice to dissolve the Assembly. This
is put out throughthe Home Ministry
over the AIR and in the press.

But my point is, when we are
not allowed to discuss the situation
here under various pretexts, on the
other hand, the Home Ministry is
deliberately doing this. So far, in
such crises, they were merely advising the
Governors, but now, through the AIR
they are advising the Governor and saying,
“Our Chief Minister will advisc you and
you must accept his advice. ] therefore
request that this matter should be discussed
here and now; otherwise there will be
serious repercussions.

=t siww e (TE0g) 0 uw
e s gaTd A 3t g7 7 1 OF faTe
1T A T fag sr wY s Y g

MR. DEPUTY-SPEAKER : Order,
order. I have given an opportunity to
your leader. Please resume your seat.
Shri  Sezhiyan.

SHRI SEZHIYAN (Kumbakonam) :
After the disquieting developments that
had taken place in Haryana, which were
referred to here, the Speaker said yes-
terday that the Assembly was there and
it was seized of the matter and
within seven days it may meet.
(Interruption) But, as Shri Umanath has
said, the Government of India through
their spokesmen, have expressed a certain
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opinion which has come out over the
AIR and has been published in the
newspapers; because this is being used
as a handle to bring pressure on
Haryana. (Interruption) The Government
of India itself feel, through their
spokesmen, that the Governer can dis-
solve the Assembly. If such an opinion
is given, it will be hanging like a
Damocles sword on the persons there.
Therefore, a situation might arise out of
this statement. Therefore, I want a
categorical statement from the Home
Minister whether he approves of the
statement issued by the spokemen of
the Home Ministry. I should like to
know what he has to say. We are
entitled to know, the Parliament is
entitled to know, the opinion of the
Government through the Home Minister
and not through the AIR or through the
newspapers. On that point, I want a
categorical statement from the Govern-
ment and the Home Ministry as to what
they propose to do, whether they are
going to follow in the footsteps indicated
by the Home Ministry’s officials. T want
a clear stalement on this matter.

st gEETE @R (FAOE) QX
o qo ¥ AYFWAT FEITWG T §
gRTAE f9% § oF F1OR F A7 |

MR. DEPUTY-SPEAKER : No, no. I
have given an opportunity to your
party.

=t gogTe avEl | T fad
¥ oF FOF F IR Ifew 7 gEE

MR. DEPUTY-SPEAKER : Nothing
will go on record.

= THETE FEAE

SHRI THIRUMALA RAO (Kakinada):
Sir how long will this rambling talk
go on in this House? Are you going
to conclude it or not at any time?

MR. DEPUTY-SPEAKER : Order,
order. So far as the events about the Bana-
ras Hindu University are concerned,......

**Not recorded.
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5t Wk wAT (Frag-afen) ¢
UMY AZIRF, T AT @ § SAWT
froard @ < Bisady miw W
WRIIA R # N @
& gt

MR. DEPUTY-SPEAKER : After the
statement from the Education Minister,
the Speaker had observed that' he will
consider about giving an opportunity.
Banaras Hindu University. is a central
university.

il A A guTeaw

m‘ fmm---...

MR. DEPUTY-SPEAKER : What is
this nonsense? There must be some
restraint. (Interruption)

AN HON. MEMBER : It is a nuisance.

MR. DEPUTY-SPEAKER : It is not
a nuisance. (Interruption)

Mr. Nambiar, you are irrepressible.
Please resume your seat.

SHRI HEM BARUA : You will agree,
Sir, if I say that the word ‘‘non-sense”
coming from the Chair is very bad. It
should be expunged. (Interruptions).

MR. DEPUTY-SPEAKER : f You
shouted about the dignity of the House
yesterday. You are not keeping it now.

oft s fagrd sy : SuTeRw
agrza, a9y Afae, g wif & g4

MR. DEPUTY-SPEAKER : It is a
central university and some statement
was made. All of us are very much
concerned about the happenings in
Banaras. The House is concerned about
them. The Business Advisory Committee
will be consulted and we will fix
some time as far as possible during this
week for this matter, because this matter
should not be kept pending for a long
time. An opportunity should be given
as carly as possible to discuss it. There
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is no difference of opinicn about that,
(Interruptions).

ot ook A : fwE F AR
ﬁ ?ono.oo(w)not-oc

st g wm: gfamnr & ar
ﬁ ?"""(Wmﬂ)"""

MR. DEPUTY-SPEAKER : Yesterday
the Speaker has made an observation.
In the Presiding Officers’ Conference—I
was there—certain decisions were taken
after a good deal of deliberation. The deci-
sions are based basically on the sovereignty
of the local legislature and the represen-
tatives of the people. In the final analysis,
if certain steps are not taken, who are
the people who are the masters of the
situation ? The representatives there are
the masters. The Assembly is still in
existence. Every now and then what
happens there and what things are said
there, we are not concerned with.
(Interruptions). At the present juncture,
when the legislature is existing there, this
House has no locus stand! in that matter.
This Parliament is not in the picture at
all. (Interruptions).

SHRI UMANATH (Pudukkottai) : At
that time, when the Wcst Bengal Assembly
was in existence, this House discussed
the developments there.

SHRI ATAL BIHARI VAJPAYEE :
This is double standard. The Homc
Minister should bc summoned to the
House to explain.

ceees.(CTUE@)......

N ofw o SIEw A,
T= qIga A 99 faar A HE
7g A §

«Bansi Lal within his right to advise
dissolution"’.

m" ﬁ m ? --o(m)o-.

MR. DEPUTY-SPEAKER : I do not
know whether it is correct or not,
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SHRI BAL RAJ MADHOK (South
Delhi) : This is a direct encouragement
to them to come back to the ruling party.
This is something bad and immoral. This
is hoodwinking the House. (Interruptions).

SHRI RANGA (Srikakulam) : What
I cannot understand is this. (Interruptions)
You go on with all this discussion and
in the end you say that this Housc has
no locus standi. 1 would just like to
discuss that point as briefly as I pos-
sibly can.

True, if the Haryana Assembly is
given an opportunity of discussing this
matter or this House is given the assur-
ancc that that Housc is going to be con-
vencd and would be given an opportu-
nity, I am preparcd (0 appreciate the
strength of your point that we nced not
go into this matter and we cannot consider
it as of no locus standi for ourselves. But
what we want to be assured is only this.

Today who is competent to convene
that Assembly ? You kindly refresh your
own memory about our own practice. Mem-
bers are not frce 1o get the session to be
convencd. The Chief Minister alone can
convene it. The Governor can convene
it on the advice of the Chief Minister.
Even without the Chicf Minister's advice,
as happencd in West Bengal, the Governor
can dircct the Chicf Minister to convene
the Assembly.  We would like to have
that assurance that the Governor is tak-
ing the neccssary steps or the Chief
Minister is prcpared to take the
necessry  steps to convene the
Haryana Asscmbly within thosc scven days
that my hon. friend had already referrcd
to, as had been the recommendation of the
Speakers’ Confcrence.  If we  have that
assurance this House necd not insist upon
itself going into this matter and asking
you to give it an early opportunity. In
view of thc fact that the Government is
not perparcd to give that assurance and
the Prime Minister was foolish or unwise
enough......... (Interruption)..... certainly, I
would have said, irrcsponsible, but I am
not using it...that does not matter; the
Prime Minister is the Lecader of the
Houso and when this question, a very
importanl question, was being raised and
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you were good enough to ask so many of
us to express our views, she simply walks
away and leaves the burden, this baby, to
be nursed by the Deputy Prime Minister.
I do not understand this business. There-
fore it is only right that we should request
you to give us the earliest possible
opportunity of either discussing the matter
or call the Minister of Parliamentary
Affairs to your Chamber, take counsel
with the Deputy Prime Minister or the
Prime Minister, assure yourself that they
are going to call the Assembly there
within thosc scven days If they do not
call it, please give an opportunity to this
House to discuss this matter. .

SHRI SHEO NARAIN (Basti) : Sir, on
a point of order. Professor Ranga, a
learncd Mecmber  of this House, used
the word ‘foolish’ for the Prime Minister.
Is it justified? }c must withdraw it.

SHRIMATI SUCIHETA KIRPALANI
(Gonda) : Hc should withdraw that.

SHRI RANGA : The word I have
used is not unparliamentary but since
it hurts my friends, I withdraw it. She
was unwisc to havc gonc away.

MR. DFPUTY SPEAKER : You have
not followed what the Spcaker said
yesterday.

AN TE g g g HEifae Ign
IqERE WERIT |

MR. DEPUTY-SPEAKER : T know.
I was present here. I can repeatit.

As somc Mcmbers are agitated about
it, we shall consider it tomorrow in the
Business Advisory Committec.

Papers to be  laid.

SHRI SAMAR GUHA (Contai): Mr.
Dcputy Speaker.

MR. DEPUTY-SPEAKER :  Shri
Jaganatha Rao.
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12.49 brs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER UTTAR PRADESH
AVAS EVAM VIKAS PARISHAD
ADHINIYAM ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH :
Sir, on behalf of Shri Jaganath Rao,
I beg to lay on the Table :(—

(1) A copy each of the following
Notifications (Hindi and English versions)
under sub-section (3) of section 94 of
the Uttar Pradesh Avas Evam Vikas
Parishad Adhiniyam, 1965, rcad with
clause (c) (iv) of the Proclamation dated
the 25th February, 1968, as varied by
Proclamation dated the 15th April. 1968,
issued by the President in relation to
the State of Uttar Pradcsh :—

(i) The Uttar Pradesh Avas Evam
Vikas Parishad (Grant of loans
and  advances)  Rules, 1968,
published in Notification No.
14-H/XXXVII-16 (IX)-8-66 in
Uutar Pradesh Gazette dated the
20th April, 1968.

(ii) The Uttar Pradecsh Avas Evam
Vikas Parishad (Determination
of Rate of Intercst and Instal-
ments for Recovery of Expenses
of Improvement) Rules, 1968,
published in Notification No.
0-304-H/XXXV11-26-HB-65 in
Uttar Pradcesh Gazetic dated the
31st August. 1968.

(2) A statément showing rcasons for
delay in laying the Notification at (i) of
item (1) above. ([Placed in Library Sece
No. LT-2640/68]

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJ1 DESAI: 1 beg to present a
statement showing Suplementary Demands
for Grants in respect of the Budget
(General) for 1968-69.

—

and Bill Essential Services Maintenance Bill
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) ‘Inaccordance withthe provisions
of rule 127 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the
9th December, 1968, agreed
without any amendment to the
Deposit Insurance Corporation
(Amendment) Bill, 1968, which
was passed by the Lok Sabha
at its sitting held on the 21st
November, 1968.

(ii) In accordance with the provisions
of rule 127 of the Rules of
Procedure and Conduct of
Business in thc Rajya Sabha,
1 am dirccted to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 10th
December, 1968, agreed without
any amendment to the Indian
Railways (Amendment) Bill, 1968,
which was passed by the Lok
Sabha at its sitting held on the
28th November, 1968.°

12.50 hrs.

PETITION RE. ESSENTIAL SERVICES
MAINTENANCE BILL

MR. DEPUTY-SPEAKER : Shri George
Fernandes.

ot ak waarda (vaf zfaqo)
¥7r sqaeqr w1 9 §

MR. DEPUTY-SPEAKER: Not at
this stage. I am not permitting you
to do it. If you have any doubts
about presentation of the petition, do
not present it. You will get that
opportunity when the Biil comes up.
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TR KRR JqTeqy ey,
HO sgEEaT #7196 & 1 59 arfasr o
WTGT FT FHT JI[ S4F6qT HT 907 & |

MR. DEPUTY-SPEAKER : You are
presenting your petition. At the same
time, how can you raise a point of
order? It is not possible. I can hold
it over till tomorrow, if you like.
But I will not permit a point of order.
This is my final decision. I will not
permit you. If you want to present it
today, do it now. Tomorrow we will
consider the point of order.

St ATH KRGS © AIqT FT IFT
T qIEqT FT AW § |

MR. DEPUTY-SPEAKER : You may
raise it on somc other occasion; not
now. Does he want to present his
petition now?

oY AWM G - arfasr Q@ &
A AT ATEAT §

MR. DEPUTY-SPEAKER : Let him
write to me. 1 will consider it. Now
let him present his petition.

Y I TR T 7T gR
oY qawar e o & IY T gEHAT
g ? o gR Afew A T § W
¥ sggeqr grae g #Y 95 Al
TR EA a1 FWE SUAW W
e EfmT & i Y e R &,...

MR. DEPUTY-SPEAKER : Is he
presenting his petition or not ?

swk wR ;& A FT @0

g1 e gA sEewr w1 oFEA® F

517 WL e dfgae & frawy @y
LA &

MR. DEPUTY-SPEAKER : I wil

not listen to any point of order. Let
him prescat it,
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12.52 hrs.

STATUTORY RESOLUTION RE.
ESSENTIAL SERVICES ORDI-
NANCE—Contd.

MR. DEPUTY-SPEAKER : Yesterday,
after about three hours of debate on
the point of order raised by Shri
S. M. Banerjee, 1 had reserved my
ruling.

SHRIS. M. BANERJEE (Kanpur): I
submitted further materials.

MR. DEPUTY SPEAKER : I have
considered all materials, includiug those
sent by him,

When Shri S. S. Kothari moved
following Resolution, a point of order
was raised by ShriS. M. Banerjee that
it could not be discussed as the Ordinance
was pending adjudication before many
courts of law:

“This House disapproves of the
Essential Services Maint Ordi .
1968 (Ordinance No. 9 of 1968)
promulgated by the President on the
13th September, 1968."

I allowed a full discussion on
the point of order in which several
hon. Members from both sides, inclu-
ding the Law Minister, took part.
I am obliged to the hon. Members
for their contribution to the di i
The arguments of hon. Members who
raised and supported the point of
order was that the Ordinance had
been challenged in a court of law,
and it would not be appropriate to
discuss the same matter on the proposed
resolution at this stage. In support
of their argument they stated that
the Speaker bad previously ruled in
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connection with a motion of Shri
Madhu Limaye that it could not be
discussed as the subject matter of that
motion was pending in a court of
law. The hon. Members who opposed
the point of order contended that
the present resolution was distingui-
shable from the previous motion in
as much as the present resolution
related to legislation and the rule of
sub-judice did not apply to legislation.

I have given careful consideration
to the whole matter and the arguments
that were advanced for and against
the point of order. 1 have also
looked into thc precedents and the
other references on the subject.

Under the Constitution, Parliament
is supreme and sovereign in the
exercis® “of its legislative powers and
cannot be paralysed by reason only
of the fact that a writ petition against
the constitutionality of the existing
legislation is pending in a court of
law. The Constitution has given power
to Parliament to disapprove of an
Ordinance and in execrcising  its
constitutional power, Parliament does
not in any way interfere with or
prejudice the jurisdiction of the courts
in  declaring an Ordinance void or
unconstitutional for infringement of
Fuodamental Rights of citizens or any
other constitutional provisions. There
is therefore, no conflict betwecn the
powers and functions of Parliament
under article 123 and powers of the
courts under articles 32 and 226 of the
Constitution.

According to the precedents in this
House, the Speaker has held that dis-
cussion on a Bill the subject matter
of which is sub-judice by virtue of
an appeal pending in the Supreme
Court is in order provided Members
refrained from referring to the facts
of the particular case in appeal, as thereby
the debate in the House could not
prejudge the hearing of thc appeal
by the Supreme Court (Lok Sabha
Dcbate  dated 26-9-1955). The Speaker
bas also helh tdat a Bill seeking to
replace an Ordinance can be discussed
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House notwithstanding the

“challenged in a Court of Law and
¥ the Court’ had issued a rule msi to
. the —Government
“;‘aated 22-11-1965).

(Lok Sabha Debate

The above rulings and the precedents
are clear that this House is not
prevented from discussing legislation the
subject matter of which is “the same
as 7in the Ordinance which it seeks
to replace and which may be pending
before a Court of Law. B

Now the question arises whether
thc resolution which has been moved
under Article 123 of the Constitution
disapproving the Ordinance can be
discussed when the Ordinance has been
challenged in a Court of Law.

It is clear from the rulings that
the rule of swb-judice does not apply
to legislation and the resolution under
the Constitution to disapprove the
Ordinance is in the nature of a
legislation bccause all it secks to do
is to disapprove the Ordinance i.e.
1o appeal the legislation which is in
force. It is well known that the
Ordinance has thc same force as a
law of Parliament. A law of Parliament
can be repealed by a repealing Bill,
and the rule of sub-judice will not apply
to such Bill. Thc Constitution, however,
provides that an Ordinance can be repealed
after the Houscs have passed a Resolution
disapproving the Ordinance. Thercfore,
the constitutional rcsolution disapproving
the Ordinance is nothing else but a repealing
measure. |, therefore, hold that the rule
of sub-jndice does not apply and the
" resolution can be discussed in the House.

We shall now proceed with the Reso-
lution. Shri S. S. Kotbari,

oft sl ov-drw (weart afewr)
& ot g% guraT WAt | W &
T A9 ¥ ag Forer a1 fo g R Y
T T wnEw AT 7 A,
¥ & feeper giae ) Qar fawr o
¢ & qg wam wga § fe agw o
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[ #t st ST |
T AN A wErE A e 91 99 a9x

g9 N ¥R IH 9T AT A I FA
& arg 7@ falgs wY 3w & A1 ag
gy X fadgs AT Jor @ wraw
A Y qR Agw qoM !

MR. DEPUTY-SPEAKER : Wec have
previously done like this. To save the time
of the House, we have discussed the
Resolution and the Bill together,

SHRI S. M. BANERJEE : Has he
moved the Bill ?

MR. DEPUTYS-PEAKER : He will
move it after he makes the speech.

SHRIS. M. BANERJEE: When he
moves it, I have a point of order on the
Bill also.

£t AKX FIAES ¢ FAC I AT
Ig falaF *1 Ao FTAT ALY 9
BAT SyFEqT WA

=t <fa T (30) : faw @ €3
2aR faw &F FIX sAFEqT FT AW
JSTAT AT TFAT 2 |

MR. DEPUTY-SPEAKER : The point
of order raised yestcrday covered both, It
covers both. (Interruptions)

SHRI S. M. BANERIJEE : We raised
the points of order only on thc Ordinance,
that is, the Resolution.

MR. DEPUTY-SPEAKER : Please
read the ruling carcfully. I will give you
a copy.

SHRI SAMAR GUHA (Contai): Ona
point of order, Sir. (Interrnptions)

MR. DEPUTY-SPEAKER : There
cannot be a point of order on the ruling.
(Interruptionsy  That is a hypothetical
question. That motion is not before the
House. So far as this ruling is concerned,
it is on whether this House is competent to
discuss the Ordinacce _or legislation
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replacing the Ordinance. On that, I have
given the ruling.

SHRI UMANATH (Pudukkottai) : On
a point of order, Sir... (Interruptions)

13 hrs.

SHRI SAMAR GUHA : On a point of
order.

MR. DEPUTY-SPEAKER : I am
calling Mr. Kothari.

SHRI SAMAR GUHA : On a point of
order.

SHRI UMANATH : On a point of
order.

MR. DEPUTY-SPEAKER : Let the
motion come up. If you have any other
point, then we shall consider. . ...

SHRI SAMAR GUHA : Whether that
motion can come or not, that is the point.

SHRI UMANATH : You said that the
ruling that you have given covers both the
Resolution as well as the legislation.
Yesterday, repeatedly, you in your wisdom
told the members on this side as well as on
that side that the discussion and point of
order was limited only to Resolution. That
is why many of us did not talk about its
applicability to the Icgislation, because that
would come later. Having said that--and
that is on record--, having restricted us to
the point of Resolution, now for you to
come and say that your ruling applies to
the legislation as well is not in order. 1 will
tell you why. Even if you feel that this
particular thing will apply to the legislation
as well, it is for us to raise this question,
the point of order, again when the legisla-
tion comes up and then for you to consider
our view points on that aspect and then give
your ruling. Without allowing us to give
our viewpoints, how can you... (Inferrup-
tions)

MR. DEPUTY-SPBAKER : That, we
shall consider later. Now the other motion
is before the House. Why should we anti-
cipate ? Let it come before the House.
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SHRI UMANATH : You should not
anticipate.

MR. DEPUTY-SPEAKER : The other
motion has yet to come before the House.
Your right to raise a point of order is not
taken away.

Now, the House stands adjourned to
meet again at 2.00 P. M,

13.03 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after lunch
at three minutes past Fourteen of
the Clock

[SHRI R. D. BHANDARE in the Chair]

STATUTORY RESOLUTION RE.
ESSENTIAL SERVICES
ORDINANCE-—Contd.

SHRI SAMAR GUHA : Sir, 1 havea
point of order. (Interruption)

MR. CHAIRMAN : Shri Kothari to
resume his speech. Let the hon. Member
please resume his specch. Otherwise I will
declare that heis not prepared to speak.
There cannot be any point of order on the
Ruling at all. The Resolution is before the
House.

SHRI SAMAR GUHA : Not on the
ruling, Sir...

MR. CHAIRMAN : On what subject
do you want to raise the point of order ?

SHRI SAMAR GUHA : On the proce-
dure of the House ..

MR. CHAIRMAIN : The Resolution is
before the House. Have you any point of
order on the Resolution itseif 7 Please
resume your seat. If you have a point of
order on the Resolution then you may say.

SHRI SAMAR GUHA : On the Resol-
ution. My point of order is this. When
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the Deputy Speaker asked Mr. Kothari to
move the Resolution he simultaneously
announced that after the Resolution
is moved the Bill will be moved.

MR. CHAIRMAN : There is no point
of order. The hon. Member is in the midst
of his speech on the resolution. So, let the
hon. Member resume his seat.

SHRI S. M. BANERJEE : I am raising
a point of order on the resolution. 1 have
nothing to say against the ruling which has
been given by the Deputy Speaker.

MR. CHAIRMAN : He cannot say
anything against it.

SHRI S. M. BANERIJEE : Please do
not interrupt me like this because I get
derailed. In his ruling, the Decputy
Speaker...

MR. CHAIRMAN : Again he is deal-
ing with the ruling. Let him leave that
aside. 1f he has any point of order on the
resolution he can raisc it.

SHRI S. M. BANERJEE : I am leaving
the ruling aside. 1 would invite your kind
attention to rule 188, It reads thus :

“No motion which secks to raise discus-
sion on a matter pending bcfore any
statutory tribunal or statutory authority
performing any judicial or quasi-judicial
functions..shall ordinarily be permitted to
be moved...”.

MR. CHAIRMAN : The hon. Member
may sit down. There is no point of order.
That has becn determined already.

SHRI S. M. BANERIJEE : T would
draw your atlention to one particular
aspect. Kindly hear me. It is a very impor-
tant point. Regarding the High Courts, I
am not touching them after the ruling from
the Chair. The Deputy Speaker has said
that even if the matter is before a High
Court, it could be discussed in this House.

The rule further says :

*:.....or any commission......""
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Mr, CHAIRMAN : Why does he want

to travel to the other subjects ? Let him

confine himself to the resolution. He can
state his point of order on the resolution.
He can state his point of order on the
resolution triefly.

SHRI S. M. BANERIJEE : Kindly hear
me. I have seen you raising points of
order, and you have taken at least two or
three minutes to formulate it; you have not
been able to do it more quickly. So, kindly
give me one minute at least. The word
“commission” does not necessarily mean
a commission appointed under the
Commissions of Inquiry Act. Now, there
are two commissions in the country...

MR. CHAIRMAN : Commission is
not a subject before the House.

SHRI S. M. BANERJEE : That is true.
But there are two commissions in the
oountry. One is the Commission on
Labour and the other is the Administrative
Reforms Commission. After the strike
when the ordinance was passed and pepole
were being arrcsted and so on, this parti-
cular aspect of the problem whether
Central Government employees should
have any right to strike or not has been
referred to the Administrative Reforms

" Commission......

MR. CHAIRMAN : We are not
discussing now whether the employees
should have the right to strike......

SHRI S. M. BANERJEE : Kindly hear

MR. CHAIRMAN : Let the hon.
Member kindly listen to me. Ishall allow
him to raise a point of order decaling with
the resolution. Whether the employees
should be allowed to strike or not is not a
matter before the House,

SHRI S. M. BANERIJEE : You have
not heard me correctly. I say that this
resolution cannot be discussed even after
the ruling from the Chair.

There are two commissions in the
country, one headed by Shri Hanuman-
thaiya, an hon. Member of this House and
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an ex-Chief Minister of Mysore; and
another commission is presided over by a
former Chief Justice of the Supreme Court,
Shri Gajendragadkar, namely the commis-
sion on Labour.

MR. CHAIRMAN : Everybody is
aware of these two commissions. Why
docs he want to deal with that whole thing
now ?

SHRI S. M. BANERIJEE : I do not
want to educate you, Sir, but I wantto
educate others.

MR. CHAIRMAN : The others are
also quite aware.

SHR1 S. M. BANERIJEE : You may
be an encyclopaedia but others are not.
So, I am trying to educate them. There
are two commissions, one is the National
Commission on Labour and the other is
the Administrative Reforms Commission...

SHRI SHEO NARAIN (Basti) : Let
him go to some univcrsity to educate
others.

SHRI S. M. BANERIJEE : ShriS. M.
Joshi and I have received and the central
trade unions have received a letter from
the member of the Administrative Reforms
Commission to express our views oa this.
So, both the commissions arc seized of
this problem.

I want to have & ruling from you
as to what will happen to these two
commissions, whcther their present terms
of reference arc being withdrawn by
Government bcfore proceeding with this
Bill. I want your ruling on this.

MR. CHAIRMAN : I am giving my
ruling. There is no point of order dealing
with the resolution.

SHRI S. M. BANERIJEE : It cannot
be discussed under this rule, namely
rule 188.

MR. CHAIRMAN : I have already
determined the point. There is no point
of order.



161 Essential Services  AGRAHAYANA 20, 1890 (SAKA) Muintenance (Res.) and 162

5t T TR : qETET AR,

AT FAEqT w7 AW § 376 AR 307
(1) &1

SHRI S. M. BANERJEE : What is the

argument ? There should be some argument.

The Deputy Speaker had spent a sleepless

night on his ruling. You should tell us the
argument also......

MR. CHAIRMAN : I have already
determined that point. He has no right to
challenge it now. Let the hon. Member
resume his seat now.

1411 hrs.

POINT OF ORDER RE. PETITION

=t It TR (v ) ¢
T saedr & 9w 376 AR 307 (1)
F =i § | AT gag A g FrfaE
mmiﬁw ﬁ t"""(m)'"
& Jaw! AT A A IS W T
AT 9T AR § | A gAY Y Afew
afea ¥ fa=sT &1

MR. CHAIRMAN : He has every right
to raise a point of order on a subject
before the House, The subject which he is
raising is not before the House. His petition
is not before the House.

=t AR FANN : Jeqq AT,
®w 376 aT ¥ &3 {1 & v g3 A
T @ § | 71T w376 g )

‘A point of order shall relate to the
interpretation or enforcement of these rules
or such articles of the Constitution as
regulate the business of the House...... ’

MR. CHAIRMAN : Let the hon.
Member resume his seat. The meaning of
rule 376 is this,

s ek shvlim : T XY T
g offarg | & @ o grow & fawie
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T JFT A Y T THEHT Y
AT A AT FH HIAT GV E |
o gug AX arfamT Ju ot | A
AT Jw efege A ¥ qifaer Y agi
Q3 Ug'ﬁ! f‘m g......

MR. CHAIRMAN : The meaning of
rule 376 is this. If there is any subject
before the House or if there isa consti-
tutional question he can raise a point of
order. Since that particular subject is not
before the House, there can be no
discussion on it now, and let the hon.
Member resume his speech.

St oamk s Ad asae
TEeT, gR gaa o€ gug ag fadm
THE! IS FT | {9 AQ a9 N &
g § ww & Thdic ®
ANT qA IaT W@ | WY A
I

«“A point of order shall relate to the
interpretation or enforcement of these
rules or such articles of the Constitution
as regulate the business of the House and

shall raise a question which is within the
cognizance of the Speaker™.

s A CF I & 97 &7 gar
e wigan § forg ® e & ey
%mto..

MR. CHAIRMAN :
dealing with an extr

St ATH TR : qTW  AEEA,
7 ATHAT 2T F WA § T AH |

Again, he is
matter.

MR. CHAIRMAN : He can raise it by
a separate notice. I shall analyse it. Let
him kindly sit down. The business before
the House is the resolution of Shri S. S.
Kothari and he is in the midst of his
speech; therefore, there can be no point
of order.

SHRI S. M. BANERJEE (Kanpur) :
We aro raising a point of order on that.
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=t AT FAEW © FAH AT,
e frawl &1 9T g7 aw dar v
¥ sqaEql &1 A @Y7 FIA T AfFR
TeaT § |

MR. CHAIRMAN : I have already
given the ruling.

= wrr w@EW ;- @ g fAgE
T & W 1 TF A Y geT I3
g fmiswn @ wg AgF
STTEqT T T4 IS FT AfqF 1

MR. CHAIRMAN : The hon. Member
is raising a point of order on a matter
which is not before the House.

Y AT FRAF . AQ qrF Ay
fearga gy a9 ag FE @ & AR
gag oF FrfaEt uw Ayeceee

MR. CHAIRMAN : He is raising a
point of order on something which is not
before the House.

SHR! S. M. BANERIJEE : It is therec on
the Order Paper.

MR. CHAIRMAN : He is also chal-
lenging the ruling of the Chair He may
kindly rcsume his seat.

Y WA KRR ;AT e,
agieg, faaw 207 (1) 2

«“The Committce shall examine cvery
petition referred to it, and if the petition
complics with these rules, the Committce
may direct that it be circulated*’.

MR. CHAIRMAN : This is a very
simplc matter. 1t docs not rcquire expla-
nation. On any subject before the House,
a point of order could be raised. Since
his petition is not before the Housc, no
point of order could be raised on it.

SHRI GEORGE FERNANDES : It is
before the House.
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MR. CHAIRMAN : No. Rule 307 does
not come in.

= AN FTAAN : ATH AR,
A XY T A T AT Y HAEqT &
WE a5t swe @3 @ amen )
7g Yq¥ a9 grg A ALY faww o

MR. CHAIRMAN: He can accuse me
of quickly grasping his point.

HNt AW w@AIR & g 9%
N g FT G E | & qor gy
F W@ W E | IE AT AT &
aw cfimz & wftg oY afer ar @
qizmavfemrgar § -

“Petition presented by Shri George
Fernandes...... is circulated in pursuance of
the Speaker's Dircection under Rule 307 (1)
of the Rules of Procedurc and Conduct of
Businees'.

FT AN AW T Ag IS g fF 207
(1) & za®1 8% 32 A fFar o gFar
g e 97 ag fear o wgr @, faamt
FTATA W & ar H376 & z@aw
) I3T qFAT E |

MR. CHAIRMAN : I have already
decided that the petition is not before the
House. There are a number of pieces of
papers circulated On those pieces of
papers, no point of order can be raised.

SHRI S. M. BANERIJEE : Kindly rcad
the petition. What is the prayer ?

SHRI GEORGE FERNANDES*#

MR. CHAIRMAN : Nothing that he
says is to be recorded.

SHRI GEORGE FERANDES*#*
MR. CHAIRMAN ; Tknow as much

as he does. What is to be expunged under
rulc 380 ?

s*Not recorded.
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SHRI GEORGE FERNANDES#*

MR. CHAIRMAN :
with expunging.

That rule deals

SHRI GEORGE FERNANDES#*#*

MR. CHAIRMAN: Rule 379 is a
presumption in favour of the Secretary.
Let him kindly sit down.

SHRI S. M. BANERJEE : Nothing that
he says is being recorded.  But your
observations are going on record.  This is
not fair.

MR. CHAIRMAN : Shri Fernandes
is powerful enough to make out his case.
He does not necd the hon. Member's
help.

SHRI S. KUNDU (Bulasorc) : What is
this going on. What we say is not being
recorded. But what you say is being
recorded.

SHRI SHEO NARAIN (Basti) : He
must obey the Chair.

MR. CHAIRMAN : I am drawing
the attention of thc House to rule 389
which states :

«All matters not specifically provided
for in thesc rules and all questions relating
to the detailed working of these rules shall
be regulated in such manner as the Speaker
may, from time to time, direct.”

At the samc time, the Speaker has
power to rule any point of order which
is raised on a subject which is not before
the House out of order.

SHRI S. M. BANERJEE : After
hearing.
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STATUTORY RESOLUTION RE.
ESSENTIAL SERVICES
ORDINANCE— Contd.

SHRI S. S. KOTHARI (Mandsaur) :
Rarely in the annals of parliamentary
working have we come across the strange
spectacle of the Treasury Benches fighting
hard to save an opposition member's
resolution. I thank the Government, and
I hope that they would continue to support
me till the end.

Time and again we on this side of the
House, have deprecated the tendency of
this Government to rule by ordinances.
Ordinances constitute a negation of
democracy, and legislation by the backdoor.
Still Government persists in it.

On 30th August, 1968 the Lok Sabha
adjourned. Barcly two weeks elapsed,
and this Governmet promulgated an
ordinance suppressing the rights of workers
to strike, their lcgitimatc rights. May I
submit that in the statement explaining
the reasons for promulgating the ordinance
the Government has said that for some
months past they had been aware that
employees, organisations were preparing to
strike ? If they were awarea few months
before, why did they not come before the
last session of Parliament with the Bill
which they have now brought? It means
that they deliberately wanted to legislate by
ordinance, by the backdoor and to avoid
coming beforc the House with this Bill,
which is a draconian measure.

Sccondly, the statement states that there
was an emergency. What kind of synthetic
emergency was there? It was a token
strike for onc day. Would that onc-day
strike have resulted in shaking thefounda.
tions of this Government? And then
you find that the Bill is to be operative for
five years. Is the emergency to last for
five years ? What does it mean ? It is all
a camouflage. All that it means is that '

**Not recorded.
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there was no emergency, no necessity
whatsoever for this ordinance. They
should have brought a Bill in the
regular course in the last session of
Parliament before thc¢ House. They
failed to do that.

Under the shelter. @f the ordinance,

the Governmgant hps loose repression
on the employees. ven today you
find about 7,000 kers are facing
suspension and notices of dismisal,

and 4,000 temporary workers have
actually been dismissed. The Govern-
ment should not stand on prestige
and must relinquish the idea of trying
to teach the employees a lesson
because that would only aggravate
matters, Actually the ordinance exacer-
bated matters because it constituted a

challenge to the employees which
they took up.

AN HON. MEMBER: Mr. Sheo
Narain, don't go.

SHRI SHEO NARAIN :
him to behave.

Ploase ask

MR. CHAIRMAN : Do not take any
notice of him.

SHRI SHEO NARAIN : Who is he ?
1 bow to the Chair and 1 go, I am not the
Law Minister.

SHRI S. S. KOTHARI : The ordinance
roakes excessive delegation of authority and
is unconstitutional. From various legal
pronouncements it is seen that the primary
duty of law-making has to be discharged
by this hon. Housecitself. When legislative
powers are delegated, they must be enunci-
ated with sufficient accuracy and clarity,
and the delegation must also indi inte~
lligible limits of authority. That has been
the ruling of the courts. What is remarkable
about this Bill is that Clause 2 (1) (a) (ix)
confers upon the Central Government the
power to declare any service as essential if
it is of the opinion that it would result in
infliction of grave hardship on the commu-
nity.

The connotation of the term ‘infliction
of grave hardship to the community’ is
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indistinct and undefined. Therefore, the
Government has been given wide powers;
it is excessive dclegation of authority.
Besides the distinction between an cssential
service and a non-essential service is
blurred. If this is blurred, it means no
intelligible limits of delegated authority
have been prescribed. Therefore, I submit
that this clause is unconstitutional and it
would vitiate the Bill. May 1 submit that
when this Bill was introduced in the House,
there were objections regarding its consti-
tutionality.... .,

MR. CHAIRMAN : The ordinance is
before the House.

SHRI S.S. KOTHARI: The Bill is
identical with the ordinance. However, I
will try not to refer to it. The ordinance
is unconstitutional because it violates a
number of articles of the Constitution. I
would go into that at a later stage. May
1 submit : are we in this House concerned
merely with the legalistic view of the legis-
lation that we enact, arc we to forget the
entire gamut of democratic traditions that
we have inherited, are we to forget that this
House is here to uphold human dignity,
human rights and the fundamental rights...
(Interruptions) There is always a danger that
the government of the day would seek to
reduce these human and fundamentai
rights, ¢o circumscribe them and to whittle
them down. It is precisely for this purpose
that Parliament must always be alert. It
should ensure that human rights, and the
fundamental rights are not whittled down
by the government of the day, by legislation
or otherwise. The eminent British
political philosopher, Laski, states that
rights are not merely, or even greatly, a
matter after written record. Musty parch-
ments will doubtless give them greater
sanctity; they will not ensure their realisa-
tion.” That isan important point. The 15th
amendment of the American constitution
gave cqual rights to the coloured people of
the south but even to-day those rights have
hardly been enforced cither by the executive
or by the judiciary. That itself indicates
that the maintenance of a right is more a
question of habit and tradition rather than
the written word. Therefore, 1 would
submit that basically fundamental rights
can only be maintained, firstly, if Parlia.
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ment resists the erosion of those rights by
legislation or otherwise. Secondly, the
people should stand up against the encroact-
ment of those rights. Are we to be idle
spectators when the Government is seeking
to curb the right of more than 26 million
workers to go on strike if their emoluments
are insufficient, they are suffering from
interminable proverty and are unable to
make both ends meet. The right to strike
was won after considerable hard struggle
and if in the latter half of the 20th century
this Government comes before the House
and says that these rights should be curbed,
are we going to allow this to happen ?
Whatever be the legal position, whatever
be the penalties imposed, if the employces
feel with considerable intensity that justice
is not being done to them_ that their emo-
Juments are insufficient and their cause is
just and righteous, they are bound to go on
strike. Therefore 1 submit that there are
two conditions which have to be ensured if
the strikes are to be averted. Fiistly it is
necessary that the conditions of work and
pay must be improved. Not only they must
be improved but the workers should have
the satisfaction that there is reasonable
scope and possibility of such improvement.

Secondly. it is necessary that the
Government must confer a large degree of
self-government on the services, which
means, in other words, bodies in the nature
of Whitley Councils have to be actively
worked and the workers representatives
should be given proper opportunity at all
stages and at various levels. There should
be negotiations, and in case of difference of
opinion, there should be adjudication and
arbitration. That is necessary if you want
to avert strikes in the future. Otherwise,
what would happen is that periodically you
will have to face this problem, asin the
past.

1 have always held that socio-economic
factors lic at the root of all these move-
ments. Even with regard to this move-
ment, it is basically poverty that is respon-
sible for it, but the Government could bave
averted the strike had it bandled it with
sympathy and imagination, but that was
Jacking. Actually, the joint consultative
machinery fuailed precisely because the
Goverament was not prepared to submit to
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arbitration the demand for a minimum
needbased wage, and that was something to
which the Govcrnment was already
committed.

The principal demands of the employees
related, firstly, to arbitration on the issuc
of a nced-based minimum wage, then,
merger of DA with pay, and thirdly, full
neutralisation of the rise in cost of living
and lastly, retirement. It is indeed regret-
able that over all these years, the Govern-
ment has not been able to evolve a satis-
factory machinery for resolving  such
disputcs. The Government must be a
model employer. It should set an example
to the industrialists and various other
sectors in society by providing a need-
based minimum wage to its workers; but,
instead of being a model employer, this
Government is a retrograde employer.

SOME HON. MEMBERS : Shame,
shame.

SHRI S. S. KOTHARI : Article 43 of
the Constitution casts upon the Govern-
ment the sacred duty to ‘endeavour to
secure, by suitable legislation. ....or in any
other way, to all workers, .. work, a living
wage, conditions of work ensuring a decent
standard of life” and so on. Article 39
provides ¢‘that the citizens, men and women
cqually, have theright to an adequate
means of livelihood."” But far from making
cfforts to secure a living wagc or cven a
neced-based minimum wage for the employ-
ces, this Government is unablc to progress
itself in this direction, and if the Govern-
ment asserts that the cconomy has not yet
reached the stage where the Government
could afford a nced-bascd minimum wage,
it means that its economic and other
policies have failed completely. During
these two decades that the Government
has been in power, actually the economy
has deteriorated rather than improved.

Out of 26.6 lakh workers, about 24 lakh
workers arc able to earn or are gettinga
wage between Rs. 135 and Rs. 200. What
is the nced-based minimum wage that they
want ? Of course, the Government doline-
ates it as something fantastic. Actually, it
is nothing much; as Dr. Aykroyd has
worked out, it comes to about 14 ounces of
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cereals, three ounces of pulses, 10 ounces
of vegetables and a few ounces of some
nutritional products like milk, sugar and
meat to give a balanced diet, and 18 yards
of cloth per annum. In monetary terms,
it works to about Rs. 200 or Rs. 250 a
month. Is that too much ? I think itis a
very reasoable, modest and ordinary
demand. Is there anyorc in this House
who can say that Rs. 200 per month -1 ask
the hon. Members on either side—is too
much for an employee ?  (Interruption).

The value of the pre-war rupec today is
about 12 paise, which means that dueto
the unbridled inflation that has been genc-
rated in this economy, due to the mistakes
and faulty planning policies of the Govern-
ment, the wage of Rs. 135 in terms of the
pre-war rupee, works out to about Rs. 17
per month.

Can you imagine what it means?
Inflation is the most insidious form of
taxation. 1t adversely affects in the worst
manner the fixed incomc groups. Prices
have becn rising during the last 7 or 8 years
by about 11 to 12 per cent cvery year. The
consumer price index (Basc 1949 cqual to
100) rosc from 126 in 196! to 218 in 1968.
With every spurt in prices, the pitiful
amount of goods that the employees can
secure with their pay is still further deple-
ted. Ultimately what matters is the amount
of goods they can get. If because of
inflation these goods arc reduced, how can
they sustain themselves and their family ?

Why does not this Government at least
subsidise the foodgrain prices for Central
Government employces ? I submititis a
basic tenet of justice, an inherent part of
an unwritten contract, that the Central
Government compensatcs its employees for
every rise in the cost of living, i. e. the
rise in the cost of living shall be fully neut-
ralised. But the Central Government fails
to discharge this legitimate duty. It not
only violates the canons of social justice but
also tho unwritten contract. Other count-
ries have gone far ahead with social security
measures. But this Government is trying
to baulk the Central Government emplo-
yees, with obscure arguments, repression
and this type of Bill, of the legitimate
amount due to them on account of full
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neutralisation and their legitimate wages as
also the right to strike for their well-being
and improvement in conditions of life.

It is a very curious argument that need-
based minimum wage cannot be given to all
sections of society and therefore, it should
not be given to Central Government emplo-
yees also, Is it ever possible in any society
that every body will simultaneously be given
this need-based minimum wage ? Naturally
it has to come gradually to various sections,
as society advances. On Bombay side, we
find most industries are actually paying the
need—based minimum wage. If those
industries can pay and still flourish, I do
not see why it should not be given to other
sections of society. The Government can,
of course, begin with their own employees.
As productivity increases, it will be given
to larger and larger sections of society.

Article 16 of the JCM scheme provides
that compulsory arbitration shall be limited
to pay and allowances, weekly hours of
work and Icave of a class or grade of emp-
loyees. The obvious interpretation of this
clause is that the emplopees are entitled to
a nced-based minimum wage and if that is
not given, the Central Government must
agree to arbitration. But the Central
Government says that it does not mean that
they are committed to this wage. Then,
why not take the issue to the Supreme
Court for clarification ? It is not prepared
to do so because the Government knows
that its case is weak. They give the excuse
that the issue is before the National
Commission on Labour. But the factis
that the terms of reference of the commis-
sion do not include this issuc. May be it
is there in some form as a side issuc and
they may or may not deal with it. A
colleague of ours in this House said—he
was on the commission and he ought to
know that it is definitely not there in the
terms of reference and the commission is
not bound to report on that.

Keeping that in view, the stand taken
by the Central Government is most un-
reasonable. The Joint Consultative
Machinery provided that if the arbitration
went against the Government, it could
come to Parliament and clarify its diffi-
culties in accepting and implementing the



173  Essentlal Services

arbitration. Parliament could ultimately
decide how it should be implemented, in
what stages it should be implemented,
whether progressively or in some other
manner. If Parliament felt that the
economic conditions in the country did
not warrant its implementation, it could
decide to keep it in abeyance for some
time. The employees then would have had
the reasonable satisfaction that there is
a posibility and thercis scope for realisa-
tion at some time or other. Then, the
things would not have come to this crisis.

Thercfore I submit that the Government
has gnne back on its commitment of need-
based minimbm wagc. It has gone back
on its assurance given in the J.C. M. I
now submit a very important point. The
cmployces did not ask for necd-bascd
minimum wage. What they actually asked
for is that this issuc should be referred
to arbitration. Why should the Government
shove the issue by not accepting the
legitimate dcmands of its cmployees ?

By not accepting this legitimate demand,
the Government forced the workers to go
on strike, ‘Therefore, I submit that the
responsibility for the strike rests squarely
upon this Government,

The Government repeatedly asserts and
says—my hon. friend, Shri Lobo Prabhu
also quitc often does that--that the finan-
cial resources of the Governmnnt do not
warrant need-based minimum wage. Sir,
the Government, which is prone to waste
resources, is bound to find itself in
financial stringency and would be unable
to meet the legitimate demands of its
employces ; it would have to resort to such
an Ordinance and such a type of legislation.
This Government can  afford to lose
Rs 60 crores in Hindustan Steel in two
years ; it can afford to loss Rs. 6 crores
a ycar in Heavy Elcctricals, Bhopal, It can
afford to permit thc High Commissioner in
London to have a retinue of staff which
even rulers would envy ; it can also permit
the Iron and Steel and Coal Controllers to
have huge staff without sufficient work for
all of them and to whom Parkinson's law
is eminently applicable. Besides, few are
the unfortunate Ministers who cannot
manoeuvre to have a foreign trip every year
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in the right season. This reminds me of
an item which appeared in the New Delhi
Diary of The Statesman. It reads : ‘‘“No
fewer than 18 Ministers, Ministers of
State and Deputy Ministers went overseas
in the space of 12 weeks between August
and November last yecar”. At the end of
the iiem, it reads, “The Deputies” trips
abroad, if not those of others, perhaps lend
weight to the slogan ‘join the Cabinet and
sce the World'.

Sir, if properly managed, the public
undertakings with an investment of
Rs. 3000 crores at 129, returns could yield
about Rs. 360 crores a year. Financial
disciplinc has become with this Govern-
ment an cxercise in convenience. It is an
instrument for depriving the workers, for
baulking them of their reasonable demands.
How long, I ask, would this Government
continuc to takc shelter behind its so-
called limitations ?

The incidents in Indraprastha Bhavan
must rousc the conscience of this Govern-
ment, Therc was a reign of terrior let
loosc by the guardians of law in violation
of law. People in Indraprastha Bhavan were
surrouuded on all sides like trapped anima Is
and were mercilessly beaten. Even the Press
Photographers, thc Press reporters and
even women were not spared. The Police
enterecd bathrooms, in fact broke into bath
rooms where the terror-stricken people
had taken refuge and beat them. Who
were thesc workers ?  They were innocent
and loyal workers, who were performing
their normal dutics.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : That is why they were beaten.
They should have joined the strike.

SHRI S. S. KOTHRI : It is surprising
that in a civilised socicty such things can
be prepared by the Police.

to crown it all, a Central Government
employee was also killed.

The police atrocitics at Indraprastha
Bhawan do not an isolated
instance ; itis only a link in the long
chain of police misbehaviour from time to
time in various parts of the country. It
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apperes that the very admittance to the
ranks of the police has a brutalising,
dehumanising effect upon persons.
Thanks to the ugly ttaditions inherited
feom the days of British raj, the police
force tends to isolate itsclf from the
public at large ; actually, it revels in com-
mitting atrocities upon the people. On
the slightest pretence, they go on arampage
and indiscriminately beat the people.
The Home Ministry has fdiled to divest
the police force of thest undemocratic
imperialist traditions. THe Government
must reform the police force and inculcate
in it a sensc of public service.

The least that the Government can do
in the persent instance is to institutea
judicial enquiry into Indraprastha Bhawan
incidents and bring to bodk the guilty.
Shri Chavan stated the other day that no
enquiry was necessary as all the facts were
known. The non-official corhmittee in its
report has stated that all the facts are not
known. How was Arjan Singh Kkilled ?
Who were the senior police officers responsi-
ble for ordering this terrorism hnd inhuman
beating ? These facts are hot known.

Besides, it is learnt that the Additional
District Magistrate, who hag been trans-
ferred, has been paid additlonal emolu-
ments to the tyne of Rs. 200 per month,
probably for the services rendered ! 1 do
not know, itis for the Hom# Minister to
explain how the A D M is getting an extra
amount when there is an inquiry against
him and when this hon. House has been
informed that hc has beon transferred
because of what he had done.

Comming now to the police action in
Pathankot and other places, it is customary
that firing should be aimcd at the legs so
that casualties do not occur as far as
possibfe. Even that clementary precaution
was not taken and brutal fiting was resorted
to. According to Government figures—1
do not know whether they are accurate—
in Pathankot five persons were killed and
19 injured, in Bikaner onc died and 23
were injured and we are told that in
Shadol and Gauhati nobody died ; I
do not know how many were wounded
by bullet injuries in these places. These
figures are also not available. I submit
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that a judicial inquiry is neceesary in all
these cases of firing and exemplary
punishment must be given to those officials
who are found guilty.

Sir, imagine the interplay of the torment
of the misery of poverty and the govern-
ment’s exercise of the tyranny of power.
Not only the government fails to take
cognisance of this misery, but it also
is unable to control its instruments of
authority. The physical suffering it has
imposed on the workers in Indraprastha
Bhawan I have tried to show. But
the psychological havoc that the Indra-
prastha, Pathankot and Bikaner incidents
have caused on the minds of the
employees needs to be registered with the
hon. Members here. Sir, it has wrought
iron in the souls, not only of workers
who were subjected to inhuman beatings
and bullets but also thousands who
have bech suspended or dismissed or
against whom action has been taken.
Their hearts are lacerated and where
hopes are defeated, frustration and
desperation fill the void. This misery,
this iron In the soul, this frustration,
this desperation would provide the
volatile substance which, if ignited, may
explode. That tide, when it rises, the
governtment would not be able to control
even with Its machinery of repression.
By brute majority in this House, the
governthent may escape its just deserts
now, Butit would have one day to answer
to the pcople, who are thc ultimate
mastets.

SHRI NAMBIAR (Tiruchirappalli) :
That day is hot far off.

SHRI S. S. KOTHARI : Shri Nambiar
says that day is not far off.

What is therecord of thec Home
Ministty during the last year and a half,
not tb delve further into the past?
The illegal adjournment of the Rajasthan
Asseribly, the unconstitutional dismi:sal
of the West Bangal Government, the
policd misdemeanour and brutality in
the States of Uttar Pradesh and Bihar,
the maltreatment of harijans and failure
to &ctin Gauhati and safeguard human
rights and property are oaly some of the
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instances. To crown it all, comes this
Ordinance and the handling of the Central
Government strikers and suspension and
dismissal of employees in disregard of
the rights of the workers and the material
well being of their families which are
the other instances of the performance
of the Home Ministry. I say only this
to the Home Minister. Are these the
footprints he is going to leave on the sands
of time ? What would be the verdict of
history ? Let him ponder,

With regard to the unconstitutional
aspect of this Ordinance, T do not
have time; I hope, my hon. friends
would expand that point, 1 would
only say that this is unconstitutional
in that it violates certain constitutional
provisions.

I would make some  positive
suggestions and conclude. Firstly, the
Bill should be operative onlv for six
months instead of five years as provided.
Secondly—this is a very important point—
the Government should not unilaterally
take away the right to strike without
providing alternative provisions or machi-
nery in the Bill itself for consideration of
the legitimate problems and grievances
of its employees and for arbitration of
legitimate demands in case of differences.
Then, the Government must agree to
progressive implementation of need-based
minimum wage within a specified period of
time: if it does not agree to this, it must
accept arbitration of the issue. Clause 2
(1) (a) (ix) must be deleted.

Parliament must uphold human rights
and not allow the Government to circums-
cribe or erode them through legislation or
otherwise. Strikes and liberty are insepa-
rable. Countries where therc are no
strikes are countries where there is no
liberty.

The hon. Prime Minister in the tradition
of that great humanitarian Jawaharlal
Nehru—I appeal in the name of
Nebru—is reputed to have liberal
views and a degree of sympathy with
the workers and the downtrodden.
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Let her not be guided in this matter
by the hard hearted officials in the
Home Ministry. Let her excercise her
own judgement. An integration of
softncss and firmness alone can lead

to good administration and correct
decisions. 1 appeal to her in the
name of the 24 million Central

Government employees and their families,
who, in this inflationary era, are
unable to make their two ends meet
and exist in interminable poverty. On
humanitarian grounds I appeal to the
Primc Minister to end all victimisation.
Those who have been dismissed and
suspended must be taken back. Let the
Government not stand on false prestige.
Compassion and humanism at the right
moment bless both him that gives and
him that takes, as that great lady in
Shakespear truly said.

Finally, in the name of democracy and
human rights, 1 appeal to Chavan Sahib,
who has the reputation of a great democrat,
no. to go ahead with this Bill which would
be written in bold black letters in the annals
of pailiamentary working and in the
history of country. He should not proceed
with this Bill; hc should not present the
Bill before the House, because it may be
struck down by courts of law as being
against the Constitution.

I appeal to this hon. House to throw
out this Ordinance and not to let the
Government proceed with the Bill,

»it wy formd & frv: TR wEwT,
£q 9T HTT sgAEdT 1 9% § )

MR. CHAIRMAN : On what?

sﬂugﬁni:mmaﬁ fardy
7139 & §THA W <@t § ardy ST
aTgx %1 gETT qar st qwEw O

m ﬂ q f'iw ...o..o

wrrafes wgvea : ot g dw ot
feqrmar &y ’
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situyg femd : 7% 0 A X
qUY § AYAT SgIEIT ISTSIAT |

14.55 brs.

ESSENTIAL SERVICES MAINTE-
NANCE BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Sir, on
behalf of Shri Y. B. Chavan, I beg to
move :

““That the Bill to provide for the main-
tenance of certain essential services and
the normal life of the community, be taken
into consideration.”

S wH XA (FraE afern) ¢
A sggear gredy amafa g g Ao
i awar g

MR. CHAIRMAN : Let him move it.
(Interruptions)

SHRI VIDYA CHARAN SHUKLA :
May | complete my submission ? 1 have
uttered only the first sentence,

st Ay femd (A7) : v A,
NI & qgN qTET ATH ATET § 1

SHRI VIDYA CHARAN SHUKLA :

May I comp my ission ?

SHRI SRINIBAS MISRA (Cuttack) : It
cannot be discussed.

MR. CHAIRMAN : Let it be before
the House.

SHRI MADHU LIMAYE : It is before

the House now.

SHRI VIDYA CHARAN SHUKLA :1
have only uttered the first sentence. I
have to complete my speech.

SHRI MADHU LIMAYE: No, no.
(Interruptions) :
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SHRI SRINIBAS MISRA : On a point
of order, Sir.

The question is that the Bill involving
expenditure shall be accompanied by a
Financia] Memorandum. It is to be
seen whether this Bill involves expenditure
or not. 1t is notthat who will decide it.
It is not the sweet-will of the Minister to
say whether it will involve expenditure or
not. The provisions of the Bill involve
expenditure. Kindly look at the rules.
Rule 69 (2) says about expenditure from
the Consolidated Fund of India. Rule
69 (2) does not apply. Rule 69 (1) says
about the expenditure. 1 do not know
whether the Home Minister in  collusion
or in consultation with the Food Minister
and the Health Minister has devised a
mean by which people in jail will go with-
out food or they will take their nutrition
from air. We do not know that. But there
are the provisions In the Bill which
requirc that the peaple will be put in Jail.
It will involve expenditure. It is more
serious that it will not involve expenditure
from the Central Fund but it will involve
expenditure  from the Consolidated
Fund of States which we cannot do.

MR. CHAIRMAN Where is the
provision that the expenditure involved
will be from the Consolidated Fund
of States?

SHRI SRINIBAS MISRA : Thereare
clausess 4 and 5. Clause 4 of the Bill
says :

“Any person who commences a
strike which is illegal under this
Act or goes or remains on, or
otherwise takes part in, any such
strike shall be punishable with imprison-
ment for a term which may extend
to six months...”

So, these people will go to jail
They must be fed there. Somebody
must take them to )ail. There must

be some conveyance. They must be
given some food. It must involve
expenditure. Of course, I am conscious
of the fact that they cannot say bow
many people they intend to put in jail.
They might put all the persons.....
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MR. CHAIRMAN : Thisis the first
point. Then, go to the second point.

SHRI SRINIBAS MISRA : I am
coming to it.

These are the Rules of the House. Thisisa
salutary provision. If the House is apprised
of the expenses that will be incurred, the
House may withhold the consent of the Bill.
We do not know what expenditure will be
involved. I am conscious of the other fact.
They will say, ‘“We do not know what will
be the expenditure”. But that means there
will be Financial Memorandum saying,
“At present, we do not know how much
will be the expenditure”.

SHRI VIDYA CHARAN SHUKLA :
This point of order will involve more
expenditure than the jails.

15 hrs.

SHRI SRINIBAS MISRA : He is not
answering to my question. Is this not
according to the rule ? According to the
rule, what is to be there ? This matter has
been discussed time and again in this
House. There have been rulings given
asking the Minister to submit the Financial
Memorandum. Here, there will be expen-
diture. A Bill involving expenditure shall
be accompanied by a Financial Memo-
randumm. Will you now say that this Bill will
not involve expenditure ? It is not left to
the sweet will or discretion of the Minister
to say whether a Bill involves expenditure
or not. It will have to be decided by you
whether these provisions will involve
expenditure or not......

MR. CHAIRMAN : Which rule are
you referring to ?

SHRI SRINIBAS MISRA : Rule 69 (1).
This is a Bill which involves expen-
diture. As soon as this is decided that it
involves expenditure, which is a fact, then
it should be P iad by a Fi ol
Memorandum, so that we will bave ao
ides about the expenditure involved.
Without the Financial Memorandum there
cannot be any discussion.

and Bill E:
There is another point also, but I shall

come to that later.

=t Ay fomy : gl W@, &
AT9FHT o fagw 70 & A fesmr
IR g, N W AP L :

“A Bill involving proposals for the
delegation of legislative power shall further
be accompanied by a memorandum
explaining such proposals and drawing
attention to their scope and stating also
whether they are of normal or exceptional
character”.

15-02 hrs.
[MR. DEPUTY SPEAKER in the Chair)

MR. DEPUTY SPEAKER : I shall
give opportunity to all the members to
raise their points of order-Mr. Misra
is there Mr. Limaye is there and
there are some other members also.
But what ] suggest is this and this
would be the proper procedure also.
Mr. Misra is the master of procedure.
Let the Minister make his motion......
(Interruptionsy He has uttered only one
sentence; that is not enough; let him
make his motion because he will explain
80 many things. ... (/nterruptions) He must
make his speech......

stfa g (0Q) . A § w@
st ot &Y garorr & a oY o

sl A FAAW : gATT 1%
sqaear &7 9 § 6 ITwr AwA §
F W gwAT &

MR. DEPUTY SPEAKER : I am

prepared to listen to everybody. But Jet
him make his motion.

=t wret O : fafade e
fe graw g2 & o g% Avaa a1 WY )
sqaeqr & ad) Is1ar wign § fe Wy
v o7 & T asx §

it wy fomd : gETU g AT
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Fd AW FEF e Ay
Haer aY &Y mar g

SHRI NAMBIAR (Tiruchirapalli)
There are two varieties of motions......
(Interruptions)

MR. DEPUTY SPEAKER : I pointed
out on the very first day, but nobody
abides by this rule.....(Interruptions)

&t W T : AwT Ay @ var

MR. DEPUTY SPEAKER : I have
followed everything that has happencd
in the House.

SHRI NAMBIAR : Please hear me,

MR. DEPUTY SPEAKER : Please
resume your seat. I shall give you an
opportunity......

SHRI NAMBIAR : My submission
is that there is a point of order......

MR. DEPUTY SPEAKER : I know
everything.

I know cverything. 1 was following the
debate. The question is, what is the practice
that we follow. There are certain serious
objections to this mecasurc on constitutional
grounds or delegation of power or on
financial provisions. Now, all these will
come once a proper motion is made.
He just uttered one sentence.

st Ay famd : AT aE e
ATET T T WA A qfwar F AR
dgfg ) #58 F T ¥ AT I
qree

it frw ATo@w (FE) ;AR S
& W AT A A WA AT WA
AT A

st wy fod : @ R faw
werry o faar mav qr | § aw faay
Q5 I AT & AR AE A6
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aTET 32 AfeT Mz A7 g ¥
#r a1 fF 7 New oA 7 fe@w
8, T GATU FIET A1F ATEX QAT |
I ag d Fear g fF NET A A @r
LA emwm AR @ i ow wv
JFUABI &N W L, EH IR A
maan-u.

MR. DEPUTY SPEAKER : This is
not correct. Don't blame the Chair.
Many of us arc sitting in this House
for long. Senior Members like Shri
H. N. Mukerjee are there. The practice
that we follow is this...,,

st vy fowd : ofwar a1 @7 &
fag o @eir ar 4 ?

JuTeaw AERA : Sfwar ow w)A

Usually, the last sentence will be,
**with these words, 1 make the motion”.
This is the last sentence usually. That is
the practice we follow. On some occasions
if injustice had been done, 1 do not
know anything about that. What I
suggest is this. Let him fully explain.
You will get an opportunity. (Interruption)
1 will give opportunity to everybody.
Shri Madhu Limaye rightly pointed out
some deviation from the usual practice.
But, what I say is this. (Interruption).

SHRI S. M. BANERIJEE (Kanpur) :
Our objection is basic. Our point of
order is basic.

Mr. DEPUTY SPEAKER : There are
contradictions on this side. ...

SHRI UMANATH (Padakkottai) :
There is no contradiction or consistency
or unanimity. Each one has got his
point of view and his point of order.
Where is the question of unanimity ?

MR. DEPUTY SPEAKER : If Shri
Banerjee’s objection is to some item on
the order paper, then, he is within his
right to raise at that stage. But, before
coming to that, it scems, he has begun
his speech. Onec sentence he has said.
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ot ok FEREN : ZW Y AW HA
* &Y fagg &) AT WO QY AT qT
A ag saraT a7 oA EY ATCAT |

MR. DEPUTY SPEAKER : 1 will go
one by one. Mr. C. C. Desai.

SHRI C. C. DESALI (Sabarkantha) @
That the motion has been made is a fact. [
understand, you have been informed, that
the motion has been made.

MR. DEPUTY SPEAKER : Motion
is made after a speech.

SHRI LOBO PRABHU (Udipi) : Will
my hon. friends enlighten the House as
to why they object to this motion ? The
time of the House is very precious.
Taxpayers’ money is involved. And yet
every day they go on like this.

SHRI UMANATH : The fundamental
right of the taxpayers is involved. So,
it is not a question of their money
only.

SHRI SRINIBAS MISRA : We are
entitled to raise point of order as soon
as the matter is before the House. In
order that the matter should be before
the House, the hon. Minister got up and
said that he moved. As soon as he has
said ‘I move’, it becomes a matter beflore
the House. So, we can raisc points of
order.

MR. DEPUTY SPEAKER : The
practice that we have been following is
this. After the speech normally we allow
the point of order to be raised. But
if he is insisting, 1 shall allow him
now.

SHRI SEZHIYAN (Kumbakonam)
Yesterday, what happened was this, I
am reading out from the proceedings.

SHRI S. M. BANERJEE : On a point
of order.

MR. DEPUTY SPEAKER : But there
is no business before the House, Let
Shri S. S. Kothari move his resolution.
Then, 1 shall give him an opportunity
to raise his point of order.

and Bill Essential Services Maintenance Bill

SHRI S, M. BANERJEE : My point
of order is that this motion cannot be
discussed.

MR. DEPUTY SPEAKER : If that
is the point, I shall consider. First, let
Shri S. S. Kothari move his motion; let
him get up and say that he moves it.
Then, he can raise the point of order.
Then, Shri S. S. Kothari got up and
said ‘I beg to move', and then Shri
S. M. Banerjee raised his point of order.
Shri S. S. Kothari had just said one
sentence, and then Shri S. M. Banerjee
was allowed to raise his point of order.

MR. DEPUTY--SPEAKER : I know
all that,

SHRI S. KUNDU : The hon. Minister
has not moved the motion; so, it may
be ruled out.

Nt wy fowd : Iursmw AR,
I FY g gnn s @ R A wgw
Fgramafaam & amx ¥ Avw @
ATy 7 dfawma & R F @
Fqar faoig fear § 1 6 &0 ggeg
q woT favas fawrd 3w e frar
2 g fau & fagq 70 & srawfar argar
ARG HTH FIEA AT ZAT

fag 70 ¢q IF1T Y :

A Bill involving proposal for the
delegation of legislative power shall
further be accompanied by a memorandum
explaining such proposals and drawing
attention to their scope and stating also
whether they are of normal or exceptional
character"'.

w fis & w2 (1) (9 (9)
Hagurd w9T g ¥ @R wE
wfawre & fody § fes gTee grerag
wza1 f§ 3 arreor afqere §, avdw
afwwr §, s aft (§ g i
ow feger 95 arn o ok & ) wafag
W WA AT | FTRIT TG YW 9
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fie ¥ wrqrameer, gefeAd, afewTe
&, orfs qw & @30 @wT wWE AR
qaowg € | AT HN AEET N gEw
i 517 & fag wfge | se% @z
ST 9T 89 & )}

MR. DEPUTY SPEAKER : So far
as delegation of power is concerned, the
hon. Member has referred to clause 2
(1) (a) (ix) which reads thus :

‘“any other service connected with
matters with respect to which Parliament
has power to make laws and which the
Central Government being of opinion
that Strikes therein would prejudicially
affect the maintenance of any public
utility service, the public safety or the
maintenance of supplies and services
necessary for the life of the community or
would result in the infliction of grave
hardship on the community, may, by noti-
fication in the Official Gazette, declare to
be an essential service for the purposes of
this Act;”.

1 must concede this point that according
to this rule, the hon. Minister must give
some specification regarding the delegation
of powers. So, I would request the hon.
Minister to clarify the position because
that clarification is very necessary.

SHRI VIDYA CHARAN SHUKLA :
I shall clarify it.

SHRI SRINIBAS MISRA : Regarding
financial memorandum, I have already
raised a point of order.

MR. DEPUTY SPEAKER : Let us
follow some procedure. I will look into
the aspect of the fi ial memorand
The hon. Minister also will examine it.
The debate will not conclude today. So
he will meet the hon. Member's objection
raised here.

SHRI SRINIBAS MISRA : Whether
they are liable to submit a financial
memorandum or not has to be decided.

MR. DEPUTY SPEAKER :
have to look into it. »

I will
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SHRI SRINIBAS MISRA : Without
a decision on that we cannot proceed.

=t Ay fowd : S % aTevETE
qOT a1 g— W Qv § A WA
| FT grav §,—aY g A wgi ag 7

MR.. DEPUTY SPEAKER : While
making all the other submissions, he
will have to deal with this also.
Otherwise, on that point Shri Limaye
can block the progress of the Bill.

ot vy feamdr : & and s wv
GRS

MR. DEPUTY SPEAKER : Not, now,
not like this. T have asked the
Minister to consider this point which
needs further explanation under the
rules.

SHRI UMANATH : Suppose you
uphold the point of order raised by
Shri Misra, we cannot proceed with the
Bill. So till then whatever we have
done will be a waste of money.

MR. DEPUTY SPEAKER : It is not
a waste. If he can explain away the
question of delegation...

SHRI MADHU LIMAYE : Explain,
not explain away.

MR. DEPUTY SPEAKER : On the
qQuestion of financial memorandum, let
him get an opportunity while making
his broad submission. If the House is
not satisfied, within the rules, certainly
I will have to look into it. By ‘House
I mean ‘Chair’ in this case.

SHRI SHEO NARAIN (Basti) : Are
we not Members of this House ? We
have been standing up and trying to
catch your eye. But you are listening
only to the other side. Is this the way
to conduct proceedings ?

MR, DEPUTYSPEAKER : 1 am
prepared to listen. But every member
should take it quietly. If Shri Narayana
Rao wants to speak, he must come
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forward, Otherwise, I cannot follow

him.

SHRI SHEO NARAIN : Are the
opposition the masters of this House ?

MR. DEPUTY SPEAKER : 1 will
call one by one. Shri Himatsingka.

SHRI S. M. BANERIJEE : 1 will raise
my point of order when you call me.
But I have now a submission to
make.

MR. DEPUTY SPEEKER: Let us
go a little quietly.

SHRI SHEO NARAIN: Is this the
respect they are showing to the Chair?
You have called an hon. Member from
this side. But he is not allowed to
speak.

MR. DEPUTY SPEAKER: Cannot
Shri Banerjee wait for a while?

SHRI S. M. BANERJEE: I want to
make a brief submission to you now.

SHRI VIKRAM CHAND MAHAJAN
(Chamba): You have called Shri
Himatsingka. But he is not allowed to
speak.

MR. DEPUTY SPEAKER: He will
be called,

SHRI1 S. M. BANERJEE : My submis-
sion is that two points of order have
been raised, one by Shri Misra regarding
financial memorandum and another by
Shri Limaye. You have referred to the
Minister piloting the Bill. But may I
quote previous rulings in this House on
the subject? When a very important
matter is raised by way of a point of
order, it bas to be disposed of first.
Otherwise, what will happen in this
case. Suppose the fi ial memorand
is Deccasary; suppose you come to the
conclusion that it is necessary. Thea
there is no escape.

MR. DEPUTY SPEAKER : Why does
he presume ? 1 will order accordingly.
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SHRI S. M. BANERJEE : If you come
to the conclusion that financial memoran-
dum is not necessary, but delegation
of powers is necessary......

MR. DEPUTY SPEAKER: On every
issue I will apply my mind at the proper
time.

SHRI S. M. BANERJEE : I am simply
saying that it will bea bad precedent we
will be setting, asking some questions and
then asking the Minister to reply later.
Points of order have been raised by two
hon. Members with a specific purpose
that the Bill should be dropped, that
Bill cannot be proceeded with. The points
of order have first to be disposed of. Do
not give the Minister time to think
over ft.

MR. DEPUTY SPEAKER: 1 have
followed him.

As 1 have said, two points have been
raised. Mr. Limaye says that under the
Rules of Procedure, and he has quoted
the rule, this delegation is something
extraordinary. So it needs further clarifi-
cation, explanation or enumeration of
the delegation of power.

SHRIS. KUNDU (Balasore) : So, let
us first dispose of that point of order.

MR. DEPUTY SPEAKER : The points
of order relate to matters of procedure.
One after the other I will dispose of
them.

= AT FOEN : AAA  qERT,
Fre 1T 7 7Y fawdy Fq@ A fola
fear aY fawr &1 w41 gy ?

MR.DEPUTY SPEAKER : The general
debate is there. It has not come to the
voting stage. Before that 1 will give my
ruling.

SHRI HIMATSINGKA (Godda): The
point raised by Mr. Limaye is not valid
because you will find that shere v &
memorandum attached to the Bill reganding

delegated legislation.
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SHRI S. KUNDU : Does it mean that

you are allowing a discussion on his point
of order ?

SHRI
says |

HIMATSINGKA : Rule 70

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by memorandum
explaining such proposals and drawing
attention to their scope and stating also
whether they are of normal or exceptional
character.”

Here there is a memorandum explaining
the position.

SHRI S. M. BANERIJEE :
read the last part of it.

Kindly

SHR1 HIMATSINGKA : It has
explained under what circumstances this
power will be used, that the powers are of
a normal character. They may not agree.
but so far as the Bill is concerned, it has
explained it.

MR. DEPUTY SPEAKER I have
already ruled that this is not delegation of
a normal character, and I have therefore
asked the Minister to explain. How can
you leave everything to the executive when
the question of the services is concerned ?

SHRI K. NARAYAN RAO (Bobbili) :
May I submit one thing ?

MR. DEPUTY SPEAKER :
what ?

About

SHRI K. NARAYANA RAO: About
the Financial Memorandum.

MR. DEPUTY SPEAKER : I am not
allowing anything on the Memorandum of
Delegated Legis lation or the Financial
Memorandum. He will resum his seat.

SHR1 S. M. BANERJEE : A point of
order, Sir.

MR. DEPUTY SPEAKER :
the poist of order ?

What is
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SHRI S. M. BANERJEE : He has
already moved that the Essential Services
Maintenanee Bill be taken into conside-
ration. May 1 invite your kind attention
to the preamble. Itsays a Bill to provide
for the maintenance of certain essential
services and the normal life of the com-
munity. I emphasize ‘the normal life of
the community’. But if you read the
contents of ths Bill and the various clauses
of the Bill there is no reference. How an
abnormal situation was created because of
the ordinance...

MR. DEPUTY SPEAKER : You must
bear with me. If you have any amendment,
you may say that,

SHRI S. M. BANERJEE : No amend-
ments. This cannot be discussed. That
is what I said. These are all very delicate
arguments. (/nterruptions)

SHRI SHEO NARAIN : He is nota
law graduate.

SHRI S. M. BANERJEE : 1did not say
that I am a Law graduate.

The question is to provide for the main-
tenance of certain essential services and the
normal life of the community. The normal
life of the community was disrupted
because of the ordinance.

There is an Act of this House called
Industrial Disputes Act, 1947, It says how
the essential services, the public utility
services, are to be maintained. Chapter 5,
Industrial Disputes Act 1947, page 20,
Section 22 (1) says :

*No person employed in a public
utility service shall go on strike in breach
of contract :—

(a) without giving to the employer
notice of strike, as hereinafter provided,
within six weeks before striking; or

(b) within fourteen days of giving such
notice; or

(c) before the expiry of the date of
strike specified in any such notice as
aforesaid; or
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(d) during the pendency of any
conciliation proceedings before a con-
ciliation officer and seven days after
the conclusion of such proceedings.”

2 (d) of Section 22 says:

‘‘during the pendency of any con-
ciliation proceedings before a conciliation
officer and seven days after the conclusion
of such proceedings.”

The Government have the power to
declare a strike illegal if it is not in the
interests of the country. Then they can
immediately refer the dispute, as they
have very rightly done in the case of
insurance employees, for arbitration to
a national tribunal. To declare a strike
to be illegal there is a provision. When
this Act was passed, therc were discussions
in this very august Housc by a renowned
member of the House, a founder of the
Constitution. They realised this: when
they were giving the power to the workers,
supposing the powers were misused, they
cannot say that the community should
be disturbed. Then they brought the
legislation. Now, what are thc punish-
ments as a consequence of af an illegal
strike ?

MR. DEPUTY--SPEAKER : Does it
apply to the Government servants also ?
That is what 1 want to know.

SHRI S. M. BANERIJEE : Everybody.

SHRI NAMBIAR ; Yes; to the railway
workshops also.

Nt AT GAAA T § IAWT
am fear 81 A, o wuzo &o AT
T St &1 am fear —ang
freger (1) ® afgd

SHRI S, M. BANERIJEE : Then,
clause 23 of the Industrial Disputes
Act says that no workman who s
employed in any industrial establishment
shall go on strike in breach of a con-
tract and no employer of any such
workmen can declare & lock-out.” Now,
what are the punishments?

ond Bill E /

MR. DEPUTY-SPEAKER: Let us
keep in mind the Bill that is before us.
There is no use in confusing the
issue.

SHRI NAMBIAR : Railway workshop
is an industrial workshop; the railways
are included. It in covered in the Indus-
trial Disputes Act, and the Factories Act.
The railway workshops are covered.

SHRI S. M. BANERIJEE : It is said
that ‘essential services’ means any service
which is declared by law as essential by
the Government in power. If you read
Schedule I, you will find that all establish-
ments are covered. Now, what are the
punishments ? The punishments are the
same as those which are consequential
to a strike, as when a strike is declared
illegal after referring this matter to
adjudication under section 10 of the
Industrial Disputes Act. You, Sir, put a
very correct question. (Inrerruption)

SHRI K. NARAYAN RAO : Clause 8.

MR. DEPUTY SPEAKER : Be brief.
We had seven hours at our disposal; we
have finished five hours.

SHRI S. M. BANERIJEE : I am actually
raising three points in support of my
contention for the abrogation of this
measure. What does the proposed Bill on
the floor of the House say? Let me read
clause 7 of the Bill which says :

«Notwithstanding anything contained
in the Code of Criminal Procedure, 1898,
any police officer may arrest without
warrant any person who is reasonably
suspected of having committed any offence
under this Act.”

And clause 8 says :

“The provisions of this Act and of any
Order issued thereunder shall have effect
notwithstanding  anything  inconsistent
therewith contained in the [Industrial
Disputes Act, 1947; or in any other law
for the time being in force.”

Whas is the Goverament doisg, and
bow is the misuse of powers done?
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The preamble says, ‘‘fo provide for the
maintenance of certain essential services
and the normal life of the community”,

MR. DEPUTY SPEAKER
heard sufficiently. There is no point of
order. There is no substance in your
argument. When the claus: are taken up,
he can maks his paints; not like this.

: I have

SHRIS. M. BANERJEE : I have three
points. [ hive to m:ation all of them
now. What is thz usz of troubling you
afterwards ? My second point is this : 1
will not take more than two minutes. If
you kindly read the Statement of Objects
and Reasons, you will find as follows :

““The Bill secks to replace the Essential
Services Maintenance Ordinance, 1968 by
a temporary Act. It has always been the
endeavour of Government to provide
comprehensive and positive arrangements
for the consideration of the legitimate
problems and grievances of its emplo-
yees.”

You, in your wisdom, said and it has
been quoted in editorials of newspapers
and you have been applauded, you have
been raised for giving a decision.

Where is the arrangement for the consi-
deration of the legitimate problems and
grievances of its employees ?

MR. DEPUTY SPEAKER : While the
hon. Minister moves the motion, in his
speech, 1 am expecting that he will
give a reply to this about the alternative
arrangements.

SHR1 S. M. BANERIJEE : So, the
preamble is wrong and the statement of
objects and reasons is wrong. The last
clause 9 (2) is absolutely wrong. Clause
9 (1) says,

“The Essential Services Maintenance
Ordinance, 1968, is hereby repealed.”

Well and good. But sub-<clause (2)
says :

“Notwithstanding such repeal, anything
dono or any action taken under the said
‘Ordinance shall be deemed to have been
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done or taken under this Act, as if this
Act had come into force on the 13th day
of September, 1968,

May I read out a portion from the stay
order issued by the Andhra High Court ?
It says :

Petition praying that in the circums-
tances stated in the affidavit filed therewith,
the High Court will be pleased to extend
the interim stay granted in on 22-10-68.
Petiton to direct the respondents herein,
viz., 1. The Union of India represented
by the Secretary to the Ministry of Home
Affairs, Government of India, New Delhi
and 2. The State of Andhra Pradesh,
represented by the Chief Secretary to the
Government of  Andhra Pradesh,
Hyderabad, not to take any penal proceed-
ings either departmental of criminal against
the members of. ....etc.

Order : This petition coming on for
hearing, upon perusing the petition and
the affidavit filed in support thereof and
the order of the High Court dated 20-10-68
and made herein and upon hearing the
arguments of...... etc., it is ordered that the
said advocates for the respondents shall be
at liberty to file the counter-affidavit within
three weeks from the date of this and that
the interim stay already ganted by the High
Court on 22-10-68 will continue till then".

Yesterday, the Law Minister misguided
the House, whether out of ignorance or
innocence. When you put a pertinent
question to him as to what is before the
Andhra High Court, he said, in Andhra a
writ against the termination of services
under the ordinance is pending.

i ofe Tt : IEF gTT Y UG
fear &1
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SHRI S. M. BANERJEE : I have
already sent it to you.
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MR. DEPUTY-SPEAKER : All the
representatives were there in the Business
Advisory Committee. You koew, you
could anticipate, what would be the trouble
in the House.

SHRI S. M. BANERJEE : T am just
finishing, Sir. If clause 9 (2) is passed,
what will happen ? All these orders which
have been issued by the Andhra High Court
will be nullified and made ineffective ? Are
we to pass such a legislation ? Therefore,
this caanot be discussed in the House,
because itis going to prejudice the cases
before the courts.

SHRI SHANTILAL SHAH : (Bombay
North West): I am replying to ths point
of order.

=t TR AR 2 g7 frowrg @1
fafacz. & gaar argir

MR. DEPUTY-SPEAKER : So far as
Mr. Shah is concerned, he was in the Trade
Union movement and I want to hear his
views.

AW FRAAA Iqreqst
wi¥zg, ag Y gEara arer AWM W E )

SHR1 S. M. BANERJEE : He was
called by the pzople in Bombay as dalal.

w1 ATK FIRAA : gART gAd
T BTIIT 1T |

SHRI RANDHIR SINGH (Rohtak) :
1 protest against the use of the word dalal.

SHRI NAMBIAR : Why should Mr.
Shah replace the Law Minister ? Let the
Law Minister do his job.

SHRI RANDHIR SINGH : Mr.
Banerjee must withdraw the word dalal or
he must withdraw from the House.

MR. DEPUTY SPEAKER : Mr.
Banerjee, you talk of maintaining decorum
in the House. Why should you usc such
words ?

SHRI RANDHIR SINGH : It must be
expunged.
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MR. DEPUTY-SPEAKER : You must
withdraw this word. We are considering
vital issues. Why do you bring in such
words ?

SHRI S. M. BANERJEE: I did not
call him dalal. 1said that the people in
Bombay call him dalal.

St MK FIANW  qrag F Aq
31T qIEE gEg HAY ¥ Y g fow
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MR. DEPUTY-SPEAKER : When we
are considering vital issues, why should
you prejudice your case by using such
language ?

SHRI UMANATH : Yesterday, when
the Law Minister went away waving his
hand, you did not take exception to that.
He also did not explain. If that can be
permitted, the use of the word dalal is less
harmful than that. I was called a liar by
Ramakrishna Bajaj and when I raised that
issue, the Depuiy Frime Minister said that
there was nothing wrong in that and the
word ‘liar’ could be used in the sense that
he uttered untruth. Why should Mr,
Banerjee withdraw this word dalal? He
should not withdraw.

MR. DEPUTY-SPEAKER : I appeal
to Mr. Banerjee to withdraw that word.

SHRI S. M. BANERJEE: I never
meant anything about Mr. Shah. He is
as honourable as any Congressman.

MR. DEPUTY-SPEAKER : Whatever
you want to say, you say it yourself. Why
bring in others 7 I take it that you have
withdrawn.

SHRI NAMBIAR : What has happened
to my privilege motion, which is before the
House ?

SHRI SHANTILAL SHAH : I would
like to be heard by you and by the House
as soon as order is restored. I was
referring to Rule 70 which deals with
delegated legislation.
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MR. DEPUTY--SPEAKER : On this
point, as I have said, I havec not given any
final ruling. Looking at clause 2 (1) (a)
(ix), I have said that the Minister concerned
will have to explain it further, because this
power is broad-based. After listening to
him we can have a debate on that. Iam
postponing that debate for the present.

SHRI SHANTILAL SHAH : I am
trying to explain the implications of this
Rule. The hon. Minister in chargeZof the
Bill will explain to you whether it is normal
or abnormal, Iam tryingto explain how
delegated legislation is being dealt with
these days. Delegated legislation is
one of the modern legislative drafting
techniques.

‘Almost cvery law passed by this House
specifies something to bec done by the
executive. It may be of the nature of
legislation or it may be of the nature of
exccutive action. This Bill itself has got
two types of clauses. Clause 2 (1) (a) (ix)
refers tn delegated legislation. The other
clause, if the Central Government is
satisfied that in public interest it is
necessary, it may by order prohibit strikes,
that is an executive action.

Now, when you come to delegated
legislation, what is required to be done is,
that the Bill shall contain a note explaining
the nature of the legislation and whether
it is normal or abnormal. Ifitis normal,
then the House will accept it. 1f the House
thinks that it is abnormal, the House will
not delegate that power. When the House
is being told ‘‘thisis what we seek to be
delegated to us by cxccutive action”, after
reading the clause in the Bill and the
cxplanation given in the memorandum, the
House has got to decide whcther these
powers should be delegated or should not
be delegated. Therefore, if, as you said,
it is abnormal, itis up to the House to
refuse it.

MR. DEPUTY SPEAKER : I have not
said anything of that nature. I said that it
is a type of blanket power. That is the

only expression 1 have used.

SHR1 SHANTILAL SHAH : If the
House feels that these powers are
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abnormal, the House will refuse to
delegate these powers. Even if the
House gives excessive powers under
the delegated legislation, it can be
challenged in a court of law.

MR. DEPUTY SPEAKER : The
point raiscd by Shri Banerjce is an
important one. Are you replying to
that ?

SHRI SHANTILAL SHAH : May
I submit about delegated legislation ?
1 was not referring to right or
wrong. The House may come to the
conclusion that it is abnormal. I am
pointing out what are the instances
of normal delegation and abnormal
delegation. Whenever there is normal
delegation, then the House lays down
the guidelines within which the executive
has to act.

MR. DEPUTY SPEAKER : I said
that some enumeration of it is called
for.

SHRI SHANTILAL SHAH : Whether
it is there or not the House has
to decide.

Then, there are two other ways of
delegated legislation. One is what is known
as anterior celegation and the other is
posterior delegation. Anterior delegation
is like this. Government can issue a
notification, which is laid before the House,
and if itis not amended then it becomes
law. That is anticipatory or anterior
delegation. What is posterior delegation
is this. They issue a notification. It
becomes a law. Then itis placed before
the House. The House can approve or
disapprove of it. If the House disapproves
it, it becomes null and void from the
beginning.

This is a case where it has been provided
that any notification issued under this Act
shall be laid on the Table of the House for
a period of thirty days and the House can
agree or disagree, approve or disspprove.
Assuming it is abnormal, to what extent
the delegation is proper or y the
House will decide. The House sy sce
whether it is unusval. Even, then the
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House may say that since it is an extra-
ordinary circumstance, we shall agree to it.
But it has to be laid before the House for
thirty days. Then it may be approved or
disapproved. Whether it is normal, or
abnormal, proper or improper, itis for the
House to decide. Even if the Government
says it is normal, we are not bound to agree
to it. The House may say it is abnormal
and reject it. But that isnot done at the
stage of introduction. At the stage of con-
sideration of the clauses the Goverament
should explain how it is normal.

ot AK FRAEA : & 70 o 97
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SHRI S. KUNDU : Sir, I want only
two minutes.

MR. DEPUTY-SPEAKER : If they go
on raising points of orders for delaying the
motion what can I do ?

s e & fer ad
FAT IRA g1 a@ faw 7gt v @
g gFAT 1 gw A THHT W wIAT
[y £

SHRI S. KUNDU : Sir, if you hear my
point of order, you will agrec thatl am
trying to help in the conduct of business in
the House.

MR. DEPUTY-SPEAKER : But there
are several others already before you. I
will hear them one by one.

SHRI SHANTILAL SHAH : About
financial powers, rule 70 refers to expen-
diture which has to be indicated in the
financial memorandum.

MR. DEPUTY-SPEAKER : 1 have
asked you a specific question about Shri
Banerjee’s point of order. On two points
1 have stready ruled. On that poiut I have
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not yet ruled. I want to dispose of that
point. If you bave anything to say on
the point raised by Shri Banerjee, I can
allow you but not on the financial
memorandum.

SHRI SHANTILAL SHAH : About the
Industrial Disputes Act, the Industrial
Disputes Act governs some Government
servants but not all. The railway servants
or those servants in the Government who
coms within the definition of industry are
covered but all Government servants are
not covered by the Industrial Disputes
Act.

SHRI GEORGE FERNANDES : Such
as?

SHRI SHANTILAL SHAH : Such as
the civil servants or those who are in the
Secretariat services. That is the best
example one can give.

It is open to this House to say that
instead of that Act this Act will apply.
This Bill in clause 8 says :—

“The provisions of this Act and of
any Order issued thercunder shall
have effect notwithstanding anything
inconsi th ith d in the
Industrial Disputes Act, 1947, or in any
other law for the time being in forece".

That it is to say, by this clause all those
laws are superseded and this clause becomes
operative. It is for the House to say whether
we want to supersede that law or not. We
can omit clause 8 if we like when we come
to clause-by-clause consideration.

MR. DEPUTY-SPEAKER :  Shri
Banerjee has raised two or three issues but
only one issue is relevant. The other day
I had observed that when you ban a strike,
some alternative must be provided.

st ay fowd . 87 @ 9T -
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MR. DEPUTY-SPEAKER : Thes:fore

I expect the Minister concerned to give an
explanation whon he moves the motioo.



203 Essential Services

SHRI SHRI CHAND GOYAL
(Chandigarh) : The point which has been
raised by Shri Shantilal Shah....... .
(Interruption).

SHRI S. M. BANERJEE: What is your
ruling about (b) ?

SHRI SHRI CHAND GOYAL : Shri
Shantilal Shah has not realised the impli-
cation of delegated legislation.

MR. DEPUTY-SPEAKER : The power
of delegated iegislation in sub-clause (ix)
is s0 wide that I used the word ‘blanket
power’. 1 have said that the Minister
should better explain and enumerate it.
We will take up this at that stage. At this
stage there can be no debate on that. 1
have also told Shri Shantilal Shah the same
thing about delegated legislation. We will
consider it later. You may come forward
then with a better alternative. Just now I
cannot anticipate the hon. Minister,

SHRI SHRI CHAND GOYAL : What
I am suggesting at the moment is that we
should make use of article 143 of the
Constitution, which says :—

«If at any time it appears to the
President that a question of law or fact has
arisen, or is likely to arise, which is of such
a nature and of such public importance
that it is expedient to obtain the opinion
of the Supreme Court upon it, he may
refer the question to that Court for consi-
deration and the Court may, after such
hearing......(Interrupiton).

MR. DEPUTY-SPEAKER : This is
a suggestion. This is not a point of
order.

SHRI SHRI CHAND GOYAL : Kindly
hear me. You have permitted others for
so long.

MR. DEPUTY-SPEAKER : You faid
that there is some point of order. This
is a suggestion. You can pass it when
you make a speech, not at this stage.

SHRI S. KUNDU : I dnaw your
attention to clause 2 (ii) which says :
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“any railway service or any othar
transport service for the carriage of
passengers or goods by land, water or
air”. These things are covered by List
I1 which is the State List.

MR. DEPUTY--SPEAKER : It cannot
be raised at this stage.

SHRI S. KUNDU : I have never seen
a judge giving judgment before hearing
the case, What is this ?

MR. DEPUTY SPEAKER : When we
take up the clause, we shall consider that
objection, not at this stage. I call now
Shri Tenneti Viswanatham. The Minister
has moved a motion that this Bill be
taken into coosideration. He has yet to
make the speech. If you have any objection
on this particular motion, I will hear
you.

St AX ST : AT JqTeqed
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MR. DEPUTY--SPEAKER : If you
challenge, 1 will stop reporting............
(Interruption). Since this morning, I have
been observing it everytime Members go
on challenging. This is not proper.
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MR. DEPUTY-SPEAKER : [If you
want tO pursue a course, you must
have patience and perseverance. Shri
Viswanatham.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Sir, I would draw
your attention to today's Order Paper.
There are two distinct subjects, items
(7) and (8).. ..

oft wrek wedrdiw : IgTew wE)Ew,
w1 fafrex ferar R § 1. (sawww)...
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SHRI NAMBIAR : This is Ayaram
and Gayaram; Ayaram, he comes;
Gayaram. he goes.

MR. DEPUTY--SPEAKER : This is
not a proper comment. From this side
also, the Members leave the House for
tea or something else.

SHRI TENNETI VISWANATHAM :
There are two distinct subjects, namely,
item (7) and item (8) with an asterisk and
a foot-note that they will be discussed
together. This thing happened yesterday
also. Yesterday, you de-linked item (7)
from item (8). Yesterday, we were on item
(7). Today you gave the ruling. Now, at
220 p. M. today, when I entered the
House, the disapproval motion was being
discussed and MR. S. S. Kothari was
making his speech till 3 O’ Clock, a very
short speech. That motion was not
disposed of. Suddenly, the Minister rose
and said, *I move” and then, all these
points  of orders were raised.
But what I want to know is whether
this House will make it a permanent
practice to have more than one subject at
a time. Every time we raise this thing,
the point is somehow or other simply
explained away...

16 hrs.
MR. DEPUTY--SPEAKER : [ will
tell you...

SHRI TENNETI VISWANATHAM :
Kindly do not give a ruling. Yesterday,
for very good reasons, you made a distince
tion between the motion and the Bill.
That motion has not yet been disposed of ;
only Mr. Kothari has spoken and nobody
else has spoken; it has not yet been disposed
of; it has not yet been put to the vote of
the House by the Chair; it has been neither
rejected nor accepted. But, in the mean-
time, another subject has come. Suppose,
another Minister comes and says, for ins-
tance Mr. Ramaswamy comes and says,
that courts are also involved here and
that he be aliowed to move his motion
also, namely, item 9 of the order paper
and that all the motions be discussed
together then what will happen ? Simply
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one subject be discussed ? My reason is
very strong. Unless that motion is disposed
of, we are not on clear grounds at all. If
the House rejects Mr., Kothari's motion,
then there is a green signal 10 move this
Bill, but if that motion is passed then we
cannot take this Bill at all. That is the
reason why a healthy rule has been made
in all Parliaments that more than one sub-
ject cannot be discussed at a time. You
know about it more than anybody else,
and I am not able to understand why you
are submitting to this asterisk procedure.

MR. DEPUTY--SPEAKER: I will
explain,

SHRI TENNETI VISWANATHAM :
Kindly explain, but do not rule. Unless
one subject is disposed of, people in the
centre—- 1 mean those who do not belong to
this side or to that side—caamot make up
their minds. We are not accustomed to
the procedure of having more than one
subject at a time. Moreover, here one is
contingent on the other; if Mr. Kothari's
motion is passed, then this Bill cannot be
taken up at all. Therefore, I submit this,
Let us have some little understanding.
Please give me enlightenment on this and
also please give me another chance to ex-
plain before you rule it out.

SHRI RANDHIR SINGH : On a point
of order. Can an hon. Member demand
an explanation from the Chair ? He can
request for a ruling but cannot demand an
explanation. He was saying, *‘Kindly ex-
plain; do not rule™.

MR. DEPUTY-SPEAKER : We have
been following this practice for long. The
motion is disapproval of the Ordinance
that was promulgated. The Bill is to enact
the same thing. So, the substance is the
same. This is one point.

Another thing is this. Yesterday 1 also
pleaded that both the motions be placed
before the House, but there was an objec-
tion; they said that they wanted to raise the
point of order at that stage only on the first
motion. So, I do not want to rule in that
sense whether this practice (s good or bad;
I do not want to say anything, but for the
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sake of convenience and saving the time of
the House, we have followed it for long.

SHRI TENNETI VISWANATHAM : [
will complete my argument. You have
been pleased to say how this practice star-
ted. The practice was all right; there was
no harm, when there were no proceedings
pending in the court...( Interruptions ) But
today there pis a special problem, and it
only proves that our original rule is very
good and, therefore, we must stick to the
original rule, namely, that two subjects
cannot be taken up at the same time. This
is my view. I am entirely in your
_hands.

MR. DEPUTY-SPEAKER : On that
point, on the question of sub judice, 1 have
already ruled; I bave dealt with it exhaus-
tively in my ruling. So far as the question
that something is in the High Court or the
Supreme Court regarding this Ordinance
is concerned, that will not be raised here
now because I have already dealt with it
exhaustively.

SHRI VIKRAM CHAND MAHAJAN:
Three points have been raised. One point
is whether the essential services as contem-
plated by the Bill covers a normal activity.
The object of the Bill is to provide for the
maintenance of certain essential services
and the normal life of the community.
What is the essential service and what is
the normal life of the community ? The
pormal life of the community isthat a
community is entitled to normal postal,
telegraph and telephone service; a commu-
nity is entitled to...

MR. DEPUTY--SPEAKER : Please
resume your seat. I have overruled Mr.
Banerjee’s point of order. Do not repeat
that. You can raise it during general
debate.

SHRI VIKRAM CHAND MAHAJAN:
My second point is...

MR. DEPUTY-SPEAKER : Shri
Umanath. Pleass be brief.

SHRI UMANATH : Ploase rely on our
bons fides.
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MR. DEPUTY-SPEAKER : You are
very sincere. Everybody  will accept.
Whether it is applicable or not that isa
different thing.

SHRI UMANATH : My point of order
is this. This House has no authority to
pass or discuss or adopt any legislation
which is beyond the bounds of the consti-
tution. My point is this, namely, this
particular legislation, not this clause or
that clause, but the whole legislation itself
is beyond the bounds of certain articles of
the constitution. When I say this, nobody
should say. itis for the courts to decide
because, we have got every right here.

MR. DEPUTY--SPEAKER : On what
ground, you tell me.

SHRI UMANATH : I am on Article 14
of the Constitution. Let me not be misun-
derstood that I am trying to repeat the
same points of order which were raised
earlier at the introduction stage. On that,
1 am not speaking. I am on different point.
That point of order was raised with regard
to the description between one kind of
employees and another kind of employees.
I am not on that point of order. Article
14 reads like this :

“The State shall not deny to any
person equality before the law or the
equal protection of the laws within
the territory of India.”” My point is this.
This whole legislation, this whole Bill is
violative of this particular Article, not
just one or two items alone, but this
entire legislation. When I go through
the history of these Articles, I find
that these have beecn modelled on the
basis of the British and the American
coostitution. Here is the phrase, equal
protection of law, What does it mean ?
This is what it says :

“Equal protection of the laws : As
has been already explained, this
exprossion moans the right to equal
treatment in similar circumstances.”
They say; right to equal treatment in
similar ciroumstances. This is the ruling
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from the United States in one of these
cases. There is another one, in which it
has been said like this :

“Equal security to everyone in his
private rights—It implies not only
that the means which the laws afford
for such security shall be accessible
to them, but that no one shall be
subject to any burden or charges
than such as are imposed upon all
others under like circumstances.”

They say, placed under like or similar
circumstances. There should not be sny
law which will treat people differently who
are placed under similar circumstances.

This law says that it is meant for the
purpose of maintenance of essential services
and for normal life of the community, it
means, (0 prevent the strike. According to
this, the Government will use this power to
declare 8 particular industry as an essential
service, that is, for the purpose of main-
taining its uninterrupted functioning. Now,
if the industry, which is, declared essential
service, is to be uninterrupted, so far as the
worker is concerned, it is by strike. It
gets disrupted according to them. Then,
there is another category placed in the same
industry which is declared essential service,
namely the employer. That employer can
lock out. Thereby he can stop the indus-
try. Now, tho industry declared essential
under this category contains both these ele-
ments namely employer and employee.
The employee by his strike can stop the
industry. The employer can stop the indus-
try by his lock out. There are umpteen
decisions of the Supreme Court. Under
the Industaial Disputes Act this matter
went up to the Courts. The have declared
that lock-out is a weapon which is exactly
similar to the strike which the worker is
enjoying in the particular industry. So,
my point is this. So far as the aim of this
Bill is concerned, to protect normal life,
both the employer and employee in the
industry which is sought to be declared
essential and protected, are placed on equal
footing.

MR. DEPUTY-SPEAKER: 1 have
followed his point.

SHR1 UMANATH : Thatis why spart
from the Supreme Court, the ID Act says
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on this matter. When they refer to prohi-
bition, they refer both to the emipioyes and
the employer. It says that no employee in
a public utility service shall go on strike.
Immediately following, it says that.ne em-
ployer carrying on any public utiity service
shall lock out any of his workmen. Again
the terms used arc-notice of lock-out or
strike. Everywhere the two are used
together.

This law seeks to discriminate whea
both the employer and the employed are
placed in similar circumstances. So it is
violative of Art, 14. For purpose of main-
taining essential services, this law discrimi-
nates one section, onc eclement of the
industry, against another. That is my
point.

MR. DEPUTY-SPEAKER: I have

followed him.

SHRI UMANATH : [ have not yet
completed.

MR. DEPUTY-SPEAKER : Allright,

SHRI INDER J, MALHOTRA
(Jammu) : But you were so unkind to Shri
Mahajan.

SHRI UMANATH : Because he did
not raise a point of order.

SHRI VIKRAM CHAND MAHAJAN:
Only when this sort of tactics are adopted,
you allow them to continue, I sought to
raise my point of order. Byt I was not
allowed to complete it. Now he has taken
half an hour with his point of order,

SHRI UMANATH : It isnot only a
question of administration of law, but
even the question of the legislation itself.
My final point is on that.

There are certain classes which may be
classified and lcgislation brought in.
Hereisa ruling which says: class legis-
lation discriminating some and favouring
others is prohibited; legistation’ ' which in
carrying out a public purpdse i Timfeéd in
its applkention is :not ,peohibited : 4# within
the sphere of its operation it drgpuuko
all persons similarly situated.



211 . gssential Services

SHRI K. LAKKAPPA (Tumkur): On
a point of order.

MR. DEPUTY-SPEAKER : 1 have
first to dispose of the point raised. What
Shri Umanath has raised is not a point of
order. Thisis a matter which should and
will be decided ultimately at the highest
judicial level.

SHRI UMANATH: No.

MR. DEPUTY-SPEAKER : This House
is not competent to decide. Whether certain
action taken by the executive is in the
public interest or the interest of the
community or not...

SHRI UMANATH : That is for the
citizen, not for this House. The citizen
affected by the law, wherever he fecls that
it is violative of his rights, will seek judicial
remedy. But for us, we have every right
to discuss and decide this.  Yesterday you
were canvassing for the supreme right of
this House. So far as the citizen is con-
cerned, he has got every right to go to the
Supreme Court and canvass that this
legislation is violative of his rights. But in
this House we are entitled to decide here
and now whether it is within the Consti-
tution or not. Why do you want to take
away that right from us?

MR. DEPUTY-SPEAKER : As to
whether the right of equality before
the law has been infringed, as to
whether the Housc agrces with it or
not, I cannot anticipate. In case, the
House ‘agrees that it -is not infringed,

it is opcn to the court to deoide
on the point, What he has raised
Is a very nice point, but not a

point of order.

SHRI S. M. BANERJEE: I have
alrcady tabled a Motion saying that
the Attorncy-General should be called.
1 did- so this morning.

MR. DEPUTY-SPEAKER : That is a
diffcrent matter.

SHRI GEORGE FERNANDES
roly-=
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
‘We should proceed with the business now.
We have already taken more than 3 hours.

ot A FTAw : K gy 98
oY AT A1q T Y w9 Iqfeaq fear @
39 9T AYF A AT N & Faor
Y § JW FAT AEAT § g TG F
fou f o fatas agt X amaT R a8
fasger it w1g & 1 a3 daen sfeew
gig ¥ 1966 & faar g | za¥ Far
T g )

«Jt is too latc in the day now
to stress the basic freedom of an
employer to impose any condition
which he likes on labour. It is
always open to industrial adjudica-
tion to consider the conditions of
employment of labour and to vary
them if it is found necessary unless
the employer can justify the extra-
ordinary conditions.”

war & & amar awar § %
s} IqT Arg gIT WY 9vq Iqfeaa faar
fear TOT & IEF wWTT H Iq TF
FHEIfE] # Tefedna I ams 93
T &Y X A 39 fatgs & v g@
fadgs ¥ wrg-grg #1§ A gAQ
sqaEqr g SN & AT A A ...

MR. DEPUTY-SPEAKER : You give
them an opportunity, they will reply.

off o wRARE & agr @
3T faugs & a7 sifeew aig
g fy M da% & facga fauda
2w sraEar ¥ SW &fAEA wY
qrT 350, gak fagw 160, 169 &R
307 (1) & s omar @ A sgan
g fs aga ik & @ wEw W)
19 9T ol X
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W falas aor @EA N T AW
agq ¥ fag amar ......

MR. DEPUTY-SPEAKER : You are
referring to rule 1687

SHRI GEORGE FERNANDES : 160.

MR. DEPUTY-SPEAKER : Rule.160
is about scope of petitions. We are
not dealing with petitions. T will be
very firm here. If you want to raise
some cxtraneous thing and take the
time of the House, I will not permit.
This is absolutely extraneous.

Wt ITH FEARN : HY gEEEfEE
2 fady Y fligs qx fet W amT-
T F1 AT 7T sq7q FIA HT ATTHT
£ Agdr T sae F@ w1 AfAFR {1
THHY SqTEAT FT T¥T IS FT AT
2 FY ag @ Afuwe A AT
gFl

MR. DEPUTY-SPEAKER : 1 have
given ample opportunity to raiso
every conceivable objection. Now I
will call Mr. Shukla.

Mr. Shukla. You will have to stick
to your guns. Do not resume your seat.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): As long
as yon aré with me, 1will go ahead.
(Interruptions)

MR. DEPUTY-SPEAKER : I will

have to takc firm action against all
of you with the concurrence of the
House. This is not the way. I have
given full latitude. Mr. Shukla may
go ahcad. (laterruptions)

SHRI VIDYA CHARAN SHUKLA :
Various employees’ organisations of
the Government of India were preparing
to organise a general strike on the
19th September.

oft ook st ;a9 gH gAR
qr Al *(vwwerA) qg A § aww
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ial Services Mais Bill
anqgmzmst ¢ §° (sawwmm)
7g faege maq w1 e (swwemw)
AT T AT W IR REAT K,
aa & guw gwar g (sawer)

SHRI VIDYA CHARAN SHUKLA :
A call was given. They called it a
token strike, but it was meant to
be a total strike, and the total
strlke was to completely paralyse the
life of the community in the country.

ft WToF TN : TT T Py

® dre g § 1o faw Y Ay e
Ig w17 NI 97 @ &0t (vawwm)
Y AT gAY a@ wr gAY ? ek
TAF AT & 9 FwW JIAN W
*(swqemA) wet AT q@ fed WY
g, ag ALY &Y awar t‘," (sowwr)
SHRI VIDYA CHARAN SHUKLA :
We know that this so-called token
strike was a prelude to general strike
and then indefinitely the life of the

whole community would have been
paralysed.

£t TwREE gw  (TIEEiAY) ¢
mqﬁ““""

=t al s@dAw : 55 @ fawmg
T WfEd 1 a8 a%T & 1 a8 AYE qAT
W A7 ot oo § 4o, 9y
3§ a%ar § (vowem) o Fraw
& a1 afY, 9z W9 OgH Y *Y wg AEY
graagT e § wg wwy §ooooee
(vawwwm) dfaear § fer nr srfewrd
w1 & gdiw #T @ § (vawwm) ag
X o gwar L......

SHRI VIDYA CHARAN SHUKLA:
What happened ? We had no alternative
except to negotiate with them. We kept
on negotiating till the very last minute.
You might remember that these nego-
tiations went on and the Home Minister
had a meeting with the employees’ re-
presentatives in his room in South Block.
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There I was also present. Affer that
meeting we tried our best to see that
somehow we reach some agreement.
(Interruptions).

SHRI K. LAKKAPPA : I will not
allow the Minister to speak. (Interruptions).

MR. ‘DEPUTY-SPEAKER : Nothing
that is said by those members who have
defied the chair will go on record for the
coming eight days. (Interruptions).

SHRI VIDYA CHARAN SHUKIA :
In. order to meet the emergency created
by the situation the Essential Services
Ordinance of 1968 had to be promul-
gated by the President on September 13.
It was not as if we were trying to have
an ordinance of this kind or a law of
this kind. The hands of the Government
were forced by these people who are shout-
ing in the house. We did not want any
ordinance of this kind nor did we want
any law of this kind. They wanted to
indicate as if this ordinance we have
brought or the law which I have the pri-
vilege to move prevents strike. I want
to clarify that this Bill that I have
brought forward in this house does not
prevent any strike. It is only a permis-
sive provision and it does not prevent
the strikc per se. That is why when a
particular service considered essential from
the point of community service is......
(Interruptions) threatened by strike......
(Interruptions) There is no need for such
kind of excitement. Ido not know what
is the motive, whether they want really
to block this Bill or they have something
else in their mind. If they go purely on
merits... (Interruptions) there is no such
noeed. (Interruptions) These people who
are trying to create an emergency situa-
tion in our country are not able to realise
the life of the country. We want to
give a suitable forum to the Government
employees. We are considering to bring
forward a law to provide a good, suit-
able machinery for positive discussion,
We want to put this machinery on a
statutory basis so that the Government
employees have a machinery, ao t.hat all
their grie can be di
the Government side and the stafl side
and possible agroement can be achieved.
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All these matters which have to be
agitated outside the statutory bodies can
be now agitated inside the body which
we are contemplating to make in our law.
It is our intention to bring a Bill of this
kind and come before this hon. house
for its approval.

1 would like to explain some of the
clauses. You had asked me to explain
the point of order that was raised by
the Opposition members and particularly

that clause... (Interruptions)

SHRI KAMALNAYAN BAJAJ
(Wardha) : We are not able to hear his
speech.

MR. DEPUTY-SPEAKER : You
resume your seat.

SHRI VIDYA CHARAN SHUKLA:
About the point of order raised by Shri
Madhu Limaye regarding the delegated
legislation, may 1, with your permission,
clarify the position ? I would invite your
attention to clause 2, sub-clausc (1) and
the various sub-clauses under it. All
these sub-clauses enumcrate the Essential
Services. May I read it for the informa-
tion of this House. Sub-clause (1) (a)
enumerates the Essential Services and
defines them.

‘‘(a) ‘Essential Service’ means—

(i) Any postal, telegraph or
telephone service;

(ii) Any railway service or any
other transport service for
the carriage of passengers
or goods by land, water or
air ;

(iii) any service connected with
the operation or maintenance
of aerodromes, or with the
operation, repair or mainten-
ance of aircraft ;

(iv) any service connected with
the loading, unioading,
movement or storage of
goods in amy port;



217 . Essential Services  AGRAHAYANA 20, 1890 (SAKA) Maintenance (Res,) 218.

(v) any service connected with
the clearance of goods or
passengers  through  the
customs or with the
prevention of smuggling;

(vi) any service in any mint or
security press;

(vii) any service in any defence
establishment of the Govern-
ment of India;

(viii) any service in connection
with the afTairs of the Union,
not being service specified in
any of the foregoing sub-
clauses.

The point of order raised by Mr. Madhu
Limaye is this:

any service in connection with the
affairs of the Union, not being a
service specified in any of the foregoing
subclauses.”

And then comes the point on which
Shri Madhu Limaye has raised his point of
order:

«‘any other service connected with mat-
ters with respect to which Parliament has
power to make laws and which the Central
Government being of opinion that strikes
therein would prejudicially affect the main-
tenance of any public utility service, the
public safety or the maintenance of sup-
plies and services nccessary for the life of
the community or would result in the
infliction of grave hardship on the commu-
nity, may, by notification in the Official
Gazette, declare to be an essential service
for the purpose of this Act;"

Now, 1 will invite your further attention
to sub-clause (2) of clause 2 ‘which says
that all such notifications issued under
sub-clause (ix) of clause (a) of sub-section
(1) shall be laid, as soon as may be, after
it is issued before cach House of Parlia-
ment for the consideration of the House.
As you know, this is our procedure : any
notification, any paper, which is laid on
the Table of the House containing rules
can be discussed by Parliament, and Parlia-
mént in its wisdom can amend them or

spprove them and if they do not wish to
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discuss them, they can ignore them. But
the Parliament has the opportunity to
do so. '

I'will also invite your attention to a

. judgment given by the Bombay High Court

in 1962in a similar case: S. . Mittal,
V/s Vasudevan. With your permission,
I shall quote from the judgment, which
clearly puts the mind of the hon. Member
to rest as far as this particular matter of
Shri Madhu Limaye is concerned.

I quote from AIR 1962 Bombay' 53,
paragraph 39, at page 64 :

“dn our view, the President has laid
down with sufficient definiteness the
legis lative policy and that policy is
maintenance of certain essential services
for the purpose of ensuring normal lifa
of the com ity. The Presid is
at pains to cnumecrate Essential Services
in Section 2 () (a) (i)to (viii). It
canhot be disputed that mainten- ance
of these services is cssential for
ensuring normal life of the community.
Afier having enumerated these services,
the President has in Section 2 (1) (a)
(viii) em- powered the Central
Government to ecnlarge this list to
a certain extent, but again it has to be
noticed that it is not left at the sweet
will of the executive to include any
and every service under this category.
It must be such a service that strike
therein would prejudicially affect the
maintenance of any public utility service
or would result in. the infliction of
gravc hardship on the com- munity.
A further safcguard is also pro- vided
by making it obligatory on the
Central Government to place before
cach House of Parliament the notifica-
tion issued under this clause. It has
then been pro vided in sub-section
(1) of Section 3 that if the Central '
Government is satisfied that in the
public intercst it is necessary or
expedient so to do, it may, by gencral
or special order, probibit strikes in
any essen- tial service specified in the
Order . e. specified in Section 2(1) (a)
(i) to (viii). When these provisions are
read togothor it is abuodantly clear that
the President has not delegated sny
emential legislativo  function to
the Ceatral Government. The
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Central Government has to act within
the ambit of the legislative policy
"laid down in the Ordinance. The limits
of delegated powers have been speci-
fically stated in the Ordinance. In
our judgment, therefore, the Ordinance
is not bad on_account of excessive
delegation of legislative power to the
Central Government. The conten-
tion raised on behalf of the petitioners
by Mr. Singhvi, therefore, also must
fail.” :

This is an identical point that has been
raised by Shri Madhu Limaye, and since...

MR. DEPUTY-SPEAKER
about the financial memorandum ?

What

SHRI VIDYA CHARAN SHUKLA :
I will come to that. I wanted to come
one by one. These essential services are
enumerated and then certain powers are
given and in pursuance of those powers
if any notification is issued, that notifica-
tion comes before the House, and the
House has the opportunity to approve of
it or disapprove of it. So, no extraordi-
pnary powers have been taken by the
Government as far as this particular
matter is concerned.

So far as the persons who are detained
in the prison are concerned, this Bill does
not provide for any expenses for their
feeding, etc. The provisions for feeding
these people who are arrested flow from
the Prisons Act, the Jail Manual, etc. which
have been passed by the respcetive State
legislatures. The money to be spent on
the prisoners will be provided according
to the provisions of the Prisons Act, Jail
Maonua). etc. (Interruptions). This Bill
does not provide for any feeding of the
people who are arrested. It has completely
nothing to do with that kind of thing,
That is why we did not consider any finan-
cial memorandum necessary. We consulted
the Law Ministry and we were told that
no financial memorandum would be neces-
sary. Therefore, I humbly submit that
no financial memorandum is needed in this

. matter. These are the few points I wanted
to make. (Interruptions).

This Bill before the House has got nine
clauses. Ml_y I explain the various provi-
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sion of the Bill ? Clause | says the dura-
tion of this legislation will be five years,
As I submitted earlier, it is ‘a temporary
and enabling measure. Clause 1 says, it
shall be in force for five years.

Clause 2 defines ‘‘esscntial services”
and ‘‘strike”.

Clause 3 defines the functions which
have to be performed. Clause 3 actually
gives the power to prohibit strikes in
certain employments which'I have already
explained in my main remarks.
(Interruptions):

SHRI S. M. BANERJEE: What is he
saying, Sir?

SHRI VIDYA CHARAN SHUKLA :
You will reud that in the proceedings.
(Interruptions).

Clause 4 deals with the penalties for
illegal strikes. It provides for a punishment
with imprisonment which may cxtend to
six months, etc. for illegal strikes.

Clause 5 provides penalty for instigation
to strike, etc.

Clause 6 provides penalty for giving
financial aid to the illegal strike.

Clause 9 is a general Repeal and Saving
Clause.

I have described in brief the provisions
of the Bill which I have brought before the
House. 1 have attempted ‘to reply to the
various points of order that you directed
me to rep'y and clarify. 1 would request
the House to pass this Bill.

MR. DEPUTY-SPEAKER : You have
mentined in your remarks that some alter-
native scheme is there. (Inrerruptions). May
I request you to spell it out further, because
that is the main point from this side ? Can
you give some outline about the alternative
machinery ? That would be beneficial for
the discussion here.

SHRI VIDYA CHARAN SHUKLA:
Now or in my reply ?



221" Essential Services AGRAHAYANA 20, 1980 (SAKA) Maintenance (Res.) 222

MR. DEPUTY-SPEAKER: Tomorrow
you can do that.

SHRI VIDYA CHARAN SHUKLA :
Yes, Sir; tomorrow I will mention it.

MR. DEPUTY-SPEAKER: The
motion has been made.

Motion moved :

«That the Bill to provide for the main-
tenance of certain essential services and the
normal life of the community, be taken
into consideration.”

SHRI SHRI CHAND GOYAL: 1beg
to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by the
15th February, 1969.”” (1)

SHRI DEVEN SEN (Asansol): I beg
to move .

“That the Bill be circulated for the
purpose of eliciting opinion thereon by the
10th February, 1969.” (2)

SHRI GEORGE FERNANDES: 1
beg to move :

«That the Bill be circvlated for the
purpose of eliciting opinion thcreon by the
30th March, 1969.” (3)

SHRI1 S. KUNDU : I beg to move:

“That the Bill be circulated for the
purpose of cliciting opinion thereon by the
15th March, 1969.”" (7)

SHRI NAMBIAR : T beg to move ;

“That the Bill be circulated for the
purpose of eliciting opinion thercon by the
31st March, 1962.” (8)

SHRI SHRI CHAND GOYAL: I beg
to move :

“That the Bill to provide for the main.
tenance of certain cascantial services and the
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normal life of the community, be referred
to a Select Committee consisting of 20
members, namely :—

Shri S. M. Banerjee,
Shri Bibhuti Mishra,
Shri Y. B. Chavan,
Shri Abdul Ghani Dar,
Shri G. S. Dhillon,
Shri Surendranath Dwivedy,
Snri Indrajit Gupta,
Shri Hem Raj,
Shri Kameshwar Singh,
Shri V. Krishnamoorthi,
Shri Vikram Chand Mahajan,
Shri P. Govinda Menon,
Shri Piloo Mody,
Chaudhary Nitiraj Singh,
Chaudhari Randhir Singh,
Smt. Sushila Rohatgi,
Shri Prakash Vir Shastri,
Shri Sheo Narain,
Shri Vidya Charan Shukla, and
Shri Shri Chand Goyal,
with instructions to report by the first
day of the next session.”” (9) '

SHRI VISHWA NATH PANDEY
(Salempur) : I beg to move:

“That the Bill be circulated for the
purpose of eliciting opinion thereon by the
2nd April, 1969.” (148)

MR. DEPUTY-SPEAKER : All these
motions along with the resolution are
before the House.

SHRI S. KUNDU : You should hear
us. You should be fair to us.

MR. DEPUTY-SPEAKER: | can
understand that there is stifT opposition to
this measure. Upto a limit 1 permitted
discustion on evcry point raised. Exercis-
ing my paticnce to the utmost degree, I
have given the maximum latitude. Even
then, when some Members rise on frivol-
ous issues, am I to yicid and stall the
proceedings of the House 7 That is not
possible. One at a time I am prepared to
listen. The respected leaders of Opposition
were there in the Business Advisory Com-

mittee when the time factor was fixed and
they did not raise any objcction at that

time. There must be soms limit,
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As I said just now, both the motions
and the circulation motions are before the
House. The objection can be only to the
discussion of these motions; nothing else.

SHRI ANBAZHAGAN (Tiruchenugode):
So many points of orders have been raised
on the Bill as well as the Resolution.
Whether they are frivolous or approvable
the fact remains that certain questions or
points have been raised. So, they should
be taken up and disposed of first. Then
only the discussion on the Bill and Resolu-
tion can be taken up. Naturally, some
hon. Members are frustrated because the
points of orders raised by them are not
disposed of. I would request you to take
up and dispose of those points of orders
before allowing the discussion to take
place.

MR. DEPUTY-SPEAKER : I would
have conceded your point. But remember
what is happening here. Even during the
presentation of a petition, when a point of
order is raised by Shri George Fernandes,
which has nothing to do with the petition
itself, am I supposed to hear that point of
order ? Isit not outside the scope of that
business ? Still, he would not listen. Even
in such a situation, I was so patiently hear-
ing every responsible Member and ‘1 gave an
opportunity to as many hon. Mecmbers as
1 can. Still, there is some method of doing
it. I can understand the feelings of the
hon. Members. But they should remember
one thing, especially the leaders of groups.
When we are sitting here, people are watch-
ing us, here as well as outside. Are we
functioning here with some sense of dig-
nity, decorum and order ? Is this the way
to function in Parliament ? So far I
have taken every point into considera-
tion but there is a stage where one breaks
and that breaking point has come. 1
have tried to listen to everyone and I am
prepared to listen to everyope in the
course of the debate. Butif nobody else
is prepared to listen, I cannot help it.
So, I cannot accommodate any further.
The business before the House is tbe two
motions and the circulation motions. I
am prepared to hear hon. Members only
on that. I am going to call Shri C.C.
Desai, _ ' -
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SHRI S. KUNDU : Sir, the earlier
,points of orders have not been disposed of.

MR DEPUTY-SPEAKER
as that stage is concerned,
remains.

: So far
nothing

SHRI S. KANDAPPAN (Mettur):

You may first dispose of the points of
orders.

MR. DEPUIY-SPEAKER That
stage is over. How can you raise a point
of order on a matter which is already
disposed of ? If anybody seys something
new, I am prepared to listen to it.

SHRI SRINIBAS MISRA : Sir, where
is the order by which you disposed of the
points of orders ? When points of orders
are raised, they should be disposed of
before the next stage is taken up. How
can you say that stage has passed ?
Unless we get the financial memorandum,
we cannot discuss this.

SHRI S. KANDAPPAN: Sir, they
are seeking some clarification from the
Minister, because they are not satisfied
with his answer.

MR. DEPUTY-SPEAKER :
faction or dissatisfaction is not the
question. As 1 explained, the leader of
the DMK just now said in all seriousness
that it would have been better if I had
disposed of the points of orders before
taking up the next stage. There were
points of orders by Shri Srinibas Misra,
Shri Limaye, Shri Umanath, Shri S. M.
Banerjee, Shri Goyal and Shri Viswa.
natham.

Satis-

Have I not disposed of all the points
of order ?

SHRI S. M. BANERJEE: You dis-
posed of the majority of the points of
order, including the point of order raised
by Shri Umanath. We may or may not
agree with your ruling...... (Interruption).
But there were two points of order on
which we have not had any ruling from
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you. One was raised by Shri Misra which
was about the financial memorandum. The
other was raised by Shri Madhu Limaye
under rule 70 of .the Rules of Procedure
with regard to the delegation of powers.
You expected some reply from the Minis-
ter on that point before you disposed of
the point of order by giving your ruling.
This House has not heard —it may or
may not have heard—the Minister. But
we are not concerned with the Miaister.
The Minister can explain the point of
order, but under the rules the raling has
to come from the mouth of the hon.

Speaker.

The second point is about your stopping
Shri Fernandes. May 1 request you to
consider what he wanted to raise. I was
reading those documents. He was not
talking of the petition, because the petition
is irrelevant, He presented the petition
and it has been referred to the Committee.
You will circulate it to the Committee.
But what is the prayer in the petition?
The prayer in the petition is that the
Essential Services Maintenance Bill, in
view of what the petitioner has said, may
be withdrawn or at least be circulated for
eliciting public opi Shri Fernand
was quoting the ruling. You are always so
kind to us but I do not know why when
Shri George Fernandes raised that point
of order, rather unusually you became
angry today......(Interruption).

SHRI RANDHIR SINGH : The hon.
Member is incorrigible. I take pity on
you...... (Interruption).

SHRI S. M. BANERJEE: He is just
an apprentice...... (Interruption).

MR. DEPUTY-SPEAKER : You
should not use language of that type......
(Interruption).

SHRI S. M. BANERJEE : Neither
you nor we are responsible; Government is
responsible for bringing forward this legis-
lation. But in your anger you ruled that
nothing said by Shri George Fernandes in
this House will be recorded for eight days.
People hear Shri George Fernandes with
patience. Heo is hardly irrelevant.

and Bill Essential Services Maintenance Bilt

MR. DEPUTY-SPEAKER: About
that you can appeal to me later on. I
will consider it at the appropriate time,
not now.

SHRI S. M. BANERIJEE: I request
you to give your ruling on those two points
of order.

SHRI DATTATRAYA KUNTE
(Kolaba) : When the hon. Member, Shri
Srinibas Misra, raised his point of order
as regards the Bill being presented to this
House without a financial memorandum,

-you were pleased to say that you would

hear the hon. Minister in charge of the
Bill and after that you would allow us also
to have our says. That is how you stifled
Shri Shantilal Shah in the midst of his
argument. This is one point which has
not yet been disposed of. Before thatis
disposed of if you ask us to consider the
motion for circulation and the merits of
the Bill, it is something different from
what you had promised.

MR. DEPUTY-SPEAKER: 1 have
not forgotten that.
SHRI DATTATRAYA KUNTE:

Another point is whether the delegated
legislation authority granted to Govern-
ment under this Bill, if it becomes an Act,
is in normal circumstances or not. About
it you yourself had doubts. I tried to hear
the hon, Minister. Beyond quoting a
judgement of the Bombay High Court he
has not explained how the latter part of
sub-clause (ix) of clause 2 (1) (a) becomes
normal circumstances.

I might just mention to you,
after having enumerated so many
services. there are services which the
Minister today does not know whethcr
they will be essential or not. That

is his lack of knowledge, lack of
imagination and, on the subsequent
imagination that might down upon
Government, they might issue an

Order. What did the Minister say ?

He said that it will bo placed on
the Table of the House and that
will be there for 40 days. But the

clause does not say that it will mot
come into operation till it is voted
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out which means that action would
be taken under that Order. There is
a saving clause that anything done
under that Order is protected. It is
a very dangerous position about which
the Minister does not know.

Sir, this reminds me of the Defence
of India Act introduced by the Govern-
ment of India then in 1939, There
were. only two sections, one was the
preamble and the other section allowed
Government to make all the rules
in the interest of defence of India.
This Bill should have been better
worded that way. I am not going
into thc merits of the Bill. I am
only saying that these two major
points of order regarding Financial
Memorandum and dclegation of powers
should be disposcd of first, The Minis-
ter said that clause 9 is only a
saviog clause. I must point out to
him that any action taken under the
Ordinance, though the Ordinance is
repealed, will be taken as if this
Act came into force on 13th September,
1968.....

MR. DEPUTY-SPEAKER : Retrospec-
tive effect.

SHRI DATTARAYA KUNTE : Then,
Sir, cven if the Minister writes a
postcard worth 10 p. to someonc
saying that this Act comes into force
and all that it is an expenditure.
Even if he takes a bit of paper,
it is an expenditurc. There will be

a little  cxpenditure, no doubt,
but to say that the Bill, when it
becomcs an Act, docs not involve

financial expenditure is really ignorance
of the financial business of the
Government.  Therefore, before  the
debate starts, these two major points
of order should be disposed of.

MR. DEPUTY-SPEAKER : The hon.
Member; Mr. S.. M. Banerjee, also
raised the similer points. You have
given morc explanation. 1 have followed
you in general terms. Tomorrow
everybody will get the text of the
specch. [ have also suggested to him,
about the ail ] at he
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suggested, to better spell it out,
because, simultaneously, it must come
before the House. He has agreed.
He will spell it out. On these two
points only, about the financial
memorandum and the delegation of
powers, if nccessary, I will ask......
(Interruption)

SHRI SEZHIYAN: You have asked
the Minister to spell out the alternative
arrangement they have got...(Interruption).

MR. DEPUTY-SPEAKER : Hc will
spell it out tomorrow. That is not
the point of order.

SHRI VIDYA CHARAN SHUKILA:
1 have made my submission regarding
these two points which the hon.
Members made. They are on rccord.
After you sce them; if you think
that further explanation is needed, you
direcct me and I will be glad to
give further explanation.

SHR1 HARDAYAL DEVGUN (East
Delhi) : Wc have not heard him.

MR. DEPUTY-SPEAKER :
bec circulated.

It will

Nt W A : ITeaw 7A=Y,
Nafeger ot fag Al oF gay &
grerza & qafed a3 faa e g

MR. DEPUTY-SPEAKER : We have
gone far ahcad.

SHRI DEVAN SEN: The Bill has
becn introduced.

mitfiaqr & & JAA aw D
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SHRI SRINIBAS MISRA: Iam not
raising any point of order. Let it
be understood that the other points
of order that we wanted to raise
could not be raised because of the
circumstances. Some of them were
important points of order......

MR. DEPUTY-SPEAKER: We do
not reopen any issue. There are only
two points about which I have already
said.

SHRI SRINIBAS MISRA: T am not
reopening. My request to you is that,

when different clauses come, before
they are taken up, we may be
permitted to raise the poiots of-

order.

MR. DEPUTY-SPEAKER: That is
a different matter. How can 1 hypotheti-
cally say whether you have some
point of order under Clause 5 or
whatever it is? You have a right
.to, raise a point of order.

SHRI SRINIBAS MISRA : We will
raise all of them. We want your
permission to raise them again when
the relevant clauses come.

SHRI NAMBIAR : About your ruling
about not recording the specches of
Mr. Fernandes and Mr. Lakkappa for
eight days...

MR. DEPUTYS-PEAKER : I will
consider that, but not now. T will
consider it.

SHRI TENNETI VISWANATHAM :
What has been donc to my point
of order? I raised a point of order
which was very good. What did you
do about that?

MR. DEPUTY-SPEAKER : About
two motions being taken up at the
same time ?

AGRAHAYANA 20, 1890 (SAKA)
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SHRI TENNETI VISWANATHAM :
es.

MR. DEPUTY-SPEAKER : As 1 said,
I want to follow the practice. 1 do
not go into the merits whether itis
right or wrong. I have already said
that. You said that I should not
just give a ruling. I have only qQuoted
the practice, and I am adhering to
it. Beyond that, there is nothing.

Shri Shantilal Shah rose—

MR. DEPUTY-SPEAKER : You want
to say something?

SHRI SHANTILAL SHAH : I wanted
to speak on the merits of the Bill.

MR. DEPUTY-SPEAKER : You can
speck tomorrow. Now we have to take
up another item.

16.57 hrs.

MOTION RE: MODIFICATION TO
CIvIL DEFENCE RULES—Contd.

MR. DEPUTY-SPEAKER : Now we
take up further consideration of the follow-
ing motion moved by Shri Srinibas
Mishra on the 20th November, 1968,
namely:—

“This House resolves that in pursuance
of section 20 of the Civil Defence Act,
1968, the following modification be made
in the Civil Defenco Rules, 1968, published
in the Gazette of India by Notification No.
G.S R. 1277, dated the 10th July, 1968
and laid on the Table on the 26th July,
1968, pamecly: —

In rule 13, after ‘The Central Govern-
ment’ insert ‘or the State Government.'

This House recommcends to Rajya Sabha
that Rajya Sabha do concur in this
resolution.”

Mr. Srinibas Mishra.
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SHRI SRINIBAS MISRA (Cuttack):
The other day while T was moving this
motion you asked the Government to see
whether the rule to be modified was beyond
the Statute. My contention was that this
was discriminatory. In addition to what I
have already submitted, 1 want to prove
how this is beyond the Act which authori-
sed the Government to make the rules...

MR. DEPUTY-SPEAKER : I remem-
ber, 1 had held It over for that purpose.
On that day Mr. Ramaswamy was here
and I had asked him to come prepared and
explain the Government's position because
I was not myself sure. If the Minister
wants to explain, let him explain and then
we can continue the debate...

SHRI SRINIBAS MISRA: I agrec. Let
him first explain.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
The Law Minister will explain.

THE MINISTER OF LAW SHRI,

GOVINDA MENON : Mr. Deputy-Spea-
ker, Sir, I have gone through the papers
because I understand that you suggested
that I might be available for elucidation at
5 P. M. today...

MR. DEPUTY-SPEAKER : 1 said, if
they think so.

17 brs.
SHRI GOVINDA MENON : Yes.

The Civil Defence Act is an Act passed
in exercise of the defence power which is
only vested in the Union Government.
This is a matter with respect to Defence and
this is in of the defi power
which is solely located in the Union List
according to the Constitution; and the
rules framed also will be part of the law.
And wherever the Union Government has
to exercise its executive power which is
derived from the subjects ecnumerated in
List I to the Seventh Sehedule, they cannot
do it in vacum. They have to do it in the
territory of India which is apportioned bet-
woen different States, except in the Union
Territory. Therefore, exercise of Union
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power would have to be in the States also.
No State can take offjection to tho exercise
of the Union pow‘.‘ To give a simple
example, itis within the union power to
establish post offices. It has to be establish-
ed at the States. So also, it is within the
Union power to make provisions regarding
the Defence of Indie. This is Civil Defence.

MR. DEPUTY-SPEAKER: 1 may
point outto you that your analogy is
wrong. Post Office is not in the concurrent
list. If you go to Section 4, I would df‘ﬂw
your attention to that; there are certain
things which are concurrent. So, don't
give false analogies. Shall I read it out ?

SHRI GOVINDA MENON: I have got
it with me. (Interruption)

N @ () : g AR
Fa< QFT A AX

SHRI GOVINDA MENON : | have
got Section 4 with me. I am sorry that
you did not understand me properly.

MR. DEPUTY-SPEAKER : I have
followed you. '

SHRI GOVINDA MENON : It is true
that Section 4 deals with the State Govern-
ment being enabled to constitute defence
Corps. It does not mean that it is in the
concurrent list. That is an act of delegation
by the Central Government and that is
provided for in one of the articles of the
constitution. I remember, it is Article
259. The entire Bill is with respect to the
power with respect to defence, which is
situated in the Union. The rules also will
be likewise. If you go through this Act you
will see now, what are the matters with
respect to which the power can be executed.
Take for example the references in the
section saying, the owner or occupier of
any building, structure or premises should
make or carry out such arrangements as
may be necessary for the purpose of detec-
tion and prevention of fire. This is what
is stated in Section 3, sub-section (t). It
says :

“The legislation cnacted in exercise of
the defence power can enable the Union
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Government to require the owner or occu-
pier of any building, structure or premises
to make or carry out such arrangements as
may be necessary for the purpose of detec-
tion and prevention of fire.”

The house may belong to an individual
owner, and the house may be in a State.
But still, because this isin exercise of
defence power, that power is there. Also,
please consider Section 3 (o) (4). It ensures
the safety of sources and systems of water
supply. It refers to works for the supply
of water, gas and electricity and all other
works for public purposes.

In most cases, this must be with respect
to State Governments.

Then again, if you go to (P) in that
page, control of any road or pathway,
waterway, ferry or bridge, river, canal or
other source of water supply...

MR. DEPUTY-SPEAKER : He is
going in a different direction. I will rcad
out section 4, if he likes. The scheme of
the Act is that the Central Government
and the State Governments are jointly to
work. Under section 4, independently they
can appoint for any arca a body of persons
to be called civil defence workers. Itis
not by any grace of the Central Govern-
ment. The scheme is such that both the
authorities must work in co-operation.
This is the scheme. Therefore, 1 say there
are concurrent powers. Only in rules 12
and 13, the ‘State’ is omitted. 1 raised the
point to be enlightened or have the benefit
of their opinion. An Under-Secretary has
submitted a note on the Minister's behalf.
Bven assuming that under sec. 3, you are
empowered, you have admitted there might
be duplicate machinery. If the Centre
thiok fit, it can be done by entrustment
under art. 258. But at the present junc-
ture, I must say that the Central Govern-
ment have shown & certain amount of
distrust. 1say this becausc the scheme of
the Act presupp joint co-operati
This is a sensitive area of defence activity,
enforcing civil defence by means of a joint
measure. In this House a sense of suspi-
cion bas been expressed. In such a posi-

tion, he has also admitted that there mighi
be a little feeling on this. 1 shall read out
the whole thing if he wants.

SHRI GOVINDA MENON : I have
seen it.

MR. DEPUTY-SPEAKER : Here you
have conceded on grounds of propriety
that it would be proper to associate the
States in these rules. But now defending,
he cannot go by the letter of the law, quot-
ing sections 3 or 2. He has got to go to
the whole scheme. It is for him to decide.
But so far as the interpretation is concerned
and the scheme of civil defence is concer-
ned, I am not satisfied as to why the State
was not associated while making the rules
under 12 and 13. Nor has his Ministry
given me a satisfactory explanation.
Section 4 makes the position very clear. It
is & concurrent power given (0 State
Governments, not at the Centre’s mercy.
They can appoint officers. They caa do it.
On grounds of propriety he has conceded
that it should be done. But if he is going
by legal nicety on this point, it is for him
to decide.

SHRI GOVINDA MENON : 1
entertain the highest respect for you, but
1 should say that no concurrent power can
be created by a legislation. The question
is whether with respect to civil defence,
there is anything in the Constitution which
gives a concurrent power (o the State with
the Uuion. When you interpret points of
law, it is not enough if you accuse the
lawyer who interprots by saying that he is
sticking to the letter of the law. Thatis
my job. It is my job to say that when you
Jegislate on defence matters, you are exer-
cising the Union power of defence, defence
power located only in the Union List. You
cannot say that because soction 4 is here
couched in these terms, a concurrent power
is created. Concurrent power canbe
created only by an amendment of the
Constitution by entering something in the
Concurrent List.

MR. DEPUTY-SPEAKER : The basic
principle of interpretation of law fs—he, as
an eminent lawyer, knows; Tamnota
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practising lawyer in that sense--harmonious
construction.

If there is disharmony in interpretations
of the various Clauses, how is it to be inter-
preted ? You concede that Clause 4 has
given independent power to the States to

-appoint certain officers and all that.
Simultaneously you feel that it is your job
to stick to the lctter of the law. This stic-
kiness of the lawyers I know, but I go by
the spirit.

SHRI1 B. SHANKARANAND
(Chikodi) : On a point of order.

MR. DEPUTY-SPEAKER : No point
of order.

SHRI B. SHANKARANAND : But I
have a point of order.

MR. DEPUTY-SPEAKER : Not now.

You concede that there will be dupli-
cate machinery and even then you say you
stick to your first reaction of sticking to
tho letter of the law because section 3 em-
powers Government, and then you want to
have recourse under 250 for the President
to doit. Thisis notin keeping with the
spirit of interprotation of the scheme of
) things.

SHRI B. SHANKARANAND : On a
point of order. May I know whether the
Deputy-Speaker can force an interpretation
of his own on a statute or a point of law
on the Minister ?

MR. DEPUTY-SPEAKER : Itis not a
question of forcing. He is frec to stick to
his opinion, but I am clear in my mind
that so far as interpretation is concerned
popriety demands it. If you do not accept
it, it is for thc Housc to take a decision.

SHRI K. NARAYANA RAO (Bobbili):
On a pointof order. Mr. Misra has
come forward with an amendment of the
rules. The Chair has been pleading with
the Government, if I may put it that way
to accept a particular interpretation. Why
they have omitted the cxpression *“State™’,
whether the omission is proper, whether
that omission is byond the scope of the
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Act, these are all matters which we have
to discuss and ultimately we have to come
to a conclusion. From that point of view,
the question of propriety, co-operation,
concurrent sphere of the State and Centre,
all these things are not called for at this
stage. So I plead with you not to prolong
this matter. He has come forward with an
amendment. Therefore, let us not go into
policy and all these things.

MR. DEPUTY-SPEAKER : Govern-
ment thought it fit to give me an advance
copy, otherwise I would not have knowh.

SHRI K. NARAYANA RAO : Please
hear me,

MR. DEPUTY-SPEAKER : Please
resume your seat. I will not call you again.
You never obey the Chair.

SHRI K. NARAYANA RAO: I am
the first man to obey the Chair.

MR. DEPUTY-SPEAKER : I will not
permit you like this. Every time you defy
the Chair. '

As I said, the decision is left to the
House. If he wants tow sick to his inter-
pretation, he is free, but I wanted to save
the time of the House. Otherwise, I am
going to call him and others who want to
participate. That is all.

SHRI GOVINDA MENON : I would
pow refer to the matter of propriety.

As T said, it is under article 258 and
only under article 258 that certain powers
which are with the Centre under the Cons-
titution are given to the States. The ob-
jection is with respect to rule 13. You
raised the question of propriety. I just
want you to pause for a movement. What
does rule 13 say and what does Mr. Misra
want ? The rule as it is says :

*The Central Government may by order
require the owner, manager or agent of any
mine or any occupier or manager of any
factory" to do certain things.
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This amendment comes under the
Ruie. It would rcad like this. The
Central Government or the State
Government may, by order, require
the owner, manager or agent, elC.,
to do certain things. Suppose sonflict-
ing orders arc issued...

SHRI SRINIBAS MISRA : The hon.
Law Minister has not read the Rules.
The Central Government is there.

SHRI GOVINDA MENON: I have
read that. Rule 12 and 13 deal with
very important matters. It would be
most improper to entrust the jurisdic-
tion to the State Government. It may
lead to complications. That is the
reason.

SHRI VASUDEVAN NAIR (Peeraiadc):
You do not trust the State Govern-
ment.

SHRI GOVINDA MENON: It is
not a quastion of trusting.

Suppose the State Government issues
certain  direction and the Central
Government issues certain other direction,
there “will be conflict. Rule 12 deals
with ports and Rule 13 deals with
mines. These are the most vu'nerable
aspects.

MR. DEPUTY--SPEAKER : The
overriding authority is there in case
of conflict, when there is no question
of conflict, what is the position ?
(Interruptions)

SHRIGOVINDA MENON : Therefore,
the Government’s position is that it
is not proper to amend Rules 12
and 13 and the matter may be
left to the House. (¢nds.)

SHRI SRINIBAS MISRA : The hon.
Minister has come out with a theory
which has been discarded everywhere.
Hc says this Icgislation comes under
the defence jurisdiction of this House.
It is not in the vacuum. This defence
jurisdiction has to be exercised sccording
to law. That law is the Defence Act. Under
the Defeuce powers the Civil Defence

Act has been passed and the Govern-
ment has to frame rules under that.
My first contention is that Rule 13
exceeds the powers given to the
Government. It  encroaches upon a
power which is there.

SHRI GOVINDA MENON : Then it
will be struck down.

SHRI SRINIBAS MISRA : You wait
till then. The hou. Minitter wants
that we should commit an illegality.
They will commit the illegality and
we will be washing all their sins.
Section 3 is thc section which gives them
power to frame rules. Under Section 3,
sub-section (1) the Central Govern-
ment may, for securing the civil
defcnce, by notification make rules

providing for all or any of
the following matters. The list as
given. It has to be considered, as
it has alrcady been stated, that this
is a rule for the benefit of the
people. In case there is an attack
or there is a commotion, for benefiting
the people such an Act is passed.
It is a beneficial legislation. It enables
the Central Government to make laws.
In sub-section (2. of Rule 3, it is
said ‘may provide’. I am underlining
‘may provide’ for order with rcgard
to matters specified there in, which
may be made by the Staic Government.

My submission is that this ‘may’
is mandatory. It means ‘must’ and
any rulc made under sub-section (1)
may provide for orders with regard
to the matters specificd therein, I have
stated that it is a beneficial legislation
enabling thc Central Government to
make laws. I will not say in my
«wn words; 1 will quotc before this
House only. Maxwell’s intcrpretion on
this matter.

I am quoting from Maxwell on
Interpretation of Statutes, 10th edition,
at page 239. It says:

“Statutes which authorise persons to
do acts for the benefit of others,
or, as it is semetimes said, for the
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public good or the advancement of
justice, have often given rise to
oontroversy when conferring the autho-
rity in terms simply enabling and
not mandatory.”

Then, it goes on to say:

“In enacting that they ‘“may” or
“ghall”, if they think fit,” or, “shall
have power,” or that “it shall be
lawfull” for them to do such acts,
a statute appears to use the language
of mere permission. but it bas been
so often decidcd as to have become
an axiom that in such cases such
expressions may have—to say the
| least-a compulsory force (d), and so
would seem to be modified by judicial
exposition. On the other hand, in
some cases, the authorised person is
fnvested with a discretion, and then
those expressions seem divested of that
campulsory force, and probably that
is the prima facie meanig.”

Then, it continues to say :

“In an early case, where it was
contended that the Poor Relief Act,
1662.....in enacting that the church-
wardens and overseers ‘‘shall have
power and authority”.....the courtheld
that it was obligatory on them
to make it...... "

It goes on further and says:

“Though section 9 of the Indictable
Offences Act, 1848 enacted that justices
“may” issu¢e a summons on an
information laid before them only *if
they shall think fit,” it was held
that they were not yet at liberty to
refuse it on any extraneous considerations,
such as...."

*“So, in Backwel's Case, Lord
Koeper North held, and of the same
opinion were all the judges, thatthe
statute which enacted that the Chancellor
¢gshould have full power” to issue
a commission of bankruptcy against
bankrupt trader on the petition of
his creditors imperatively required its
issue, declaring that ‘‘may” was in
effect “must”.

DECEMBER 11, 1968 Civil Defence Rules (M) 240

17.23 hrs.
[SHRI VASUDEVAN NAIR in the Chair]
The quotation continues :

““Under the provisions of section §,
Arbitration Act, 1889 that, where a
submission provides that the reference
shall be to a single arbitrator and
all parties do not concur in appointing
an arbitrator, any party may serve
the other parties with a written
notice to appoint, and if the appoint-
ment is not made in seven clear
days the court ‘“‘may”. on the appli-
cation of the party who gave the
notice, appoint an arbitrator, it is
obligatory on the court to make an
appointment if applicd to (0).”

So, here “may” also mecans “must’”,
In the second para also, “may”
means ¢“must”.

Then comes the crucial decision :

“An Act which empowered a vestry
to makc a pavingrate and provided
that, when it appeared to the vestry
that the rate was not incurred for
the equal benefit of the whole parish,
it “might” exempt the party not
benefited, was held to imposca duty,
and not merely to confer a power,
on the vestry to apportion the burden
when the case arose (s).”

When “may” means ‘“‘must” because
it is a beneficial legislation, it imposed
an obligation on the Government to
do it.

SHRI HIMATSINGKA (Godda):
Sometimes it means s0; not always.

SHRI SRINIBAS MISRA : The hon.
Member, 1 think, heard me when I
was reading it. * May” means ‘“must”
when it empowers somebody to do
something. Then and then alone itis
“must’”, I did not say that everywhere
it means ‘“‘must’’.

«But an enactment that churchwardens
“may’’ make a rate for the reimburescment
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of constables, or the Chancellor “may"’ issue
a commission in a case of bankruptcy, or
one conferring power on the courts to
direct that a person entitled to cost should
recover them, is no more permission to do
such acts. with a corresponding liberty to
abstain from doing them.”

So, the Central Government cannot
say that they are at liberty not to associate
the State Government in enacting or
making the rules.

“The Supreme Court of the United

States similarly laid it down that
which public officers are empowered
to do for a third person the law

requires shall be done whenever the
public interest or individual rights call
for the exercise of the power, since the
latter is given, not for their benefit, but
for his”

This power to make rules has been
given not for their benefit but for the
benefit of the people. Therefore, it lis
obligatory on them. *‘‘May” in this
case means ‘‘must’.

The next point is the question of
propriety. Government has admitted
that it is not proper. On this admis-
sion alone, it should have been graceful
on the part of the Minister to accept
this amendment. But instead of that,
they brought the Law Minister to
plead that it is concurrent power.
Concurrent power eannot be created
by statute. They have gone beyond the
power given to them. They have
negatived the power this House gave
them. The concurrent power is that
of the House, not of the Government.
There are provisions in the Constitution,
as the Law Minister knows, under
which this House can say that this
law will be passed by the State
Legislature,

MR.CHAIRMAN : How much more
time will he require ?

SHRI SRINIBAS MISRA : About 10
to 12 minutes.

MR. CHAIRMAN : The hon. member

will continue his speech when this is
taken up next time, whenever it
comes.

17.32 brs.

HALF-AN-HOUR DISCUSSION MAPS
ON KACHCHATIVU ISLAND PUB-
LISHED BY THE SURVEYOR
GENERAL 'OF CEYLON

MR. CHAIRMAN : Shri Kameswar
Singh.

SHRI R. D. BHANDARE (Bombay
Central) : Sir, before the discustion s
raised, I would like to appeal to
the member and to the House that since
the Kachchativu matter has been discussed
both by the Ceylon Prime Minister
and by our Prime Minister and the
matter is likely to be settled amicably,
this may not be raised at this stage.
It can be raised at any time later.

SHRI RANDHIR SINGH (Rohtak) :
The matter is pending.

MR. CHAIRMAN : The appeal has
been heard by the mover. Itis for the
mover to do whatever he likes.

it wrivae fag (warfear) : garfe
i, g e Al agy @ add
g ot ¥ geeTe oy wigh § f
Tga & wEAY AT ¥ TG WA HC
W |

qay 9g® gy avrer & A Feid
fogr ar

““The moring daily, the ‘Sun’ reported
today at its main story under the head-
line ‘Ceylon Government takes over
Katchchativu' that the Ceylon Government
had assumed full ownership of the
island.” ’ .
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[ A s@w=R fag ]
7g 28 FTAQ, 1968 &1 gax 1
9 TR faw v qd ox Y o aw
FERY @ I} F N s7w A
ISATE | IH 97 F A Fgr AT ¢

“Government agent in Jafna, (counter
part of District Collector in-India) in
his report for 1965-66 had stated that
very interesting goings on take place
in the small island every year and it
sughested that the ownership of this
little island will soon have to be
settled.” .

«“Extract from -this report were
tabled recently by Prime Minister, Mr.
Dudley Senanayake in response to a

uestion by an Oppositian Member in
the Ceylon House of Representatives.”

fefegae w72, wrear, #1 fard
& gg ar% fge § f g St ar R
e Fradi &, fegrm 1 & 39
F qraqE TN PR 7@ aX F FA-
A femr @R GEY AwEE A
AT TG ¢ FF 4 7= F1 999 wA A
g gar ¥ w37 6 FeEg a9
foew i g« ¥ faarawas & 1 9g
s fefegaz #3aex, ITHAT, ¥ 1965-66

s agd frad ¥ wgr f5 g Qo

i 7 § I Sw foOR &
IFO A JFAFTGE F T GIST ATH
foirfess & dw fFy 03, @ wuA
firw a7 48 FE FT A ® ARG WX
& § 5 qg Q17 fo> g gt
faaraeqz & ? TR AT A @AY
¥ fag g o} w1 ww @
F]M | T THTT AR FT JAAG  HIAT
waaw g A auw §oad
AT fr soTe WA B 5 qen & fog
g7 fag wfgg | @9 @Y 9
weT iy

¥ qrE A g e wT
YA TF FAT, A IqH AR AHAATE &
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T § qq FufErd kA § 5@ @9
FY Wt AT GIF F gaTH FT foar |
¥ @ ugq & g §rer ar shew
T AT §

*‘Copies of documents establishing the
ownereship of the Kachchativu island in
Palk Strait vested with the Raja of
Ramanathapuram have been sent to the
Government of India and the Madras
Government,

According to them, on July 2, 1880
Muthusamy Pillai and Mohammed Abdul
Kadir Maricar entered into a lease with
the Raja of Ramanathapuram, owner of
fishing rights in 69 coastal villages and
eight islands including the Kachchativu
over which Ceylon Government now lays
claim.

The document, sent by Raja of
Ramanathapuram, was registered before
the Madurai Special Assistant Collector,

Mr. Edward Turner, who was in
Ramnad.
The lease deed, which became

effective from July 21, 1880, stipulated
a rent of Rs. 175 per fasli and
was fixed for five faslis. An advance
of Rs. 175 was accepted by the
Raja of Ramanad. The lease deed
stipulated penalty interest of 12 per
cent for failure of payment of the
rent.

Written on seven-rupee stamp paper
the deed bears the register No. 510,
first book, 16th volume, page 488
to 499.

After the expiry of the first deed,
another lease deed was signed on
December, 1896 by Muthusamy Pillai
alone for another five-fasli period at
Rs. 212 per fasli.

On behalf of the owner of the 69
coastal villages and ecight islands in-
cluding Kachchativu, the lease  deed
was signed by Mr. B. Rajarama Rayar,

manager, Ramanathapuram place on
behalf of [the owner, the Raja of
Ramanathapuram.
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On July 1, 1913, an indenture was
signed between the Raja of Ramanatha-
puram and the Secretary of State for
India in Council for a period of 15
years.

According to this a ‘premium of sum
of Rs. 60,000' was paid to the Raja of
Ramanathapuram
coastal villages and the nine islands
including Kachchativu for ‘full, free and
exclusive rights, liberty and authority to
search, collect, take and carry away all
or any chank shells from the chank shell
beds.’

The particulars of the limits given out
in the deed were : the Gulf of Munnar, all
the chank shell beds lying off the mainland
section of the Ramanad Zamindari
together with those off the south coast of
Rameswaram island...”

17.38 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

T 1947 9T argd |

*In December 1947 the late Shanmuga
Rajeswara  Sethupathi, the Raja of
Ramanathapuram, owner of the Kachcha-
tivu, leased to V. Ponnusamy Pillai and
Janab K. S. Mohammed Kirza Maricar
the chank collection rights on the island
Kachchativu belonging to the Raja of
Ramanathapuram.  The lease was from
fasli 1356 to fasli 1358 at the rate of
Rs. 23 and annas 2 per fasli.”

qZAMYE N AT § % g7 aw
Fedl # gfee § <@y §u AR wET ¥
fefgae *3%eT M 1965-66 * @
fei¥ o 2 gu f5 @ o &
arfae ®Y e § a7 KA q¥T,
AT FTFR & @ A ﬁfumwif
faar g

as owner of the 69 .

A. H. Dis.)

m%ﬁmvﬁ,@rﬁﬁfgm
¥ gt #Y fay™ Ty A v e oo
TERI@IR ¥ YRT Y qERY
ferar-adr #Y & fe Tmate &1 ger ar
9, FouTy, TG qEm R F ar
A | T qE N AT AT GIOR K
I FT AAN g gorr fF dew A
AT H AR Y IAA AT H E9
femmaT

Iq% AT TR qA Y 15 gerk
w1 &1 g § ow foafaa 99T ¥ ag
ATvaTe faar i g S| W wr
Feqq FAY | 9 ATgA v § e
qF ALY FQA-FQ g LK &«
g S, aagam Rwr oY wew g amaew,
1 9z af N, faw Tww aoft o
T & = ananr fergeam # )

fegeam & w@ ww qT agE =i
Y &, g e ¥ o amn &
77 o€ & sedaTw ara g fe
frgema 8 @ at ¥ w=i gefr 8
@i & gare gk sfawe ¥ v aw
WIT GO B g @A A8 & fe
AT, A g A T
1963 & werfra fogr war ar, IEd
ot gv ST w @ea & A famr
T an .

ey HITK @ ag & f®
T o F oigw Huw | &
qT g% qamr e oag g
fegam & § | ag §% @Em @
Awaw sreeTeeT & a1 Afer  der
# g grt sfuwT gew T waw

aexy ¥ e qw WY 5, w1
NI, @agg & J@T @
T & 71 wrfgy av 1 gy ag. et
o ¢t ¥ e g R
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MR, DEPUTY-SPEAKER: I may
inform the hon. Member that the Prime
Misister is busy clsewhere and she has
indicated her inability to be present here.
So that should not be brought in.

vy fed (37) : AT @
AMAAT 97 5 w1 ¥ w7 @ qmy F
Ik foam oft o ;%o qew A oo
=X Y

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Is she in the other House?

MR. DEPUTY-SPEAKER :
a Cabinet meeting.

She is in

SHR1 ATAL BIHARI VAJPAYEE :
Cabinet meeting is no excuse.

ot e vw (36) : &7 Aw AW
AN dmr & 9w g g A Tl
T g ?

st 7y fomd : ag ghwr Far
LGk i

MR. DEPUTY-SPEAKER : You do
not press that point because she has shown
the courtesy to the House by informing
the House. :

oft saw fagrdt woddt : a7 o
Argw o fis ag ==t 3 ard & &
@ gug #fade Afer @ W -
NET 4 ? qg TeE AT

wft wrivwe fog : ITTaw wRieE,
aqtq @4 qg St of ff ssqe A
wwwi & fg o o 3T @ @
Y Iy Wifew famr gom v Sww
Ty N @y N e @ ey
quw & ST ¥ T €7 AAH §

MR. DEPUTY-SPEAKER :
not proper.

This is
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SHRI RANDHIR SINGH (Rohtak) :

We have got such a competent Deputy
Minister. Why is he bothering so much
about that ?

it wranwe fog : g2 A% AT
7 e ga o g ag amvarad
fear mr & o @ ¥ wuw A
agt AT, A g A W F AR F I
AT HIT |

Wy At wEgfad § sgroamm
RN W am wwifw A af g
¥@a@ A o=@ W A A
TG AT ¥ Xy wrar i wreATiy
&7 ATAT qTA A A1y ) A a
Wy § &G 0 feogw Oy
g g9 § | 93 914 7N F que
# ag 7% a@wr A Sy o A& aE
gg AT &I FsArg F AR F gw
;T W I aET F faw T
T8 &

ar & 7 wgiEm & w1% T arfgx
g% § aFar 9@r g & oaAm
fagdxfear & zigw %1 o IAgdz @ v
fe @enT & AwAT AawinT ¥ a1 @R
oy e A fase faar &, W@ am
%1 fAgerr fegr amnr &1 SE aw
FURT AR § PN a1 g fe ag
gz fawmr g ¥

@& am ag fe v are uAAre
AW YW N ¥ @y fewr &, oY
W srrwr SR gwF WA Al WRa
R ® XX § ww Ay &
feafad & sk @ feofed &
fead Y wmom § ag weT ¥ awm
9T &N, EE AT qAY A g
aff g7 o fs gfga o qw oW
faferdus Fq gt § o0
(sawwr)
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17.42 hr.

RESCISSION OF CHAIR'S ORDER
WITH RESPECT TO CERTAIN
MEMBERS

it Tt dww arew (FrcEe) ;oW
Tg PO TEA TGS A A9 F ;Y
#21 fis I1H FIAES A §F a9 A
a1e a7 aF WE 9T A I s
aEear & fag Wt 3@ wgr mT i a &
Tg FEAT ATEAT §, SIHT FE JW ®Y
fewr§ ®I7 41 A-HATE FE W
JEWT AE AT | Ig AW SqEEqT W
WA ISR A AR g w@ A
g &t wae Yar Y v & e
& fA¥zw &7 fF o9 I sqaeqr &
ATy HT AR TH NIT HT FAEL |

o wew fagrdl ARGt (q=TE-
) : g am A gfe s g
a1 & 9 Ao foqr 99 9T ag 99
gag & fog &% Y gwar ¥ Afew
qT IR A N aww @ L
ITET AN T FAGL 7T 77 |

srewviie fag (Qzas) : & N
argaT § & xw qx aed) 1 Ydege
foar arg | ¥ A wifaw D A

FYAT A AF THIT BT & 3 3w
wawd §

SHRI S. M. BANERJEE (Kanpur) : 1
have already written to you. The whole
thing happened because he was rmising
a point of order and exactly, at the
same time, M. Sheo Narain and Mr.
Randhir Singh created trouble.

MR. DEPUTY SPEAKER: As the
leaders of the parties have said they need
not plead on behalf of Mr. George
Fersandes; I know him for a number of
yoars—he is taking good interest in the
House and he is a very vigilant, atteative
and pains-taking Member of the House.
It is not a pleasant thing for the Chair,
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whoever he is, to just make him inactive.
That is not a very pleasant thing. I
will certainly withdraw that. But one
thing must be borne in mind. The
order and the progress of the business of
the House must also be ensured by you.

=it ofg T (T0) : 719 & e a7
wT gEa w3 | ‘

MR. DEPUTY SPEAKER :
matter ends here.

=t wfe quw (awiw) : e of

Al & Aqar € Al wedw @
g & Aqr § M 7 wgw aewv

So, this

_ e

off tw v : oqoqT & A A -
ot sxaeqr @Y [fET )

MR. DEPUTY SPEAKER : I will not
discriminate. But you have to ensure the
order and the progress of the business
of the House.

) firw wreraw (a=t) :© gvTETW
wEeT gR o £ It s ) Nt
Y I ATLE A1H ATET I &Y AT INT
F & agrefagi & a9 0T QA W
Ta%Y N aYer ffag

st vondte fog : oF A, IR
@7 wy vy fymar arfzga

MR. DEPUTY SPEAKER : I can as-
sure you that no presiding officer will
ignore Mr. Sheo Narain. Nobody ignores
him.

17.45 hrs.

[SHr1 R. D. BHANDARE in the Chair] .
HALF-AN-HOUR DISCUSSION
Contd.

MAPS OF KACHCHATIVA ISLAND PUBLISHED
BY THE SURVEYOR-GBNERAL OF CEYLON
Contd.

SHRI S. KANDAPPAN (Mettur): I would
plead with you for a little indulgence so
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[ Shri S. Knnglappnn ]

that I may frame my question in the
proper perspective because | come from a
place which is intimately connected with
this issue; the sentiments and the feelings
there on this are the same as we see in the
other parts of our country like where the
Kutch issue is involved.

1 would like to submit, first of all, that
the Government is prevaricating and they
have not come to any conclusion so
far. This is my first charge against the
Government. After all, this question is
not a new thing; it is years old; the latc
Jamented Dr. Ram Manohar Lohia brought
this issue on the floor of the House many
ycars back, and the same reply which was
given to Dr. Lohia is being given to us
today. What is happening in this country ?
I think, it was the famous Russian novelist,
Mr. Turgenev, who said;

““Weak-willed persons will never put an
end to anything but will wait for the end
to come.”

What is happening to this Government ?
Government do not have the will power to
act even on such a serious issue as territorial
integrity.

I would like to know fiom the hon.
Minister as to what transpired between the
Prime Ministcr of Ceylen who came here
and our Prime Minister. 1 have a serious
doubt and that is why I am making this
request. 1 do feel my responsibility on
this score. We are all for having an
amicable settlement because it is a friendly
country. We cannot forget the fact that
the friendliness that exists between Ceylon
and India is not of recent origin; it is
generations old; even 2,000 years back tho
Tamilians in the southern tip of India and
those in Ceylon were having cordial
relations. Many royal familics in India
and royal families in Ceylon were inter-
married. This is a historical fact, But
unfortunately after Independence, after
this Government assumed office, duc to its
diplomatic bungling, they have antagonised
and alicnated the Cgylonese from the
‘Tamils.. I have strong grounds to say this.
1 wil eaumerate one or two things. -

Some time back there was a Press
Conference in Ceylon; our High Commis-
sioner was there; the Press Rcporters
asked him about repatriates, whether the
Indian Government would be agreeable if
the Ceylon Governmcnt approached the
Indian Government for a loan to be given
to the repatriates to be taken back to India.
You know, what was the answer ? He said,
“You better ask China’’. That was a
provocation. All the papers in Ceylon
condemned it. I raiscd the matter on the
floor of the House. You know, what was
the reply given ? The reply given on the
floor of the House was that it was a slip of
the tongue. Slip .of the tongue at what
cost. This is the kind of diplomacy that we
are having.

I will tell you another thing. Day in
and day out consistent propaganda has
been going onin Ceylon that the DMK
and the majority of the Tamilians who are
in the DMK are enemies of Ceylon, but
this propaganda is not being countered by
our High Commission there, in spite of the
efforts made by the DMK. Many a time
we did invite the Prime Minister and also
many dignitaries from Ceylon to visit our
part. Iam rather pained that thistime
when there was a good occasion for it when
the Prime Ministcr was here, it could not -
be arranged; actually every Tamilian in
Tamilnadu expected that the protocol
would be so arranged that the Prime
Minister of Ceylon would be brought to
Tamilnadu, But that was not done. We
could have given-him a very good reception
and we could have cemented our friendly
feelings. The relations between India and
Ceylon depend very much upon the
relations between the Tamilians and the
Ceylonesc. This is a historical fact. All
these faets are ignored. There is a clear
diplomatic bungling on this issue. 1do
not kaow why the Government is hesitating
on this issue......

MR. CHAIRMAN : He may now ask
his question.

SHRI S. KANDAPPAN : I am asking.
We have alrsady entered into an agreemént
with Ceylon and on the basis of that
agreement we are going to take back more
than fve lakh Coylonese from there; the,



33 Ceplonese Mups of ~ AGRAHAYANA 20, 1890 (SAKA) K;I{C’l:ﬂl’a Island 254
(H.A.

were of Indian origin; that is the only
excuse. It was to the advantage of Ceylon.
There were many agreements to the
advantage of Ceylon. I have no grudge
against it. It is as it should be because it is
a small country.....(interruptions).

MR. CHAIRMAN : You must now
come to the question. ’

SHRI S. KANDAPPAN : On the basis
of all these, whatis the difficulty for the
Government ? For the past so many years
they are giving the same reply. Ihavea

strong feeling that they are hiding facts.

That is why I am insisting. It. was Dr.
Ram Manohar Lohia who raised this
question on the floor of the House so
many years ago. What is hampering this
Government ? What is thc reason ? Why
is the Government afraid and hesitant ?
Let them come out with a candid, open
and categorical statement asto what is it
that comes in the way of arriving at a
settlement on the basis of the facts which
are incontrovertible, on the basis of the
documents that are available with the
Government today.

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Sir, I understand that half-
an-hour discussion docs not relate to
repatriates from Ceylon but only to the
question of Kachchativu Island. I just
want to ask the Minister whether the
discussion between the Primc Minister of
India and the Prime Minister of Ceylon
on this point has been concluded or is still
to take place in future, Ifit is concluded,
what are the results ? .

s at SR (e afewr) ¢

garafa weey, o FhwaT fag v ¥

AT S VT W AT §IA § IoTAT
ag g & & @1 ¥ @ daew A
o A # FoAIdg T QT %7
W fewamy @, g8 F@ AR QT
¢ f5 gard gxFIC 9T W A AWy
Bt §—& arg At fadw w4 sk
T frx oo A gamr fag &7 a1
W a & wmgar §—fagd wf
Wl ¥ fegem For o & fewe

H. Dis.)
BIY X § ¥ G AT BT 4w ST
S@ar g, AfwT 3@ A@ F oA F
FueaT, R, aEde, I8dT &)
g  §rq FAWTNg anfe ot ey,
oo AW § var wF A frwemar
ST | 78 & AT AIAAT Y, AT
a7 gud 5 Jg) femmar AT & Ay
Iy AT A &) AW A W
BTaY & 9% ¥9 3w & TAwT v g,
FerElg Fufy ©F T @ dw §,
AfFT w8 W F @19 IEFT qET T
gt & suwy FINS —qfeeaE J
qqAT WY €r BT §, 9 Aey-
FERIT F W orar § A g §
AFA & g N forar § 6 i —

‘Jammu ann Kashmir’ : Final status

not yet determined.

7g A Ig AIA TEeT 9T BN §,
¥ gHTIA ¥ qveq  freyare oA
Sg AEY 3, ITAT W+ 9T eI o -
wrar , & arg g 5 fegam w1
qx1 feear I BT A@, WX IAEY
A e ¥ Xy F awAw g & Ay
FTAETET e & @ ar @war g,
afFT g7 IR I9 Y F fremr
ST =il )

dar w4 &G gere  WW
(wo Tw gum fag) - & g ag @
N aedr & gAr) & gg N
fadgT s g fF g & Qw9 edew
agf g war §, fagH svenm frprac
oA fAmr T EY 1 o &€y 1957
¥ o 1, 39 g fa A o, ot fe
wF Teq a7 oY, & ¥ row Ay WY
I FHE |

oft wrok St gR g R fir
o A A fea g
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w2 H g ad @ty R ogant
amfs @ DA N AT IR F

e AFleT FW &1 3@ greq F

Y Arg aFrw FAFEAT AT F aE
amfes ¥ agard #§ oF 91 frmr &
59 A ®T IIET 9, IJAFE q¥
fggeam & W 91 A Iq@ IAF
fay grate-g@T A o T@ A FY IS
FLHYAT oA Awfem  fHar ar
AIT A TW IR FIA IIAT §, [A
g R, Afwa o faw fewe & &
@ A &, ANF FFAT dAIA
MY N A A faesy §, I
fergeara &1 qxr fewear g o9ar §—
wq fad g arg ®r N & fadw w7 A
HAY AT FT w17 AHqT FIAT
ArRaAT g |

w7 gw ges-yfa § gE  AA
q31ea § 9Bar & fs wq sew JATAOTAF
aTga ggt X ¥, g FOATNG W
¥FT IAQ AGH AT gk 4, g
FIHZ FQ@ A fF F I § 98 77
47 g9 & wrgum, AfwT IR qvad
¥ AT NI ¥ @S A I@T AR
far, 39 # TET FYg—

“A settlement is expected to take place
in two months’ time,

Rogadl a9 ar @ T
T Y ZAR wEA F efee ¥ agd
iR T Y, 3@ A wdR aw
& 84T Fgq P A L o ¥
Y AFAT AEAT f—

1, fegem R o & swr
#iET F A9 SN A § o
et gf AR PEF aR @ F
IR AN T vy FfF Q wdE
RET @ S, W AAS A ow frw
a9 qrasa o § 0

Kachativa Island 2%
(H. A. H. Dis.)

2 31 fgg@m AR W1 @
R # fzawr faoge arv g & w=r-

oy fegema &1 fgmm &, fegem
aATE?

3. Fearig R fggam & w2
% oo 41 IR frw fw ¥ oW F
FSATANG 93 FoAT ®T forar ¥ 1

g @A garel F @@ 9w
|TRAT £ |

s of wiw wwt (aiT) @ e
3T AT JIEF AIqaY + sfagra
AN WY, AT ™
T RN qq @Y & AT
w0 ¥ q@T Agar § fF aar EN
ferr mgraTR, @ A @Y W)
¥ wgr v & fymw gant &g €,
JAXY AAT HIA Y § TAT AR A
T 8 osot qeg & femmar € ?

gat—rFfma ™ ) ggt 9T w=t
N a1 @, 9T 7O AE TEARE
A awmr werhrx fear ar, 39
FeArAg B o B ¥ =i femerar
war ar !

dE--0r AW F N9 gt wgg
g & wgt gz ¥ WA Hffae-
eI 1 @ fasife Y ard §,
feay e g% &7 FET AW W W
F ¥ W AR ferd Nw qw w7
TRAM & =1 & A wgaw ¢
fe w1 agd @MW TR ¥ W™
Xar ¢ s fear 8, fored og
argq Y % fE frad s o &
WA g arfaeer W awr
fisax s & arg It anfagsr @ar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS.
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&
gjﬂkl SURENDRA PAL SINGH) :
During the course of the discussion, three
main points have been made by hon.
Members; first, that Kachchativu Island
is ‘of great importance to us and the
Government of India have not attached
as much importance to it as we should
have done and we have been negligentin
this regard; sccond, that the island has
been illegally occupied by Ceylonese
authoritics which fact has demoralised the
country or words to that effect; third, that
the position regarding the sovereignty of
India over the island has not been made
very clear by the Government of India and
some doubts still exist.

As regards the first question, I may
assure the House that the Government of
India do attach a great deal of importance
toit. If I may say so, sir if this were not
30, the whole controversy between India
and Ceylon would not have arisen, and
what is more, this controversy would not
have dragged on for so many decades as it
has done.

How we look upon the whole problem
is like this. However small the island we
attach very great importance to it; but it
is also a fact that we attach a great deal
of importance to our friendship with
Ceylon also. This overriding consideration
must be kept in mind all the time in all
our dealings with Ceylon and in all matters
on which we hold discussions with that
country.

The question of sovereignty over the
island has been a matter of controversy
between Ceylon and India for a very long
time. It was, I think, raised for the first
time in 1910, Betwoen 1910 and 1968, this
controversy had cropped up on a number
of occasions in the press and in the Parlia-
ments of both countrics. But neither side
showed any keenness to tackle it in a hurry,
because they both thought that is was not
in the interest of Indo-Ceylon friendship to
precipitate matters... f]

SHR! S. KANDAPPAN : They could
have made use of it as a bargaining pomt.

SHRI SURENDRA PAL SINGH : The
view taken was that this matter should be

H. Dis.)
taken up with the Govormnent of Ceylon
along with other issues relating to the Gulf
of Munnar and the Palk Strait on a future
occasion. The matter can be discussed
and negotiated peacefully and a settiement
arrived at in a spirit of friendship and co-

operation, //

18 brs.

The other issues which relate to the
Gulf of Munnar and Palk Strait are such
things as fishing rights, territorial waters,
delineation of median line etc. This spirit
of accommodation shown by both sides
clearly indicates the depth of friendship
existing between India and Ceylon, which
had existed for a long time and exists
even today.

SHRI RANJIT SINGH (Khalilabad) :
Who disputed that ?

SHRI SURENDRA PAL SINGH: It
is not correct to say that the island has
been illegally or forcefully occupied by the
Ceylonese authorities, 1 mean in the
physical sense of the word, because as the
hon. members know full, will no human
habitation exists on this island.

N wy fowd (77)
A, AT ATE I AT @ Fawa
war § | W ¥ Rt ot e qore
¥ § gt wgew A et AgF § 1 A
wer ag mawa agt § fv wg g
ferr At 1 @ wrf ey gw g

g agt wgd §, W At avamer T
gl § it ard

st e ww (30) : 91§ e
ERE R ECR R 8]

. ot oy forwd : oot onfta & A
dguag At g W@ {1 ded
Wit 5ot ¥ X ¥ gwrar &T 1 W
Y g T vy o wfr
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N e AW ;e &
forary o3 3t et & Wneam A
A g ?

DR. RAM SUBHAG SINGH : You
are fully aware that this matter came up
before the House on several occasions. It
is a fact that there is a religious shrine
there where quite a good number of people
go and they. perform their pujas etc.

o\ wy ferd : wanfy oY, "rE
MY, & fqAz ¥ a1 g7 & | {7
7% FeaT ¢ & fFel ot @ae aX
wgx & i tremw &, s ), Frog
N 3T ag § @ wa
Arar & Y

wo TR gan fag : s & ar
7 &Y I gA awr JfT Ay g

st T fag (Qgaw) @ wEH
fafated & qlfwaA @ 9d@W, R
oY a1 agt FE 91 W § FHT AT
q¥r, TEHT gA e § TEAT gy |

=t ofe wm: s faw gETr
adl g, Yar & e @ &Y

SHRI RANJIT SINGH : I would
request the hon, Minister to let us know
the situation as of today.

SHRI SURENDRA PAL SINGH : 1
am merely stating the factual position. I
was saying that there is no human
population living there.

SHKI MADHU LIMAYE: Weall
know it, you need not say it. Nonsense.

T §, agre R, cwEw §, Haw d,
qE gATd HIr § )

SHRI S. KANDAPPAN : Even if it
is a desert, itis our land. Let us not
dispute over that.

DECEMBER 11, 1968
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st aa: uUseqrys QA
qfsEa &7 |

SHRI RANGA (Srikakulam) : When-
ever we wanted to go and we did go there-
for fishing and for various other purposes,
was there any obstruction therd from
anybody ? Was therc any body at all to
prevent us from making use of it as our
own ?

SHRI KIRUTTINAN : 1 am Comng
from that district, Sir. Even now, Sir,
whenever our fishermen go there, they are
being harassed, arrested and jailed, | know
that, Sir.

SHRI RANDHIR SINGH : When entry
was not prevented, the possession is ours.

SHRI SURENDRA PAL SINGH : On
the island there is a small structure which
isa Roman Catholic Church which we
understand was constructed around 1917,
and “‘each year” during the fishing season
which I think lasts from February to

it wrwa fag (amfiar) : s,
¥ oF a@ F gwE =E@r g IR
T APy d aSr a@EE A g
o ®47 7 Fgr a7 f e 30 St
¥ 7 fareg @, @ AR
ot wgied d wgr f& 1910 ¥ ag
FIATTAT § | TRIM 27 A AT AN

FI 57 91 QAT TW WS FT &V
fear & 9@ =@ @ 1 g

SHRI RANGA Deliberately the
Minister has not followed my question.
He has not given the answer. Has there
been any occasion when our people wanted
to go but were obstructed from making use
of it as our own ?

SHR1I SURENDRA PAL SINGH :
During the festival and otherwise during
the fishing season our fishermen go there
and use the island. During the festival
pilgrims from both sides go to the island
and no one was obstructed. )
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_ SHRIRANDHIR SINGH : Then why
cannot he say say that this was in our
possession ? What is the harm ?

SHRI KIRUTTINAN rosc-(Interruptions).

SHRI S. KANDAPPAN : He comes
from the locality, he knows it. The
Minister's information is musleading. They
were arrested and jailed. Even now it is
happening. The fishermen who are going
there are arrested and jailed.

ot wAvaT fag ;@ am @Y
e AT Tfgw

=t wfer quw (@A) | gamfy
TErEw, WYT T 9T & IAT WA
#geT § fw a1 agt widw ar g
§ ar Agh

it gtare fag : a £

o wfe quw: g9 AmA @
e & gET ORT HEAT ARy § ) o
@A & argw fafaees w1 gomar sk
IAET NG AT a@ ¥ WA forqr o gF
e & oF agg a2 feeaY = 7w
f& gu &t giar wmaw o <@ 0 0w
BAR qrer § o9 7 faw oF awé a2
&, faaar s ot ame AHr @AW W
wAxy € ga dedt Wy §1ax
A1 & 1 NT F 99 1 91 B e
ST Y @ 397 A @y &7 arw

FSNY g GF AT o7 g @,

feeaal mrer Sy ) ?

SHRIRANDHIR SINGH : We go there
for fishing and we go there for religious
purpose.

SHRI S. KANDAPPAN: It is not
a fact because fishermen were arrested.
Is he denying the fact that Tamil fishermen
are arrested there.

(H. A. H. Dis.) .

MR. CHAIRMAN : If at all there is
to be a full-fledged discussion, this is not
the occasion. You can follow the procedure.
If you want to have a full-fledged discuse
sion, find out some other Rule. This is not
the occassion to interfere....(Interruptions)

M fawg:ga qw & a §
X T I A AG FW E, N AYgw

97 W@

5 AREw g (IREA)
sl T I AT ar 9T g

K;CSCHRI SURENDRA PAL SINGH:
ntly an official delegation from
Ceylon came to India. Talks were held
between their delegation and our dele-
gation and during the talks this matter
was raised and discussed and all problems
concerning the common interests were
discuseed during these talks. At the end
of the talks we decided that this matter
should be for the two Prime Ministers
who were to meet a few days afterwards.
After putting forward their respective
cases, the two Delegations came to the
conclusion that this matter should be
brought to the notice of the two Prime
Ministers who were to meet a few days
afterwards. A gist of the talks was made
and their recommendations were put before
the two Prime Ministers. The two Prime
Ministers discussed this matter and came
to the conclusion that this is a very
important matter in which further exami-
nation is required. So they come to the
conclusion that the two sides should
continue discussing this matter and came to
some sort of an amicable solution. This
is where the matter rests at the moment...
(Interruptions)

Our relations with that country are
very friendly, and it would not be proper
for us to gointo the details or the merits
of the case at this juncture when negotia-
tions are being carried on, because any-
thing that we may say in the course of the
discussion or anytbing that is done now
might queer the pitch, so to specak, and
wvitiate the entire atmosphere.
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[ Surendrapal Singh |

1 ‘'would, therefore, appeal to the hon.
Members o leave this matter in the hands
of the Government of India —

ot ot FAw : fead T A
AT IS EE?
SHRI SURENDRA PAL SINGH: ......
and they will seetoit that a solution is
arrived at, which does not go against our

national interests and is acceptable to both
the countries.

sty Ta @A ¥ amw
w AT TA )
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oY wrewe oy : g 2w & A
ATIHRIE |

MR. CHAIRMAN : The House stands
adjourned till 11 a.m. tomorrow.

18.11 hrs.

The Lok Sabha then adjourned till Eleven -
of the Clock on Thursday, December 12,
1968/ Agrahayana 21, 1890 (Saka)
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